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LOK SABHA DEBATES

LOK SABHA

‘Thursday, May 25, 1972} Fyaistha £, 1894 (Saka).

The Lok Sabha met at Eleven of the Cluch,

[MR, SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

MR. SPEAKER : Shri Samat Guha.

SHRI SAMAR GUHA ¢ Sii, Iiise to
put my question under a protest. Apart fiom
this question, I had four other questions add-
russed to the Minister of External Aflairs,
But all these questions have been turned
down atbittarily and information was given
tu me very late. I do tot know whether there
is any protection against this. I do not know
why these questions relating to Bangla Desh
and othet subjects have been turned down
arbitrarily. 1 make an appeal to you, Sir, to
sec that sumc oflicers do not whimsically turn
down the questions put by members and
the questions are not screcned that way,

MR. SPEAKER : Put your question.

SHRI SAMAR GUHA':
981,

Question No,

Strike Notice by Colliery Mazdoor Con-
gress of Asansol Coal Belt

*08]. SHRI SAMAR GUHA : Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state :

(a) whether the Colliery Mavsdoor Clon=
gress of Asansol Coal belt area has given
notice of strike by the coal mine woikers to
the Minister of Labour ;

(b) if s0, the main demands of the coal
mine workers and the reaction of Government
thereto ; and

(c) the steps taken by Government to

settle the dispute between the wotkers and the
owners of coal mines in the Asansol arca ?

THE DEPULY MINISTCR IN THE
MINISTRY OF LABOUR AND REHABILI-
TATION (SHRI BALGOVIND VERMA,) :
(2) to (¢). On the 2Ist April, 1972, the Coll-
iery Mazdoor Congress had setved a notice of
stiike on the management of 4+ collieries in
the Asansol region in pursuance of certain
demands ; a copy was also sent to the Labour
Minister, among others. The demands inclu-
dud implementation with retiospective effect
of the recommendations of the Coal Wage
Board in respect of Variable Dearness Allow-
ance, and incremental tate, introduction of
gratuity scheinc, payment of arrcars of annual
bonus and quarterly bonus, reopening of closed
collieries and the nativnahsation of the coal
industry. On reccipt of the strike notice, the
Regional Labowr  Commissioner  (Central),
Asansol, has tahen up conciliation proceedings
the next date for which has been fixed for the
25th May, 1972.

SHRI SAMAR GUIHA : The patience of
evety worher has bren taxed to the point of
exasperation There have been meetings, nego-
tiations, appr als, memoranda and even relay
hunger stukes of 2,000 workeis over a month.
The general strike, which has now been post-
poned to 12th of Julv, 1s sponsorcd and supp-
orted v HMS, INTUC, AITUC and CLI'U.
They have given notice that unless these very
legitimate demands are fully met they will go
on strike by the 12th. T want to know whether
these demands that  have been just now men-
tioned are based on the rccommendations of
the Cloal Wage Board and whether these reco-
mmendalions have heen approved by the
Government.  If so, may 1 know whether these
drmands are considered by the hon,  Minister
as legitimatc 2 If they are considered legiti-
wate, what steps are the government going to
take to accept conciliation ? If this concilia-
tion fails, what will happen ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHADIL-
KAR) : All thcse demands  are in the concili-
tation proceeding, and the proceedings arc
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being conducted in a cool atmosphere. I can-
not say at this stage whether the demands are
legitimate or not. After the conciliation pro-
ccedings are concluded, I will get a report
and then I will be in a positioa to say whether
they are reasonable.

The hon. Membe: wants to know how far
the colliery owners have given cffect to the
Wage Board recommendations. I will puint
out to him that the number of collicries
which have fully implemented the recommen-
dation is 28] and the number of workmen in
these cellieries is 2,20,159, The number of
collicries  which have partially implemented
the recommendations is 293 and the number
of workers involved is 1,83,413. When I say
that they have implemented them, it is not
really giving the correct and full picture. In
some cases the implementation has (aken place
on the basis of agreements which are not enti-
rely in consonance with the Wage Board re-
commiendations. But I may inform the hon.
Member that looking to the nature of thesc
protiacted negotiations and avoidance of im-
plementation as far as possible, we are serio-
usly considering invoking the Defence of India
Rules, wherever necesrary, to see that these
recommendations are fully implemented.

SHR1 SAMAR GUIIA : 1s it not a fact
that a number of coalmines in Asansol aica
have been closed down ? If so, what is the
number of labourers involved thete ? I these
coalmines are not reopened without dclay,
will the govermmnent try to take over them ?
May I know whether the attention of the
government has been drawn to a statement
yesterday by Shri Tushar Kanti Ghosh that
Rs. 30 crores of royalty is due to the govern-
ment from the coalmines P Are they going to
take any steps to realise this royalty ?

SHRI R. K. KHADILKAR : I have seen
& press report to  the effect that a huge am-
ount of royalty yct remains to be paid. So
far as the closure of certain coalmines is con-

cerned, this area is now cxperiencing lawless-
ness.

SHRI INDRAJIT GUPTA: Not in the
Asansol area.

SHRI R. K. KHADILKAR : I have got
a report. 1 have addressed a communication
to the Hengal Government and they say that
because of this lawlessness and goondaism cer-
tain woikers have left the colliery sites,
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SHRI SAMAR GUHA : For the last three
months there is no lawlessncss at all,

SHRI R. K. KHADILKAR : This is my

information,

st T Areme @t . qEAT asue
agIe, 44 MO & graey § g fear
mar a1 dYT Al A w@iEa & 400
fElw ¥ gy ¥ oraw feary #
WTAAT 9TEAT § UF ar 81 g and
F FIT Y 9 qE qITE FT qIEST TEEAY-
gt gar & gaw fAo gewre o aw
¥ #1e are fefaftas & a7 § F-3
¥ waed gu € o g S arw fedea
a5 gfear wew W T F@T § A Az
FAA I AN & Fare T TAWAnfae
T & fa¥ ST @ s FT @ E ?

SHRI R. K. KHADILKAR : The award
was non-statutory. As 1 have alrcady said,
we would like hence-furward to sece that the
Wage Board awards are made statutory. In
urder to sec that the Wage Board recommen-
dations arc fully implemented, we have not
succceded in that by other methods. Therfore,
when I say that, 1 mean it, and we have to
and we are very seriously considering how to
do and in what manner to invoke the Defence
of India Rules. About the other matter of 44
collierics, I am prepared to give information
as to how many prosecutions have taken place
and I am prepared to give other information
also.

MR. SPEAKER : Don’t commit yourself.

SHRI INDRAJIT GUPTA : Isit not a
fact that in terms of the Coal Wage Board
award, the variable dearness allowance was
entitled to be increased according to the cost
of living index figures, several times between
the time the award was published and the
present time and, if that is so, whether it is
not a fact that many of these collieries, in fact
most of them, have not given any of these in-
ercases which were due so that the real
motive behind the strike, at present, as I under
stand, is that the present rate of dearncss
allowance which is due to them should be
paid and the arrears which are due to them
are also paid to them. What is the Govern-
ment’s view on this without waiting for the’
Conciliation Officer’s report as to whether the
owners will agree or not ? Was it not appro-
ved by the Government ?
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SHRI R. K. KHADILKAR : It is true
there are a number of defaulters so far as the
payment of variable dearncss allowance is
concerned, But there is a notice given, first
by one union, thatis, H. M. 8. and then a
combined notice by three unions, H. M. §.,
AITUC. and INTUC. Now, Iam
told, another union has also joined
it. Unless, in the beginning. they are
sent to the Conciliation Officer to find out
what is possible to do in the given situation,
I do not think we can take any arbitrary
decisinn,

MR. SPEAKER : If the answer takes a
shape of the debate, then that also must bhe
avoided. It takes a lot of time. One Question
has taken 15 minutes. So, only four Questions
will be done in the whole Question Hour.
Next Question,

Onc thing more. I enquired about it.
The other Question was disallowed. For rea-
sons, of course, as you know, some are Starred
some are¢ Unstrarred and others are rejected.
Thousands of Questions come. But 1 shall
again examine it myself as to whether it was
rightly done or not.

SHRI INDRAJIT GUPTA : I have never
raised it before. When we indicate the order
of priority in the Questions that we give, we
do not find always that that order of priority
is being adhered ta, The question which may
come in the Starred List is not the one which
the Member has given top priority.

MR. SPEAKER : Somectimes, that Ques-
tion may not have been accepted or allowed.
That may be the reason.

SHRI INDRAJIT GUPTA : About those
which are not accepted, we get 2 communica-
tion,

MR. SPEAKER : I am going to examine
it,

SHRI INDRAJIT GUPTA: I find the
one given priority has gone to the Unstarred
List and the other Question which is given a
lower priarity by the Member is put on the
Starred List.

MR. SPEAKER : Thousands of them
come. Sometimes, they do not come to the
knowledge of the Secretary or mysclf. Anyway
I am going to see this process again.

JYAISTHA ¢4, 18%4 (54X4)
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wifedt W veqrw ¥ syiEw & A
# gta afufir w1 wfeden
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(=) afx gi, oY 390 gen fawfe
L

THE MINISTER OF STEEL AND
MINIES (SHRIS. MOHAN KUMARA~
MANGALAM) : (a) and (b). A statement is
placed on the Table of the House,

Statement
(a) Yes, Sir.

(b) The main recommendation of Qureshi
report regarding distribution of steel to traders
was that the then existing system by which
the Steel Priority Committee determines the
quantities to be earmarked for release to trade
fiom time to time may continue.

As regards the liquidation of the heavy
backlog of trade ordeis on the books of the
producets, they recommended that, to offer
an incentive for conversion of these  orders to
new orders, the quantum allowed for trade
may be earmarked separately for new and old
orders and facilities may be given  to traders
to book new orders for reduced quantities,
without payment of earnest money, if such
orders were in cancellation of the old
orders.

s gEwa T ;eI WG,
Al & geTar o IEEE § A A
w1 a7 A0 & 7 # AuAr |qT W FY
wéaed &, g9 wefar 8, ar aud w
¥ Ay Eogearsd WY edE F g
sregad & ? fra o W E 7

weaw wiag : 99 A9 d5° A A
g qaTd |

SHRI S. MOHAN KUMARAMANGALAM:
The hon. Member must be aware that there
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ar¢ two organisations which have been set up
in connection with distiibution of steel : the
first is the Joint Plant Committee on which
are the representatives of the producers : and
the second is the Steel Priority Committee
which is chaired by the Secrctary of the
Department of Steel, Government of India.
The procedure followed is that all those who
want steel have first to place their orders with
the producers and sccondly, their orders are
sponsored by various governmental and quasi-
governmental authortties. The Joint  Plant
Committee and the Steel Prionty  Commttee
then taking into consideration the need  fiom
the national point of view allot priorities, The
matter is dbscussed in some detail, and  after
having been discussed ¢xhaustively, a de cision
isannned at what should be given to the
different sections of industry in our counl1y.

SHRI NAWAIL KISHORE SINIHA ¢ Is
the hon. Minister aware that  genuine consu-
mers and  sometimes  quasi-governmental
organisations find it extremely difficult 10
obtain stecd aceonding to their requirements
becaust  of the system which eatits whuch is
time -consuming ?

SHRI S MOHAN KUMARAMANGA-
LAM : Any system of tegulation coes tend
to be somewhal ume-consuming, and we are
making every cffort to make it as little time-
consumning as possible.

wqA wAard auaew o Sfafafa dea

‘.
*985, =it gt fag :
«ft $egT wigq :

Fa1 fadw wefi oz 9 Fr g & &
fe .

(#) 7t sa qaaTd TUTT ¥ B9
& § nx xfafafa qza wvg smavan
#

(@) afz &, A 39% A f%:r e
faeat gx s=9igd?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTFERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Yes, Sir A two-member GDR delegation
visited New Delli from April 26 to 27,
1972,
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(b) The delegation exchanged views on
matters of mutual interest relating to the U.N,
and other international organisations and on
other world problems.

SHRI HARI SINGH : May I know from
the Government whether the team from GDR,
during their discussion here, put forward the
question of recognition of GDR by the Govern-
ment of India, and if so, what was the stand
of Government of India on it ?

MR. SPEAKER : I know that it was for
this question that this had been asked.

SHRI SURENDRA PAL SINGH : The
main purpose of the Delegation’s coming here
was to canvass India’s support for their adnis-
sion in W.H.O. But during their talks with
the Government of India, the question of
recognition also ciopped up, as was inevitable
in the circumstances, and our reply to the
Delegation was the same as we have heen
giving here from time to time.

SHRI HARI SINGIT: May I know from
the GGovernment whether it is not a fact that
there has been a long demand of the Indian
people for the recognition of GDR ?  Several
detnands have been put forth on many occa-
sions . even  then, the Government of India
is not giving recognition to GDR. In the
present crcumnstances, I believe, recogniton of
GDR is very essential. May I know what
Government is doing to take speedy action in
the matter, to give recognition to the Govern-
ment of GDR ?

SHRI SURENDRA PAL SINGH: We
are aware of the hon. member’s ftelings m
this regard. ‘The question has been  taken up
in the House on a number of occasions and
replies given by the Government. We have
never said that we will not  recognise GDR.
We have meiely said that the matter is under
our active consideration, There are a number
of factors which should be considered before
the decision is announced. The matter is being
actively considered.

st frac Wl : F A & ATeqW &
WA wgaw § strar g § fe e
[T WAy AYT Wi & o § faew
F aueardi & graeq § o i g oAw
FqT 1WA 9TF AV AT {17 avdt &
a Al i gl ! wwr qoer XW@H
ey Ao ad gk ? afk g v wm
araerr g€ ?
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weam wfvew ¢ 19 fafreT age &
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SHRI INDARJIT GUPTA : Sir, all of
us, including you, have been enjoying the
GDR’s hospitality and this is a matter we
should pursue with your kind indulgence, I
know this cause is very close to your heart.. .
(Interruptions) 1 just want to ask one ques-
tion,

MR. SPEAKER : The question is that
the Minister is not leaving any scope for fur-
ther supplementaries.

SHRI INDRAJIT GUPTA: [ would
like to know whencver we have been told in
the past that this question of extending full
diplomatic recognition will depend upon cettain
circumastances, whether the  Government had
in mind at that time the fact that the ratifi-
cation by the West German Parliament of the
treaty signed with the GDR, with Poland and
with the Soviet Union was pending and  per-
haps the Government did not want to preci-
pitate the matters until that ratilication  was
completed. I so, I would like to know now
that the ratification has bren completed, what
postible obstacles now 1emain in our extend-
ing full recognition to the GDR,

SHRI SURENDRA PAL SINGH : 1
don’t think the Foreign Minister or  anybody
fiom the Ministry of External Affans  ever
gave an assurance that when such and such
thing is donc, we will recognise the GDR.

SHRI INDRAJIT GUPTA :  They never
zay anything, That is a different matter.

SHRI SURENDRA PAL SINGH : The
only point is that we never said that we would
not recognise. Recognition would take place
after we have taken into consideration a
number of factars.

SHRI INDRAJIT GUPTA :
those factors ?

What are

JYAISTHA 4, 1894 (S4K4)
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SHRI S. M. BANERJEE : They are
taking all help from themn but they do not
want to recognise,

SHRI SURENDRA PAL SINGH :  The
factors which will bhe considered are @ (1) our
growing relations with the 13DR.. .,

SHRI S. M. BANERJLE :
not here. Therefore, you do it.
the chance,

SHRI SURENDRA PAL SINGI1 :  Eco-
nomic all cultural relations. There a1e many
primary factors which have to be considered
before we take a  decision, such as stability
and peace n Fuoprope, and our national
interest. I have already <aid that this natter
is under the active consideration  of  the
Government  of India.. .(Interruptions) An
announcement about it will be made at the
appropriate time,

SHRI INDRAJIT GUPTA: They are
enjoying all the henefits without recognising
them.

Sardarji is
Don’t miss

Progress in Copper Lead Mining in
Agnigundala Area of Andhra Pradesh

*987. SHRI P. NARASIMIi A REDDY:
Will the Mumister of STREL AND MINLS
be pleased to state @

(a) the progiess achieved so far n the
copper lead mining in Agnigundala area of
Andhra Pradesh ; and

(b) the stepy proposed to he taken to
step up the pace of execution of this vital
project !

THLE MINISIER OF S1ATE IN THE
MINISERY OF 5 I'Lid. AND MINES (SHRI
SHAHNAWAZ KHAN) : (1) and (b) A
statement 13 laid on the Table of the House.

Statement

The Agnigundala Lerad Copper Deposst
compises thiee blocks, mt, Bandalamottu,
Nallakonda and Dhukenda. On the basis of
the exploratory  work  done by Grological
Sutvey of India, these deposits are  estimated
to contain about 10 million tonnes of lead ore
averaging about 6% lead and about 5-7
million tonnes of copper ore averaging 17, to
1 5%, Cu Exploratury mining has been taken
up at Bandalamuttu and Nallakonda blocks
for detailed pioving of the deposits. A pilut
mill for 100 tonnes per day capacity is also
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being set up at Bandalamottu for processing
lead ore which will be produced during the
course of the exploratory mining operations.
The mill which iy expected to go into produ-
tion hy the end of 1973, will also generate
necessary design data for planning large scale
process plants for the operational stage,

At Bandalamottu Mine, upto 31.3.72,
cumulative progress of 1000 M was achieved
for mining entries against the total work of
1200 M and a progiess of about 500 M was
achieved by way of devclopment in the ore
body, Further work of underground mine
development and undergiound  dulling 1s in
hand. The work on the explojatory mmng
scheme 13 expected to be completed by the
end of 1972,

At the Nallakonda Mine, upto  31.3.1972,
the sinkmg of vertical shaft was completed
and the progress at the Inclined Shalt was
80 M against the total woik of 90 M. The
work of development of two levels at
100 MRL and 80 MRL, has been taken up.
The exploratory mining scheme at Nallahonda
is expected to be complcted Ly June, 1972,

On the basis of the results of the ex-
ploratoly mimng  operations, the wark of
preparation of Detailed Project Reports for
commrecial explottation of these two  deposits
will be taken up.

SHRI P. NARASIMITIA REDDY: May
I know that i view of the special significance
of this project in the context of the scarcity
of non-ferrons metals the country 1s facing
and our dependence on imports and  consider-
ing the long time that has alieady lapsed in
the GSI' exploation- it is nearly two yeais
now—whether any steps are beng contemplas
ted to step up the pace of work so that
utilisation of these scarce materials may be
made as early as possible,

SHRI SHAHNAWAZ KHAN: The
Geolagical Survey of India’s teams are very
busy working in that area and the hon.
Member would be glad to know that they
have done a good work in the Agnigundala
area where they have proved large quantities
of about 10 million tonnes of lead and the
work is going on. We are going to set up a
100 tonne per day pilot plant and depending
on the results of further investigation we hope
that this plant will also serve as a model for
setting up a bigger plant later on.

SHRI P. NARASIMHA REDDY : In

MAY 25, 1972
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view of the importance of this project, it was
otiginally envisaged that an autonomous cor-
poration should be set up for speeding up
this project and properly executing the
project. Is such a proposal under considera~
tion of the Government 2 If not, why not ?

SHRI SHAHNAWAZ KHAN : We will
consider setting up of such a project after the
investigations are completed and sufficient
reserves have been established.

~
Gratuity Scheme for Employees in  Cons-
truction Industry

*948, SHRI B. S, BHAURA : Will the
Minister of LABOUR AND REHABILITA-
TION he pleased to state :

(a) whether there is any proposal tn
extend the gratuity benefit schemes to the
employees of the Construction Industry ;

{b) whether Government have received
representation to this eflect from the Federa-
tion of All India Hindustan Construction
Workers unious ; and

(¢) 1f so, the decisions taken thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI BALGOVIND
VERMA) : (a) The Payment of Gratuity
Budl, 1971, as amended by the Select Com-
mittee, which is now pending before the Lok
Sabha, will apply to employees of the
Construction Industry in some cases, In other
cases, 1t will apply if its provisions are
extended 10 contractors’ establishments by
issue of a notification.

(b) Yes

(¢) The views of the Federation have
been taken into consideration while preparing
the Bill,

SHRI B. S. BIHAURA : What are the
cases in which the gratuity will apply ? You
said, some of the cases. I want to know
what are the cases ?

MR, SPEAKER : The Bill is pending
before us.

THE MINISTER OF LABOUR AND
REHABILI FATION (SHRI R. K.
KHADILKAR) : Do you want regarding
construction industries ?
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SHRI B. S, BHAURA : You said some
of the cases. So I want to know the cases.

SHRI R. K. KHADILKAR : it las
been stated that this will apply to the cons-
truction industry. I will give the details if
you want. It will apply to employees of
principal employer in clauses (2) and (L)
whether employed directly or through con-
tractors. "They will get the benefit.  Secondly,
they will get if they are cmployees of
contractors provided contractor’s cstablish-
ment is one covered by State laws relating to
Shops and Establishments Act. The third case
is of those employeces of contractors provided
the contractory’ establishment is not covercd
by State law 1clating to Shops and Establishe
ments but is notified under clause (c).

SHRI S. M. BANERJEE : The lindus-
tan Comtiuction workers recently gave a
strike notice. They said they will go on strike
from 1572, With the kind intervention ol
the hon. Minister the strike did not take
place. I want to know whether the construc
tion  workers working under Hindustan
Construction unit and other big industrics
will be covered by this scheme o1 not.

SHRI R. K. KHADILKAR : I am
very dear, they will be covered.

MR. SPEAKER : Mr. Khadilkar, you
should add another portfolio, Minister for
Prevention of Strikes also.

Labour Holiday on May Day

*989, SHRI NIHAR LASKAR : Will the
Minister of LABOUR AND REHABILITA-
TION be pleasrd to statc whether it was a
labour holiday on May Day, 1972 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHABI-
LITATION (SHIRI BALGOVIND VERMA):
The Central Government did not declare
May Day, 1972 as a paid holiday.

SHRI NIHAR LASKAR : Will Govern-
ment give further thought to declare this day
as a holiday under the Negotiable Instruments
Act ? Already some commercial workers get
the benefit of this paid holiday.

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHADIL.
KAR) : There was a suggession to this effect
and the question came if the employees werc
prepared to forego onc of their holidays, be-
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cause, as the house knows, we have too many
bolidays in (his Country. 'Then this could
have been done. But they were not prepared
for it. So it was not possible. Some of the
States like Kerala, T'amil Nadu etc. declared
May Day as holiday.

SHRI S. M. BANERJEL : Some State
Governments like Punjab, Tamilnadu West
Bengal and Kerala declared it as public holi-
day. All the institutions werc closed. They
got full pay, holiday with wages. The Cent-
1al Governmeat did not declare a holiday.
Why should this be left to their discretion
to sclect one of the holidays to be decdlared
wutking day instcad of the May Day ? Why
cannot this additional day be declared asa
holiday ¢ This can very well be dedlated as
an additional holiday. May I know what is
the hitch in it ¢ After all, if there are more
holidays, it is so for the States also. Why is
the Centre unable to take a decision, when
you, Si1, were able to take a decision to clusc
down Parliament on that day ?

SHRI R. K. KHADILKAR : In this
matier, the States arc free to take their deci-
sions kerping in view the general policy. The
point is, as I said carlier, we have too many
holidays, and we would not like to add even
one more holiday, however much we may like
to declare one, unless the employees and wor-
kers also agree to work on some other day,
because we are concerned more with produc-
tion and other economic matters.

SHRI S. M. BANERJEE : Docs he mean
to say that the States are not concerned with
production ?

SHRL K. D. MALAVIYA : The factis
that Goveinment should make up their mind
with regard to giving proterence for this holi-
day. Why can Governiment not knock out one
of those sv many holidays which have grown
from the feudal ages and give May day a
preference and declare it a  holiday ? Why do
they not think in those terms ?

MR. SPEAKLER : It is a suggestion for
action.

SHRI R. K. KHADILKAR ; 1 enduse
your remark that it is a good suggestion.

SHRI PRIYA RANJAN DASMUNSI :
It is not only 2 question of having a holiday
on May day, but actually May day is a
day which symbolises the revolutionary
spirit of labour. In view of this, may I know
from the hon. Minister why when Govans
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ment arc committed to socialistic approach to
the wotking classes and the peasantry they
should not declare this day as a holiday for
labour all over the country ?

SHRI R. K. KHADILKAR : T kuow
fully well that May day celebrations all over
the world symbolise the struggle of the working
classes. T do kuow that, But in the present
context of the Tudian  economic situation, I
would hke that on that day they produce
more aud celchrte it as a day of production.

SHRI S. M. BANERJEE : Let Govern-
ment declare it a holiday, and we shall work
on the holiday, and 1 aswsure him that we
shall produce more,

Security ot service for construction
workers
*9ul. SHRI K. BALADIANDAYU.

THAM : Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(@) whether there is any proposal under
consideration to provide security of senviee to
the employees in the Construction Industry ;

(b) whether Government  have received
any representation from the Al India Hindus-
tan Counstruction Workers Union to this clfect ;
and

(¢) f su, the decision taken thereon ?

THE DEPUI'Y MINISTER IN THE
MINISTRY OF LABOUR AND REHABI-
LITATION (SHRI BALGOVIND VERMA,) :
(a) "Uhe question of conversion of 50%  posts
in the construction organisation on the Rail-
ways and 509 of temporary posts on the open
linc of the Railways into permanent ones to
serve as ‘Construc tion Reserve' is under consides
ration of the Minisiry of Raiways (Railway
Board). 507, of the temporary cmployees  will
be confirmed against this ‘Reserve’,

A proposal for legislation to provide for
the safety of workers employed in construce
tion industry is under the consideration of the
Government,

Besides, a number of labour laws namely,
the Minimum Wages Act, 1948, the Workmen’s
Compensation Act, 1926, the Payment of
Wages Act, 1923, the Contract Labour (Regu-
lation and Abolition) Act 1970, the Industrial
Disputes Act, 1947, the Industrial Employ~
ment (Standing Orders) Act. 1946, aud the
Trade Unions Act, 1926 arc alrcady appli-
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cable to the workers in the construction indus.
try.

The C. P. W. D./M, E. S. Contractors
Labour Regulations though not statutory are
also applicable to the Construction Workers
inC. P. W.D. and M. E. S. establishments.
Model Standing Orders for casual labour
have been framed and forwarded to all Minis-
tries/Departments for adoption in all public
sector undertakings.

(h) Yes, Sir. Representatious have been
reeeived  fiom  the Federation of All India
Hindustan Construction Workers Unions.

(cy A reply was sent to the Federation of
All India IHindustan Construction Workers’
Unions on 1.10 1971 indicating the present
position of some of the demands made by
them. For other demands the matter is under
examination.

SHRT K. BALADIIANDAYUTHAM:
Since they are considering the question of
converting only 50 per cent of the posts into
permancut ones, may I kuow whether there
is any proposal to convert the remaining 50
per cent also ?

SHRI  BALGOVIND VERMA: The
Railways have intimated to us that they arc
considering {or the present only 50 per cent,
and later on, if this is successful, they may
consider the other 50 per cent also.

SHRI 8. M. BANERJEE: The main
qnestion does not relate only to the railways,
but it relates to construction workers in
general,

MR. SPEAKER: I agree that the main
question was about construction workers in
general,

SHRI BALGOVIND VERMA : Coustruc-
tiom workers aie also engaged in the railways,
and so, in the railways they have indicated
what action they proposc to take, For the
1e8t. we have given the details.

SHRI K. BALADIANDAYUTHAM: [
would like to know whether the Minister is
aware that under the pretexs of Medical cxa«
mination in the railways, even the 50 per cent
are not properly absorbed.

SHRI BALGOVIND VERMA: It is not
within our knowledge.

SHRI DINEN BHATIACHARYYA:
May Iknow whether the Minister is aware
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of the fact the Hindustan Construction Co.,
Ltd., wound up a unit in West Bengal during
the President’s regime and whether the Govern-
ment has any proposal to take steps to reopen
that unit in West Bengal ?

MR. SPEAKER: That is entirely a diffe-
rent question,

SHRI DINEN BHATTACHARYYA: It
is concerned with the same Hindustan Cons-
truction Co.,security of service--and that come
pany had already closed down. What stepts
arc the Government going to take ¢

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHADIL-
KAR): I will require notice.

MR. SPEAKER : But I do not think it
is relevant, He can give separate notice.

SHRI R. K. KHADILKAR : I will require
notice,

MR. SPEAKER: [ have
him so.

SHRI R. N. SHARMA : Thc question
is about the sccurity of service of the cons.
tiuction workers. In his reply, the Minister
has given reference to all the labour legis-
lations. [ would like to know whcther the
Government  will prepare a model standing
order and make it enforceable to all the cons-
truction workers under the Standing Orders
Act.

SHRI BALGOVIND VERMA: 1t isa
suggestion for action.

SHRE S. M. BANERJEE: This is a
question of security of service for the cons-
truction workers which is lacking in sume of
the industrics. It is also a question of Govern-
ment orders on wages for the building cons-
truction workers, which are the lowest. ‘1hey
have promised Rs. 5, but the notification
issued by the Government of India yesterday
says it is only Rs. 3 in some places. In view
of the representations received from the vari-
ous Yederations including the All Tudia
Hindustan Construction Workers’ Union, may
I know whether the cntire matter will be
referred to a Wage Board to give them sccu-
rity of service and other things ?

SHRI R. K., KHADILKAR: Wc will
consider this suggestion.

MR. SPEAKER : You arc always very
considerate to him,

alrcady told

JYAISTHA 4, 1894 (SAKA)

Oral Answers ]

Detention without trail of Indians in Saigon

*993 SHRI H. M. PATEL: Will the
Minister of EXTERNAL AFFAIRS be pleased
to state :

(a) whether the attention of the Governe
ment of India has been drawn to a report in
the JIndian Express of the 28th April, 1972
about the detention without trial of three
Indian businessmen in Saigon ;

(b) whether some M. Ps. Lave writien to
the Government of India in this regard for
their intervention to get carly rclease of these
Indians; and

(¢) whether this question has been  taken
up by the Government of India with the
South Vietnamese Government and if so, the
reaction of the South Vietnamese Government
thereto ?

THE DEPUTY MINISTER IN THh
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) Yes,
Sir.

(b) Yes, Sir. One M. . had wiitten to
us about the matter.

(¢) Yes, Sir. The South  Vietnamese
Government informed our Uonsulate-General
in Saigon that three Indian nationals had been
held in detention, under a South Victnamese
court oider, on the charge of having indulged
in illegal financial transactions. Their trial is
in progress.

SHRI H. M. PATEL : Will the Minister
kindly state whether the uial is a judicial one
or is an interpal departmnenmal enquiry, and
whether our representative in South  Vietnan
has received any 1epresentations lrom these
three persons while they have been in deten-
tion, and since the detention period has Lren
faitly prolonged, may 1 know whether gur
representative  has made any representations
on their behalf ?

SHRI SURLNDRA PAL SINGH: My
reply to the first question is that as far as we
know, the trial is a judicial one. The persons
who have been detained did approach our
Consulate-General, and vur Consulate-General
ook up this matter with the local authoritics
and tried to expedite the matter. Now, we
are told that their trial actually started in
April, 1971, that is, about four or tive monts
after they were detained.
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SHRI H. M. PATEL: From April 1971
to today, is a fairly long perind of time, If
there were some financial itregularities, the
trial should not have taken so long. Has our
representative been  pursuing the matter and
satisfied himsclf that the matter is being
treated with duc expedition?

SHRT SURENDRA PAL SINGH: Qur
representative in Saigon is fully seized of this
maifer and he is doing whatever is possible
in the circunmstances, Now the case is sub-
judice and T do not think it is proper for us
to say anything in the maticr. But they aie
getting a fair tiial.

SHRE P. VENKATASUBBAIAH : May
1 know whether these businessimen have sought
any legal awistance from our ecmbassy there
and if so whether we are providing then any
such assistance 2

SHRI SURENDRA PAL SINGH : They
didd not seck any  assistance  from  us. They
marle a rcquest o the local authorities fo
allow them to engape lawyers, and for uther
facilitics and these had been given to them.

Under-Employ t in the C Y

*994. SHRI  KRISIINA  CHANDRA
PANDLY : Will the Minisier of LABOUR
AND) REHABILITATION lbe pleased to
state :

(4) whether any comprehensive study had
been condncted and  scheme diawn to remedy
under-employment  in India characterised by
low productivity, inadiquate  ecarnings and
low standards of living ; and

{b) if so, the salient features thereof ?

THE DEPUTY MINISTER IN THE
MINISRY OF LABOUR AND REHABILI-
TATION (SHRI BALGOVIND VERMA) :
(a) and (b). A statement is laid on the Table
of the House,

Statement

(2) and (b). No comprchensive study has
so far been made. However, a sample  survey
will be undertaken by (the  National Sample
Survey Organisation, Department of Statistics
in the 27th Round of National Sample Survey
(1972-73) with the main objective of collec-
ting data on employment, unemiployment and
underemployment in rural and urban areas of
the country. During the survey enquiries will
be made to obtain a comprehensive account of

MAY 25, 1972

Oral Answers 20

the employment status of all members of the
samplc House-holds and details in regard to
characteristics such as industry, skill, wages,
willingness to work at other placcs.

The problem of unemployment and under.
cmployment has been kept in view while for~
mulating the development programmes in the
various sectors of the Fourth Five Year Plan
and these programmes  have been oriented to
gencrating increased employment opportunities.
Keeping in view the special needs ,of the
weaker sections and areas where this problem
is most acute, cerlain special programmes
designed both for increasing the earning capa-
city as well as creating additional employ-
ment opportunities have been drawn up and
arc being implemented since the year 1970.71
The salient features of some of the more
important of these schemes are given below e

(i) Ihought Prone Areas Programme
(Commonly known as Rural Works
Programms) :

Rural Works Programme for
¢hronically drought affected areas
has been introduced in 54 districts
of the country with the twin
objective of providing employ-
ment to local labour and creation
of infra-structure for agricultural
production. The scheme which
was originallv a non-plan scheme
has been included as a part of the
Central Plan scheme in the rem-
aining two years of the Fourth
Plan with an outlay of Rs. 70
Crores,
(i) Small Farmers Davelopment Agencies
The schieme  envisages setting up
of small farmers development
agencies each of which will cater
to the needs of about 50.000 poten-
tially viable farmers and provide
them necessary credit and other
facilities for intensive agricultural
development. Fourth Plan provi-
sion for thc scheme is Rs. 67.5
crores, - -

(iii) Marginal Farmers and Agricultural
Labour Projects :
The emphasis under this scheme
is on thc development of subsis
diary occup like imal
husbandry, poultry, piggery, fishery
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ete. and provision of adequate
marketing and credit facilities
and additional employment during
slack season with a view to
improving the lot of marginal
farmers and agricultural labour.
Under this scheme 41 projects,
each covering 20,000 marginal
farmers and agricultural labourers
have been sanctioned duting 4th
Plan period for which an outlay
of Rs. 47.50 crores has been
carmarked, All the 41 projects
have been set up and allocated to
the different States/Union Teni-
tories.

Area Development Scheme :

The Programme with a provision
of Rs, 15 crores for the 4th Plan
is directed towards development
of infra-structme facilities like
roads, market complexes etc. in
command areas of 10 major irriga-
tion projects.

Derelopment of dry farming :

The programme with an alloca-
tion of Re. 20 crores for the 4th
Plan envisages 24 pilot projects
in 12 States. These programmes
are in two complementary  dirre-
tions iz, research on improved
dry farniing technology and the
applcation of such technology
in dry farming areas 9 pilot pro-
jects were taken up for implemen-
tation during 1970-71, During
1971-72 these projects are being
continued and in addition 15
more pilot piojects have bren
sanctioned.

Dairy Development :

The object of the scheme which
has heen taken up with World
Food Programme assistance is to
effect an increase in milk procute-
ment and milk processing by the
Public Sector Plaats in  Bombay,
Calcutta, Madras and Delhi and
their milk shed areas in 10 States.

Development of Small Induriries :

This programme includes a scheme
for development of industrial

th for develop
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of ancilluies and facilities for
small scale industries,

(voi) Crash Scheme for Rural Employment

This scheme which is intended to
tackl: the proLlem of unemploy-
ment and under-employment 1
rural areas more duectly and
more exteustvely has been  taken
up i all districts of the countey
with effect from Apil, 1971, In
cach district, it is intended to
provide crployment to about
1,000 persons for 1 perod of 10
months in a year, A provision of
Rs. 150 crores has been set apait
for this scheme at the rate of
Rs. 50 crores per annum f{or the
thece years 1971272, 1972.73 and
1973-74. Upto the eud of Febiu-
ary, 1972 schemes with a total
outlay of Rs. 47.07 crotes had
been sanctioned for  implemen-
tation,

st oo wex ai¥ : AW F FQAMA
ag W A1 ¥ aw e wrgem g fe
fafgs qqwTd # gT oA & fAA
LAV §AT TIT JoT TEL &

wenwy wgtaw ;A7 AT FryA 7 %k
TEHT AT AT FCE

=it arymfarg ant . sr g g d aw
qT &% TH AFTA A [H § | w@r {7
qrA azen 71 arqw &, fafaa 3dq-
art & A A graang aqrg af &
frem wr TAw A 25 FAT eR W
gavifs wfipw v ad wir 3Ad gt
AR T Awmy G g A
FaT o Tk i 125 wde g A
wreiin & oraegqr &Y v &, fard @
wga A Ay v vE g, fAaw
FATA IAFT AL fAr aeeT

sft weoy =weg oqi¥ : & g7 AqrAAT
arzar § fr fafaa adwars a7 afraar
Far 8, frg wae & ofmr fabrs e
# Ao # ¥ ) Far foufar aQamd
# gafifqe AL W o, MHo Ao o
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a1 dto nge o qra aufey Wy Ay ¥ ?
¥ gz Y wwaer amear g Pr R W
A%, TIFT, THo To AT UHo UHo
o mrg afz fafwe Afedi § faam-
frAa avr F<romT &)

it aevitfaes awt: 2rf oA 9
aYT 3a% g Faady o fefrat & ot
FT Ay 77 g% § Fadr fafea
I F AT A g

=t siwy ram fag . ¥ A
Tzew 1 Iq0 oy § ar adi ?

st wreifeex awt: qEAAE AT
g forfera AQA7ard Fr waww araw A
it & 1wt Az A, A §F gAY AT
% faysar gam )

oy f5aq Ay fafgs AQEMd
Y At 2 A FE o1 9N AT AEf
F7AT | fqa o -} F eqrgAr
FETAT F AL 8, 37 A § gAY AT £ )
7z wEAT qEATE 5 AT AT E
qre #1§ 6T AT & R o safsw cad
FE @A-aur wifer FA7 Ay §,
afra f9a® ma gt Jd) 8, sadr ol
IIAY HIA K 5TE4T H T |

ot arewitfasr ami: o 20 dew
TETATAHE A1 EFIW & U7 AT Hifarer
FA 2 fF 3a vmEa 4 ¥ dan
faer @13

SIIRI ANNASAHEB GOTKHINDE :
The statement says that the scheme  envivages
setting up of small farmers  development
agencies each of which will cater to the
needs of about 50,000 potentially viable fai-
mers and provide them neressary credit and
other facilities for intensive agricultural deve-
Jopment. May I know how many such agencies
have been set up in the country and how
many of them have been located in Mahara-
shtra.

SHRI BALGOVIND VERMA : It is
very diffizult to give this information but
this schem: has been extended to Maharashtra,
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ot arqem wfgeane : wf "R A
aar fr fofag FQamd & s W &
far 25 FQT ¥ s&R ¥ fuifa
e & 1 & oA et g F e e
g opa ¥ I el w1 fal arg
¢, 9% fag «mw aft MNA afg |
#Y a7 oyreaT A 7E § 1

MR. SPEAKER : It is too big a question.
It has been coming before the House in
several forms. Some times the question is
put in such a way that it is repeated. Next
question,

Investigation of Large Value Licences by
Special Cell

*395, PROF. NARAIN CHANI) PARA-
SHAR : Will the Minister of STEEL AND
MINES be pleased to state :

(a) whether the Special Cell created for
the investigation of the cases relating to the
issue of large value licences and permits has
completed its work ;

(b) whether the findings call for any
departmental action ; and

(¢) the names of the peisons, if any, who
have been adversely commented upon in the
findings ?

THE MINISTER OF STEEL AND
MINES (SHRI S. MOHAN KUMARA-
MANGALAM) : (a) Yes, Sir. The Special
Cell has completed its work and it has been
wound up with cffect from 1.5.1972,

(b) and (c). The findings are under

ination of Gover

PROF. NARAIN CHAND PARASHAR :
In part (c), I had asked,

“the names of the persons, if any,
who have been adversely commented
upon in the findings’ ?

Are there any persons who have heen
found wanting or not ?

SHRI . MOHAN KUMARAMANGA-
LAM : I would request the hon. ber not
to press this question, because the findings
are after all of a departmental cell and we are
examining them. It will perhaps be better
that after Goverament comes to & conclusion,
we come out with the facts.
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PROF, NARAIN CHAND PARASHAR :
May I know by what date the findings will be
completed and action taken ?

SHRI 8. MOHAN KUMARAMANGA-
LAM: The findings of the committee are
actually before me as Minister at the moment.
I hope within a month, I will be able to
finalise the decision of Government in that
matter,

Handing over of mineral based indus-
tries in Bihar to Bihar Government

#4996 : SHRI BIBHUTI MISHRA : Will
the Minister of STEEL AND MINES be
pleased to state :

{a) whether Bihar Government has urged
upon the Central Governmcnt to hand over
mincral-based industries 10 the Government
of Bibar ; and

(b) the reaction of Government thercto ?

STEEL AND
KUMARA-

THE MINISTER OF
MINES (SHRI S. MOHAN
MANGALAM) : (a) No, Sir,

(b) Does nut arisc.

5 faqfa faw: 201 gz adi & fw
yfs fagw waddiz o fadm feafs
T &, wafan az Ay 2 fr fagre &
Y &g @ A e Fw AT
Fgrg ¥ gAnr famx Aawr oy,
aifs S TE=T W1 WA A Ay
AT g JIFT FTR I9T A% HIT AT T
i # fazre avee § Fr qvwe
gy frar & 7

SHRI §. MOHAN KUMARAMANGA-
LAM : Regarding the financial situation
of Bihar, it would b~ better if he asks the
Bihar Government himself. Regarding the
question whether the mines should be handed
over ta Bihar Government, we have ourselves
enquired from them and they have informed
us that no proposal has been sent to us asking
us ta hand over the mines to them,

SHRI R. N. SHARMA : The question
is not ahout mines but ahout the mineral
based industries.

SHRI 8. MOHAN KUMARAMANGA-
LAM: The reply is exactly in relation to
mineinal-based industries The question which
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was atked of the Bihar Government is in
relation to mineral-based industries and the
telegram 1 have received from Bihar Govern.
ment says :

“No proposal has been sent to the
Central Government to hand over the
mineral-based industrics to the Bihar
Government. (b) and (¢) Do not arise.”

Arrears of Employees Provident Fund

*982. SHRI S. M. BANER]JLE
on behalf of
SHRT RAMAVATAR SHASTRI @

Will the Minister of LABOUR AND
REHABILITATION bie pleased to state ;

(a) whether Employees Provident lund
arrears have increased to the maximum extent
and no serious cfforts have heen made to
recover the same ;

(b) 1f so, the rcasons of accumulation and
the amount of arrears as on the 3lst Muaich,

1972 ; and

(¢) whether Government  under  whose
direct conwol the E. P. F. Organisation is
functioning is seriowsly thinking of forming a
Recovery Cell with adequate staft in the

Clentral Office of the organisation ?

THE DEPUTY MINISTER IN THFE
MINISTRY OP LABOUR AND REHABII I.
TATION (SHRI BALGOVIND VERMA) :
(a) aud (b). A statement giving the available
information 1 laid on the Tuble of the Sablia,

(¢) No. Theve is no such proposal at
present undes  considaration,  However, the
Government have under considetation  propo-
sals (0 make the penalties in the Act more
stringent and to delegate cnhanced powers to
the Regional Commissioners.

Statcmnent

The Provident Fund  Authorities have
reported that the  information regading
arrears of provident fund  contributions due
from the employers as at the end of March,
1972 15 not readily available, However, the
total arrears of Provident fund contributions
in respect of unexempted cstablishments stood
at about Rs. 1861 lakhs at the <nd of Drcem-
her, 1971, The increase in arrears is attribu-
table laigely to absence of suiliciently deter-
rent penaltics in the Employees’ Provident
Funds and Family Pension Fund Act, 1952
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and lack of powers vested in Regional Com-
missioners under the provisions of the said
Act. 'T'he following steps are generally taken
against the un-exempted  establishments which
default in payment of dues 1 —

(i) Prosecution is launched under Section
14 of the Employees® Provident Funis
and Family Pension Fund Act, 1952

(1) Revenue recovery proceedings are
initiated under section 8 of the Emp-
loyees Provident Funds and Family
Pension Fund Act, 1932,

(ifi) In suitable cases, complaints are filed

with the Police/Courts under section

406/109 of the Indian Penal Clode.

(iv) The defaults are brought to the notice
of the Employccs’ and Workers' Orga-
nisations including the Trade Unions,

(v) Penal dumages are levied under Sce-
tion 14-B of the Rmployees’ Provident
Funds and Faimmly Pension Fund Act,
1952.

(vi) In some cases, the establishments  are
afforded a chance 1o pay the dues in
suttable instalments subject to produce
tion of adequate guarantec surety etc.

(vir) In the case of Textile Mills which
have gone into liquidation recons-
tuction  schemes are examined on
merits.

SHRT S. M. BANER]EE : Since the
provident fund arrears have assumed a serious
propomtion, which is increasing every year,
and the employers are willfully neglecting to
pay, may I Lnow whether the Government
contemplate amending the Piovident Funds
Act <o that this money can be recovered and
those people who do not pay it are sentenced
with not only fine but aly» imprisonment ?

THL MINISTER OF LABOUR AND
RFEHABILITATION (SHRI R, K. KHADIL-
KAR) : Yes, Sir. A pioposal is under consi-
deration to the effect, the default in payment of
contribution or admuistrative and inspection
charges shall be punishable with imprison-
ment for a term upto six months and a fine
up to Rs, 2,000 provided that a fine equal to
5 per cent of the amount in default subject to
a maximum of Rs, 2,000 shall be imposed in
each caw. We want to make a deterrent
provision here. As T have said an a former
occasion, under the present Act theie are two
difficultics. Firstly, the judiciary takes a very
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light view and, secondly, we are dependent on
the State Governments to initiate action,
Qur Regional Commissioner must be em-
powered  to initiate action. Then only this
problem of arrears could be minimised.

SHRI S. M. BANERJEE: I welcome
this announcement of the hon. Minister. But
1 would like to know when this legistation is
going to be brought forward. Are any
measures being taken to see that the provi-
dent fund arrears are cleared and some
punishment is given to those employers who
have not paid it since independence 2 May
I know how many employers have not paid it
for the last ten years

SHRI R. K. KHADILKAR : We will
make cvery effort to introduce the Bill in the
next session of Parliament. I am prepared to
give the figures about prosecutions launched
year-wise, Up to June 1971 the total prosecu-
tions launched are 43,000 odd, total convictions
20,484, acquittal only 1,000 odd, withdrawal
6,000 and dismissed or discharged 590 , total
is 28,660, During the quarter ending 30th
September 1971 the prosecutions launched
are 929, convictions secured 621, acquittal 53,
withdrawal 325, dismissed 2, in all 1,000,

SHRI 8. M. BANLER]JEE : \Whatis the

conviction ¢

SHRI R. K. KHADILKAR : As I have
said, the convictions are fines ; that is my
ditheulty. Judiciary isnot taking such offences
as seriously as we think they should., ‘There-
fore, we are bringing forward an amending
Bill to give detericut punishment,

SHRI PRIYA RANJAN DAS MUNSI:
Tn view of the fact that arrears of employee’s
provident fund are mounting up in West
Bengal, the State Government have already
made a policy statement that wherever there
are large arrears action will be taken under
the Maintenance of Internal Security Act.
Muy I know whether at  the Central level
such type of legislation will be enacted so that
the working class can br protected from the
employers ?

SHRI R. K. KHADILKAR: I have
seen the measure proposed by the Government
of West Bengal. We have given our con-
curience to that. At the appropriate time we
will consider whether it should be made
applicable to all States,
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SHRI NAWAL KISHORE SINHA :
May I know whether it 'is a fact that pro-
secutions were launched under this Act in
Dhanbad and Jharia colliery mines arcas and
were Jater on withdrawn without any proper
settlement of the cases ?

SHRI R. K. KHADILKAR : I know
that prosecutions were launclied but why they
were withdrawn 1 am not in a position to
say offthand because the matter was dealt
with by the Statc Government.

SHRI D. N. TIWARY : May 1 know
whether out of the prosecutions launched all
the cases withdrawn were due to some  sort
of scttlement or payment made or some
favours shown to them ?

SHRI R. K. KHADILKAR : Sometimes,
somc payment is made; sometimes, they are
made to make payment by instalments and
certain bank guarantees are given. But no
favours are shown.

SHRI DINEN BHATTACHARYYA :
May I know whether it is also a fact that in
the case of factories which are being taken
over by the Government, in those cases also,
a large amount of provident fund arrears are
there and, if so, what steps the Govetnment
is taking to make payment at least in these
cases where the factories have been  taken
over by the Government, either by the
Fextile Corporation or by the 1CC

SHRI R. K. KHADILKAR: The
establishments run by authorised controllers
after taken over by the Government are in
default of payment ol about Rs 6 crores.
The difficulty is this. Lvery mcasure is taken
to recover the amount. But we must bear in
mind one thing. If we just now bring this
pressure on them, there is every danger of the
factory closed again. So, we are pursuing the
matter keeping in view that the factory must
go on running and, at the same time, the
workers® dues are rot in this proces lost.

SHRI DINEN BHATTACHARYYA :
Most of the workers are leaving these
factories,

off frae WY TR #1 wfaen
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JYAISTHA 4, 1894 (S4K4)

Writter Answers 30

yfa ot famrg & Y & o § e Fav
A Ay & St wIeIT ¥ TAA %
fmrz & wrrar wrgy & 7

SHRI R. K. KHADILKAR : It is not
a correct picture of the situation because so
far as the worbers’ dues are concerned, there
is a provision under which we secure payuent
for thum,

ot fege Wtad a7 gradr § fea
&5 959 fam & 1 A1 9 g BYE o
fran gt <@ @ fema v ag a5@ @
qs ?

weaw wfied ;T ag qGT 5
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SHRI R. N. SHARMA : In view of the
fact that there is huge accumulation of
arrcars, while amending the Act, will the
Govermuent consider also having at the same
time a recovery cell which can persuade the
cemployers to agree and also replace those
employers who are in default from the Trust
Boards ?

SHRI R. K. KHADILKAR : A recovery
cell at the regional level or af the Central level

is of no avail because all thexe  processes are

pursned by the revenue  authoritics of the
State. We have strengthened the State revenue
authoritics by making scivices available to
them of some of the tehsililars,

st g wewst ()
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WRITTEN ANSWERS TO QUESTIONS

Setting up of a Steel Plant in Kerala

*984. SHRI C. K. CHANDRAPIAN:
Will the Minister of STELL AND MINES
be pleased to state :

(a) whether the investigations by the
Geological Survey of Tudia has been completed
in Kerala to ascertain the quantity of iron
ore deposits therc ;
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(b) if so, whether there is any proposal
from Kerala Government to set up a Steel
Plant based on this iron ore; and

(c) if so, the decision thereof ?

THE MINISTER OF STEEL AND
MINES (SHRI S. MOHAN KUMARA-
MANGALAM) : (a) to (c). The Geological
Survey of India are yet to complete investiga-
tions on the iron ore deposits in Kerala. After
the proved reserves of iron ore and their
specifications are known, a view can be taken
on any investment proposal.

Technical Foreign Assistance for Coal
Mines Secured by Tata Iron and Steel
Company

*986. SHRI NARENDRA SINGH:
Will the Minister of STEEL AND MINES be
pleased to state :

(a) whether the Tata Iron and Steel
Company has secured technical assistance
from forcign countries for their coal mines;
and

(b) if so, the main features thereof ?

THE MINISTER OF STEEL AND
MINES (SHRI S. MOHAN KUMARA-
MANGALAM) : (a) and (b). Yes, Sir. With
the prior approval of Government, Tata Iron
and Steel Co. Ltd., have entered into an
agreement with Sofremines (India) Ltd.,
appointing the latter as Consulting Engineers
in connection with the programme of expan-
sion of the TISCO collieries in Jharia. Tech-
nical help to the extent necessary, will be
rendered by the principals of Sofremines
(India) Ltd., in France, namely societe Fran-
caise D’ Etudes Minieres, Paris, by deputing
suitable technicians to India and arranging
for the training of Indian technicians in
France.

faag Tema sIeE@ § tenfow gy
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Self-Sufficiency in Aluminium

*992. SHRI RAJDEO SINGH: Will the
Minister of STEEL AND MINES be pleased
to state :

(a) the time by which country may expect
to be self-sufficient in aluminium ;

(b) whether our Scientific Laboratories
are trying to trace some alternative to the
alumunium ; and

(c) if so, the features thercof ?
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THE MINISTER OF STEEL AND
MINES (SHRI 8. MOHAN KUMARA.
MANGALAM) : (a) Thecountry is expecs
ted to reach self-sufficiency in aluminium by
the year 1974-75.

(b) No, Sir.

(c) Doces not arise.

Production in Collieries run by
N.C.D.C.

*997. SHRI BHOGENDRA JHA : Will
the Minister of STEEL AND MINES be plea~
sed to state ¢

(a) the present state of affairs of the
actual production in the collieries run by the
National Coal Devclopment Corporation
particularly with rcgard to their full capa-
city ;

(b) whether there is any problem regard-
ing the marketing, loading, availability of
wagons ; and

(c) if so, the remedial steps taken ?

THE MINISTER OF STEEL AND
MINES (SHRI 8. MOHAN KUMARA-
MANGALAM) : (a) The actual production
in the collieries run by the National Coal
Development Corporation was  14.37 million
tounes during 1971-72 as against the produc-
tion capacity of 18.23 mullion tonncs.

(b) The main reasons for not pitoducing
uplo the production capacity were :

(i) Poor availability of wagons,
especially in Bokaro and Kargali,
Karanpura, Bisrampur and
Baikunthpur areas ;

(ii) Heavy rains during July, August,
1971, which severely affected the
working of the South Balanda,
Bisrampur and Umrer mines ;

(iii) Strike in Karanpura arca in

October 1971 and industrial

unrest in the Kobra and other

projects ;

(iv) Delay in supply of indigenous
and imported equipment and
sparcs ;

(v) Shortage in the supply of iron
and steel materials which affec-
ted manufacture of coal tubes,
minecars, etc.
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(c) The question of shortage of wagons
has been continuously in discussion with the
Railways and the maximum advantage was
taken of thc wagons made available.

The problem of flooding duwting heavy rains
is being tackled by increasing ihe size of the
pumps of the quarries and the pumping
capacity,

The problems 1egarding supplies of equip-
ment and spares as also iron and steel are
being tackled in consultation with the autho-
tities concerned and cvery effort is being
made to obtain the required supplies.

Transfer of Mining and Drilling Division
of GSI Calcutta to a Corporation at
Faridabad

*949, SHRI BANAMALI PATNAIK :
Will the Minister of STEEL AND MINES be
pleased to state ;

(a) whether the Mining and Drilling Divi-
sion of the Geological survey of India, Calcutia
with their Regional Headguarters at  Nagpur,
Hyderabad; Jaipur and Lucknow are being
transferred to a Corporation at Fatidabad ;

(b) if so, its salicnt features ; and

(c) the fate of employees woiking in the
said Division of Geological Survey of India,
Calcutta ?

THE MINISTER OF STEEL AND
MINES (SHRI S§. MOHAN KUMARA-
MANGALAM) : (a) and (b). A Mineral
Exploration Corporation in public sector is
being set up with a view to intensify mincral
exploration throughout the country. The
Corporation is being entrusted with the func-
tion of exploring in detail and proving the
mineral reseives of the country from the stage
of preliminary exploration upto stage of pre-
paring the feasibility report in the shortest
possible time. It has been conceived and
planned so as to 1cflect “largely promotional”
or “quasi commercial” naturc of its mandate.

The Corporation will have geological,
geophysical, geachemical, mining and drilling
units and will start functioning with the staff
and the equipments to the transferred from
the Geological Sutvey of India. The Head-
quarters of the Mineral Exploration Corpora~
tion is proposed to be located at Nagpur.
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{¢) while transferring the employees from
Geological Survey of India to the Mineral
Exploration Corporation, their interests will
be looked alter as best as public interest
demands.

Tripartite talks among labour organisa-
tions

*1000, SHRI P. M. MELITA :
SHRI MAHADEEPAK SINGH
SHAKYA:

Will the Minister of LABOUR AND RE~
HABILITATION be pleased to state :

(a) whether the tripattite talhs among the
representatives of the three national labour
organisations in INTUC, AITUC and HMS
oke down § and

(b) if so, what action Government pro-
pose to take now iu the matter ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHADI.
LKAR) : (a) While an agteement has been
reached bctween the three organisations to st
up a national Trade Union Council, the
differences amone them on some matters rel-
ating to industrial 1clations arc yetto be
resolved,

(b) Government propose to take necess-
ary action on thr basis of vatious discussions
held in the puasi.

Building of Geological Survey of India,
Kerala Circle Annexe

7364, SHRI VAYALAR RAVI : Will the
Munister of STEEL AND MINES be pleased
to state ¢

(a) Whether the Geological Survey of
India, Kerala Citcle Annexc, is located in an

incomvenient huilding far away from the main
building ;

(b) whether there has been complaints
about the payment of very heavy rent for the
said building and also about the incorrect
asscssment of 1ent and personnel influence §

{¢) whether there has been any offers for
better buildings at reasonable rent near the
main building ;

(d) if so, the rcasons why such offers
were rejected by the Circle office ; and
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() the steps taken by Government to
accommodate the Circle Office in proper buil-
dings at one place or at least to nearer build-
mg ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAIINAWAZ KHAN) : (a) No.

(b) A letter was received from a person
10 this connection, However, the building in
question was taken on hire only after receipt
of a fair rent certificate from the C.P.W.D.

() and (d). In the month of September,
1971, a person offered his building at Trivan~
drum about 2 km from the main office, This
building was inspected and found to be un-
suitable as it lacked garages for jeeps and
proper access to the cellar of the building to
be used as stores. Due to this reason the offer
was not accepted.

(¢) Efforts have been made and will con-
tinue to be made to accommodate the Circle
Ofice in a single large building or nearly
buildings, but such suitable buildings could
not be sccured so far. However a plot of
land offered by Government of Kerala for
the construction of pernnanent office building
and laboratory at one place is under consi
deration.

Application of Bonus Formula in Bibar
and West Bengal

7365. KUMARI KAMLA KUMARI:
Will the Minister of LABOUR AND RE-
HABILITATION be pleased to state @

(a) whether the declared bonus formula
has been made applicable in Bihar and West
Bengal ; and

(b) whether it has been made applicable
to all the industrics also ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHADI-
LLKAR) : (a) and (b). Apparently the quese
tiun 1efers to the ad hoc formula evolved at
Bombay in September, 1971, for the payment
of graded advances in certain cases over the
minimum bonus due under the Payment of
Bonus Act, 1965, The formula has no statue
tory force. It is not known whether it has
been adopted by all the industries in Bihar
and West Bengal.
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Mines and Factories mot Covered by E.
P. F. in Singhbhum, Dhanbad and Pala-
max in Bihar

7366, KUMARI KAMLA KUMARI :
Will the Minister of LABOUR AND RE-
HABILITATION be pleased to state :

{a) whether many mines and factories in
Singhbhum, Dhanbad and Palamau District
of Bihar have not been covered by Employees
Provident Fund ; and

(b) if so, the reasons therefor and the
remedial measures taken to cover  these mines
and factories by the Employees Provident
Fund scheme ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KAHDI.
LKAR) : (a) and (b). The Piovident Fund
Authorities have reported that the informa-
tion is being collected. It will be laid on the
Table of the Sabha in due course,
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Silver Deposits in Bihar

7369, KUMARI KAMLA KUMARI :
Will the Munister of STLEL AND MINES
be pleased to state ;

(a) whether deposits of silver have been
found in Palaman, Hazanbagh and Singhbhum
Distiicts of Dihar ; and

(b) if s0, the steps taken to extrart these
deposits of silver ?

THE MINISTLR OF STATL IN THE
MINISTRY OF STEEL AND MINES (SHRI
SHAHNAWAZ KHAN) : (a) No deposits of
silver have heen found by the Geological
Survey of India in Palamau, Hazaribagh and
Singhbhum districts of Bihar,

(b) Does not arise.

Supply of Steel to M/s Parushottam Tra-
ders Pvt. Ltd. Ind by Hind Steel
Limited Yard at Indore

7370, SHRI PIIOOL CHAND VERMA :
Will the Minister of STEEL AND MINES be
pleased to state :

(a) the total quantity of steel supplied to
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M;/s Purushottam Traders Private Ltd., Indore
by Hindustan Steel Limited Yard at Indore
during the last three years; and

(b) the total production of different items
made out of the stec] supphed to the said firm
during the last three Years ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES (SHRI
SHAIINAWAZ KHAN) : (a) and (b). The
information is being collceted and will be laid
on the Table of the House,

Indo-British Talks on Indo-China

7371, SHRI DEVINDER SINGH GAR-
CHA : Will the Mmister of EXTERNAL
AFTAIRS be pleosed to state @

{a) whether the British Govcrnment has
approached India to use influence to bring
ahout substantive negotiations on Vietnam and
a meeting of the Geneva Conference on Indo.
China; and

(b) if so, the nature thereof *

THE DLPUTY MINISTER IN THE
MINISTRY O} EXTERNAL AFFAIRS
(SHRI SURLNDRA PAL SINGH) : (a) and
(h). Yes Sit, The British Government had
suggested that India could also help in brin-
ging about a Geneva-type Confeience on Viet«
nam by suitably advising the Soviet Union.

Safety of Indian Staff in Hanol (North
Vietnam)

7472, SHRI DEVINDER SINGH GAR-
CHA : Will the Minister of EXTERNAL AFF-
AIRS be pleased to state :

(a) whether any infurmation ahout the
safety of Indian Staff in Ilanoi has been
received ;

(b) whether Government have made ade-
quate arrangements to evaeuate the Indian
Stafl in case of any eventuality ; and

(c) if so, the broad outlines thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHHRI SURENDRA PAL SINGH) : (a) Yes,
Sir. Such information is also being released
through information media from time to time.
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(b) and (c). The DRVN Government
have contingeacy plans for the evacuation of
Diplomatic missions from Hanoi whenever
nceeasary and they have informed our Mission
about them.

Refugees From Thakurpur District of
Pakistan.

7373. SHRIDEVINDER SINGH GAR-
CHA : Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether there is a scheme under
consideration of Government to rehabilitate
and to give Indian Citizenship to 40,000 refu-
gees from Thakurpur District of Pakistan ;
and

(b) if so, the main features thereof ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRIR. K. KHADIL-
KAR) (a) No, Sir.

(b) Does not arise,

Allotment of Agricultural Land to Delhi
Colonists From west Pakistan.

7374. SHRI C T. DHANDAPANI : Wil
the Minister of LABOUR AND REHABILI.
TATION be pleased to state :

(a) whether the claims of a member of
Delhi Colonists from West Pakistan for allot-
ment of agiicultural land still remain unsatis.
fied, mainly because the concerned Officers
of the Rehabilitation Department are putting
technical hurdles one way or the other ;

(b) whether large area af agricultural
land in the Union Territory of Delhi meant
for allotment to these colonistsis under unau.
thorised occupation ; and

(c) the steps Government have taken so
far and propose to take to evict the unautho~
rised occupants of such land ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R, K. KHADIL-
KAR) (a} No, Sir.

(b) Yes, Sir,

(c) When a particular land is allotted to
a displaced person in satisfaction of his land
claim, its possession is given to him after evic
ting any unauthorised occupant/occupants.
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Nationalisation of Coal Industry

7375. SHRI DEVINDER SINGH GAR-
CHA : Will the Minister of STEEL AND
MINES be pleased to state :

(a) whether the attention of Government
has been drawn to a press report published in
Times of India dated the 8th May, 1972 sta~
ting that West Bengal Assembly has adopted
unanimously a non-offictal resolution urging
the Union Government to nationalise the coal
industry ; and

(a) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES (SHRI
SHAHNAWAZ KHAN) (a) Yes, Sir.

(b) The Union Government are not, at
present, considering the nationalisation of the
non-coking coal mines.

Year Valua

1. 1970-71 Rs. 21,28,494.00

2. 1971-72 Rs, 20,02,645.00

{b) and (c). Coir and Coir products are
reserved for exclusive purchase from small
scale units. However, it was decided in 1970
to invite tenders form Kerala State Coir Cor-
poration. During 1970-7] and 1971-72, 19
tenders were issued to the Kerala State Corpo-
ration. They quoted against some of the ten-
ders only but their offers could not be accep-
ted as they were found to be high.
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Purchase of Colr

7376. SHRI VAYALAR RAVI
SHRI C. K. CHANDRAPPAN

Will the Minister of SUPPLY be pleased
to state ¢

(a) The quantity of coir puichased by
Government in 1970-7] and 1971.72 and the
names of firms from which these purchases
weie made ;

(b) whether Government reccived any
offer fiom the Kerala State Coix Corporation
for the supply of Corr ; and

(c) if so, Government’s reaction thereto ?

THE MINISTER OF SUPPLY (SIIRI
D. R. CHAVAN) (a) The value of coir pro-
ducts purchased during 1970.71 and 1971.72
and the names of firms from which purchases
were made are indicated below ¢

Names of firms

1. M/s PC Appukutty, Kadalundi
. M/s Dawn Trading Syndicate, Kadalunc1
. M/s B. Manick Peter, Cochin.

W N

M/z D. Moosji Jeevaji, Bombay.
. M/s Rubber Fibre Pvt. Ltd., Kerala.

M/s Darragh Smail & Co. (I) Ltd.
Alleppey.
7. M/s Hastings Mills Pvt. Ltd. Calcutta.

S

L

1. M/s Dawn Tiading Syndicate, Kadalundi.

2. M/s Kerala Coir Mats and Mattings
Cooperative Society, Alleppey.

3. M/s Aspinwal & Co. Alleppey.
4. M/s B. Manick Peter, Cochin.
5. M/s BC Appukutty. Kadalundi,

Trade Relations with China

7377. SHRI R. S. PANDEY :
SHRI D. K. PANDA :

Will the Minister of EXTERNAL AFF AIRS
be pleased to state :

(a) the nature and volume of trade and
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commerce between India and China during
the last three years ;

(b) whether any efforts have been made
recently to imprave tiade rdlations between
the two countries in the context of normali-
sation of 1clations between the two countiies :
and

(c) if so, the salient features of the
initiative taken in this regard and reaction of
China thereto ?

THE DLPUTY MINISTLR IN THE
MINISTRY OI' LXTLRNAL Al FAIRS
(SHRI SURENDRA PAL SINGH) : (a) There
has been no trade between India and China
duning the last thiee yoars.

(b) Yes, Su.

{c) We havesuggested resumption of trade
to China ; however, there has been no tesponse
fiom the Chinese so far,

Losses due to power shortage and non-
supply of Coal Wagons to Textile Industry
in Maharashtra

7378. SHRI P. M. MEHTA - Will the
Minister of LABOUR AND REITABILITA-
T1ION be pleased to state :

(a) the total loss in textiles and 1n other
industries 1 the State of Maharashtra during
the last one year ;

(b) whether the loss is due to the power
shortage and non-supply of «oal wagons ;

{¢) the loss of man-days in the industries
of Maharashtia ; and

(d) whether Government will compensate
the wages lost by the workers due to the
unemployment caused by the shortage of
water and coal ?

THE MINISTER OT' LABOUR AND Rl-
HABILITATION (SHRI R. K. KHADIL-

KAR): (a) to (d). Informuion 1 being
collected.
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Protests to China and U. §. A,, over their
joint communique

7381, PROF, NARAIN  CHAND
PARASHAR : Will the Minister o} EXTER-
NAL AFFAIRS be pleased to state :

(a) whether Government have registered
protests with the Govetnments of China and
U. 8. A, for cxpressing support to the right
of the people of Jammu and Kashmir to self-
determination in  Sino U, S, Joint Commu-
nique ;

(b) if's0, the mature of reply to the pro-
tests ; and

(c) if the answer to part (a) above be in
negative, the reasons for not lodging such pro-
tests ?

THE DEPUTY MINISTER IN TIIE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGIH): (a) to
(c). Both our Prime Minister and Foreign
Minister have publicly criticised the reference
to Jammu and Kashmir in the Sino-US
communique as blatant interference in India's
interpal affairs. Making a Statement in the
Rajya Sabha on March 14, 1972 the Minister
of External Affairs had stated : *“The State of
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Jammu and Kashmir is an integral part of
India., We have made this position clear in
the UN and to the entire intcrnational com-
munity. Reference by any country inconsistent
with this position amounts to interference in
our internal affairs. The Chinese stand in
the comiunique is particularly regrettable.
It is also unfortunate that the US Government
should have acquiesced in a reference being
made o Jammu and Kashmir in the commus
nigne”.

Government’s scrious concern  in  this
rcgard has also been conveyed to the U. S,
Government. As regards China, in view of
the present state of Sino-Indian relations, it
was not considered worth-while to  protest to
themn specially after having stated our position
publicly.

Stopping Indian Stud from attending
American International School, New Delhi

7382. SHRI M. 8. SIVASAMY :
SIHRI M. M. JOSEPII :

Will the Miuistar of EXTERNAL AFLI'AIRS
be pleased to state ¢

(a) whether Government have consirlered
to stop the Indian Students from attending
the American Intcrnational  School in  the
capital , and

(b) if so, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISIRY OF EXTERNAL AFFAIRS
(SUIIRI SURENDRA PAL SINGH) : (a) Yes
Sir. Government’s decision in this 1egard is
related to the intention of the U. S. Embassy
to convert the Amecrican International School
into an Emhassy School. The precise modali-
tics of the convetsion have, howeve, still to
be woiked out,

{b) Government's policy is not to permit
Indian childien to study in Forcign Lmbassy
Schools.

Central asgistance to Orissa for Farmers
affected by Cyclone and Floods

7383, SHRI R. S. PANDELY: Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state :

(a) whether Government of Orissa have
approached the Central Goverament for more
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assistance to provide relief to the farmers who
have been victims of the last year’s cyclone
and floods there ;

(b) whether Central Government has
made any study about their requirements ; and

{c) whether any additional assistance is
being ptovided to Orissa for the purpose ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R.K., KHADIL-
KAR): (a) to(c). The Government of Orissa
had requested for loan  assistance totalling
Rs. 10 crores for purchase of agricultmal
inputs and for providing taceavi loans to agri~
culturists in the current financial year in the
cyclone afficted area of the State. The State
Government have already  been  sanctioned
Rs. J crores for agricultural inputs. Further
asststance will be consulered on the basis of
the progress of the utilisation, to be submitted
by the State Government, of the loan assis-
tance alieady sanctioned.

Opening of foreign cultural centres

7384 SHRI C. T. DHANDAPANI :
SHRI SHRIKISHAN MODI :

Wil  the Minister of
AFFAIRS be pleased to state:

LXTERNAL

(a) whether Government have given per
mission to open Sowiet Cultural Centic at
Trivandrum ;

(h) whether Government ate also consi-
dering to reopen the five U. S. I. S. centies
and a Fiench Cultutal Centre which were
ordered fot closure carly ; and

(c) by when the cultwmal Centre of
U. S. 8. R. is hikely to start functioning ?

THLC DEPUIY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) Yes,
Sir. Government haie given permission, The
responsibility for runuing the Centre has been
entrusted to the Indan Council for Cultural
Relations.

(b) Government have not been approached
for the 1copening of the five USIS Centres or
French Cultural Centre which were ordered
for clusure earlier.

(c) The Soviet Cultural Centre at
Trivandrum was inaugurated on 18 April 1972,
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Self-Employment Scheme

7385, SHRI BANAMALI PATNAIK :
Will the Minister of LABOUR AND REHA-
BILITATION be pleased to state :

(a) the steps taken by Government to
promote self-employment ;

(b) the number of persons provided with
employment under this scheme ever since it
was introduced in the country ; and

(c) the avocations in which employment
has been provided o far ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R, K. KHADIL-
KAR) : (a) to (c). To promote scli-employ-
ment as well as to bring about growth with
social justice, the Public Sector Banks after
nationalisation have been operating schemes to
provide funds liberally to the weaker section
of socicty, especially the educated unemployed.
Self-employment schemes cover a wide range
of vocations in which the persons may be
engaged. These include agricultural graduates
who are intcrested in starting custom service
units, retail shops consultancy service, ctc.;
qualified professionals who arc competent to
carry their professions on business lines like
Doctors, Lngineers, Practitioners, Designers ;
persons engaged in peisonal service or utility
such as elcctricians, hair-dressers, launderers
etc.: persons who are individual owners of
transportation like taxi-drivers, auto-rikshaw
drivers etc., persons engaged in service indus-
tries or small scale industrics etc. The number
of accounts against which advances were made
by public sector Banks to professional and self-
employed persons up to the end of December,

1971 in various States Union Territorics to-
talled to 51,067,

2. The Thakkar Committee set up by the
Reserve Bank of India in July, 1970, reviewed
the working of Special Credit Schemes and
made suggestions for rationalisation of the
schemes in operation. As a follow-up of the
Thakkar Committee Report, the Reserve Bank
has isssued detailed guidelines to the Public
Sector Banks directing the chief executives of
the Banks to initiate suitable cforts for exten-
ding further loans to the self-employed sector
and to prepare special schemes which could
generate employment. Besides, a Credit Guar-
antee Scheme has been instituted under which
757, of the loans up to specified limits are now
reimbursed to the Banks by the Credit Guar-
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antee Corporation of India Limited, provided
the loan is within specified ceilings.

3. The Ministry of Industrial Develop-
ment has provided an allocation of Rs. 3
crores for training engineering entrepreneurs
for self-employment. The programme for
training is now in operation in 29 training
institutions. In addition, it has been decided
to open 6 more institutions to train entrepren-
eurs in setting up agro-service units. In
: 1970-71, 842 candidates were selected for tra-
ining, in 1971-72, 1735 candidates have under
gone training. In a number of States, indus-
trial estates are being especially set up to
provide ready-made factory sheds, and all
other necessary infra-structure facilities for
the engineering entrepreneurs who have com-
pleted training.

4. Out of the special provision of Rs. 25
crores made in the Central Budget for 1971-72
for special programmes to assist the educated
unemployed, Rs. 6.5 crores had been ear-
marked for specific schemes to assist the edu-
cated unemployed, especially engineers and
technically qualified persons who intended to
set up small scale industrial units.

Representation from Federation of all
India Hindustan Construction Workers
Union

7386, SHRI C. K. CHANDRAPPAN :
Will the Minister of LABOUR AND REHA-
BILITATION be pleased to state :

(a) whether Government have received
any representation from the Federation of the
All-India Hindustan  Construction Workers
Union  regarding the grievances of the
workers ;

(b) if so, their demands ; and

(c) the steps taken to meet  their

demands ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHADIL-
KAR) : (a) Yes.

(b) Their demands are as follows :

(1) A commission may be appointed
to go into the affairs of Construc-
tion Industry with specific res-
ponsibility to frame wage struc-
ture for all categories of empl-
oyees within one year from the
date it is instituted.
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(2) All contracting  construction
firms may be brought under
direct Government control thro-
ugh a Corporation or Board.

(3) Construction Industry employees
may be brought under Provident
Fund Benefit Scheme.

(4) Gratuity Scheme benefit may be
extended to Construction Indus-
try employees.

(5) Security of service may be pro-
vided to Construction Industry
employees.

(6) Medical facilities may be provi-
ded to Construction Industry
employees.

(7) Uniform service rules may be
laid down for Construction In-
dustry employees.

(8) As an interim arrangement,
Construction Industry may be
treated at par with Engineering
Industry.

(c) The Federation has already been in-
formed that the proposal to have a legislation
to provide for the safety of workers employed
in the construction Industry is under the
consideration of the Government and that a
number of labour Laws namely, the Contract
Labour (Regulation and Abolition) Act, 1970
the Minimum Wages Act, 1948, the Industrial
Disputes Act, 1947, the Industrial Employment
(Standing Orders) Act, 1946, the Payment of
\Va‘ges Act 1923 etc. are already applicable
to the workers in the construction industry.

Besides, the question of extension of the
Employees’ Porvident Funds and Family
Pension Fund Act, 1952 to the workers of
building and construction industry is under
consideration. A Central Bill on gratuity
which can be made applicable to the workers
in the Construction Industry has also been
introduced in the Lok Sabha.

The other demands are being examined.

The C.P. W.D. M. E. S. Contractors’
Labour Regulations, though not statutory are
also applicable to the construction workers in
C. P. W. D. and M. E. S. establishments.

Model Standing Orders for casual labour
have been framed and forwarded to all Minis-
tries/Departments for adoption in all public
sector undertakings.
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Commission on Construction Industry

7387. SHRI BHOGENDRA JHA : Will
the Minister of LABOUR AND REHABILI-
TATION be pleased to state whether there
is any proposal before the Government to
appoint a Commission to go into the affairs
of the construction industry with specific res-
ponsibility to frame the wage structure of all
categories of employees in that industry ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHADIL
KAR) : No. The Minimum Wages Act, 1948
which provides for the fixation/revision of
minimum wages to the workers already applies
to workers in the construction industry. The
Central and State Government as ‘appropriate
Governments’ have notified wages under the
Act for building and construction workers in
their respective spheres.
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Accumulation of Coal at Collieries near
Jharia and Raniganj in West Bengal

73.0. SHRI RAMKANWAR : Will the
Minister of STEEL AND MINES be pleased
to state :

(a) whether due to nom-availability of
sutficient number of Railways wagons, coal has
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piled up at pit-heads of Collieries near Jharia
and Raniganj in West Bengal ;

(b) 'if so, the total quantity of coal to be
lifted ; and

(c) the efforts being made for lifting and
movement of accumulated coal ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN): (a) Yes, Sir.

(b) The pit head stocks of coal at the end
of March, 1972 have been estimated as
follows :—

Jharia coalfields—2.169 million tonnes
Raniganj coalfields—2.066 million tonnes

(c) Railways, who ore main carriers of
coal are taking steps to improve the availas
bility of wagons. Besides, to meet the demand
of consumers located at short distances, trans-
port of coal by road is being encouraged.

Setting up of Mechanised Mines on promi-
sing deposits

SHRI SHRIKISHAN MODI :
SHRI P. M. MEHTA :

7391

Will the Minister of STEEL. AND MINES
be pleased to state :

(a) whether Government propose to set
up mechanised mines on several promising

deposits ;

(b) whether inland transport system is
also to be augmented to meet the growing
demands of moving ores ;

(c) whether Government are also conside-
ring certain steps to find out the world Market
for minerals, like Chrome Ore, Kyanite and
Magnesite which have in the past contributed
for earning sizable foreign exchange ; and

(d) if so, the main feature thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES (SHRI
SHAHNAWAZ KHAN) : (a) Several large
mechanised mines have already been set up in
case of minerals like iron ore, lime stone, coal
copper and zinc, ~worked by Public Sector
Undertakings. These mechanised mines will
continue to be set up in case of such deposits
where it is feasible.
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(b) to (d). The required information is
being collected and will be laid on the Table
of the House.

Rehabilitation of Persons Uprooted as a
rosult of Demarcation of Nagaland-
Burma Border

7392. SHRI R.S. PANDEY : Will the
Minister of EXTERNAL AFFAIRS be pleased
to state :

(a) whetaer a large number of villages
on the Nagaland-Burma border have been
transferred to Burma in the course of demar-
cation of Indo-Burmese border recently ;

(b) whether this has uprooted a large num-
ber of people from those villages and the State
Government is posed with a problem for their
rchabilitation ; and

(c) whether any Clentral assistance has
been given to the State Government for the
rehabilitation of the affected people ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGTI) : (a). No,
Sir,

(b) and (c). Do not arise.

Ban on Biological Weapons

7393. SHRI M. M. JOSEPIT Will the
Minister of EXTERNAL AFFAIRS be plea-
sed to state :

(a) whether U. 8. A., USSR and Britain,
the three nuclear powers, had signed in Lon-
don on the 10th April, 1972 an international
convention to ban biological weapons ; and

(b) if so, the main features theveof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGII) : (a) Yes,
Sir. The Convention on Prohibition of the
Development, Production and Stockpiling of
Bacteriological (Biological) and Toxin Wea-
pons and on Their Destruction, which was
opend for signature on April 10, 1972, was
signed on the same day by USA, USSR and
UK which are the Depositary Governments
of that Convention,

(b) Text of the Convention is placed on
the Table of the House. (Plased in Library.
Sor. No. LT—3049/72)
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Disparities in Wages of Employees in

\7 Corpo

7995, SHRI JAGANNATH MISHRA :
Will the Minister of LABOUR ANI REHA-
BILITATION be pleased to state :

(a) whether there are wide disparities in
the wages of employees of various Corpora-
tions i. e. Banks, Aiilines anl Life Tnsurance
Clorporation under the various Ministiies ; and

(b) if so, whether Gowvirnment intends to
set up a National Wage Board to 1emove
disparitirs and bring «flicicney and umformity?

THE MINISTER OF TLABOUR AND
REHABILITATION (SHRI'R. K. KHIADIL-
KAR) : {a) Wages of employeees of yavious
Clorporations are not uniform since  the arcu-
mstances differ from establishment to  establi-
shment and industry to industry.

{b) No.
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Allocation of Billets to Small Scale Re-
rollers in Mabarashtra

7396. SHRI ANNASAHEB  GOT-
KHINDE : Wil the Minister of STEEL
AND MINES be pleased to state @

(a) whether the small scale re-rollers in
Mahatashtra having their re-rolling  mills
outside Bombay have faced shortage of
allocations of billets andfor re-rollable scraps
during the year 1971-72; and

(b} if so, the mrasmes taken to augment
allocations to them ?

‘FHE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN) : (a) There
is a shortage of billets and other re-rollable
materials. Small Scale Re-rolling Mills out-
side Bombay in Maharashtra as in other parts
of the country may bhe suffering to some
extent due to this.

(b) Scveral steps have been taken by
Government  to  augment the availability of
raw matetials throngh continuing cfforts to
increase production in the Steel Plant, and
also by imports of billets. In the case of
scrap re-tollers, an important i1aw wmaterial
was “used rails” which remained frozen under
a Court Injunction for
However, this c¢ase has now  bren
deaded and about 2 lakh tonnes of used
rails will now be available for distribution.
This will substantially angment taw matetial
availthility in the near future for sciap re-
rollers,

over two years.

Mining by Hindustan zinc Limited in

Gujarat

7197. STIR1 PRABHUDAS PATEL :
Will the Minister of STEEL AND MINES
be pleased to state :

(a) whether Gujarat Government have
conveyed to the Crentre its decision to mine
base metals from Ambaji hills in Banaskantha
District ;

(b) whether Government have decided to
give permission to the Ilindustan Zine Ltd. to
mine the area ; and

(¢) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
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(SHRI SHAHNAWAZ KHAN): (a) Yes,
Sir,

(b) No, Sir.

(¢) Does not arise,
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Expenditure on Meetings of C. B. T. of
E.P.F.

7401. SITRTI RAMAVATAR SHASTRI1:
Will the Minister of LABOUR AND
REHABILITATION be pleased to atate :

(a) whether the expenditure mncurred on
Central Board of Trustees mertings are  borne
by Account No. 4 of the Employces Provident

Fund ; and

(b) if so, the number of the meetings
held dwing the last three years, year-wise,
and the exact figures of amount spent meeting-
wise ?
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1 2 3

3. waa far wrolt
4. faww SE E2EC 1
5. arer #1 qEer wredy
6 Y g¥ ¥ mET st H1T
sifea
7. fg gfeaw §fdw LEC i
8. @G CECi]
9. fafaw CEc]
10, A9 AT ey
11. wwaa dar arg HIaT

12. wgwewr Tidy
qTRHTAT Gl

13. gfoear g8 qB

CULRY IR

REHABILITATION (SHRI R. K.
KHADILKAR): The Provident Fund
Authorities have reported as under 1—
(a) Yes.
(b)s
Year No. of CBT Approximate
meetings expenditure
held incurred
(Rs.)
1969 4—41st Meeting 6,800
4nd 10,500
43d 7500
44th " 8,200
1970 4—45th . 5,800
46th 11,700
47th » 5,400
48th » 11,200
1971 4—49th » 13,700
50th 15,300
9lst " 12,900
52nd ' 4,900
Areeita geawt w1 fada Aeelt ¥ sgan

7402 wft geaer yom ;@ fadw
wft 77 FA A FU AT 5wl
grepfas vy afvag ¥ o ax fea
fra s aifezas qeady 71 Al
4t faall Wt ® wgAm Trar § Al
fradt qead qqae & fan fada ot
™ § s @ 9vam aw FA rAN
gaaf ag gf @ ?

fadm wenew § Sg-met (st gew-
o Fag) : uv faavw qww & Fww
ST gHAT G g 3

faraw
M AFfaw
Y afreg for wrat
- g1 #qaTe H g
ML i arfr w8
Al & At
1 2 3
. 1. ﬂw T I
2. T §E5q
SATHTT o

IJIUF AT GRS FT FIATE WIS
¥ frar nar, faam v qear 11 @112
%, fATET HFATE TAM: AIFAT AT AT
¥ foFar T4t | AFEAT ARA-AE GH-
MY F Aada wrdy grglaw gy
afewg gier axfaq mvfa =g warfaat
Y7 axraa & far giwfaar At
qraeg TR T AT Ak )

wreAy Aegpfas graeg afeg gra
%R dear 5 ¥ 13 aw ar geml ¥
TATIT 9T T 78,761 00 &+ fay
aq g agEre w1 &4 of afrafaa
a7 | IR TEAF ATHT 2 qAF TEN
grifr # af ff 3R 3T 9T Aty
argfan araeg ofigg oo 5y ag @
¥ WY wirg Fwaey Ad

A WA G

7403. sft sEre Fvm: AT NN A
graie w0 qg @Ay W Ew A
1 gER 1t fawt agy ¥ & fag
AT A FT AW Y7

SRR grafe wnf (st areo Wo
mifvewe) : i ww w, P
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NW FHAT 9T G WA GREAT ¥ qur ¥
aff a1 ) feT o, g@IR gwey W A
g uF amrrs et aFry F19 @Y
TRE FW ¥ 9w 9T faarc s W@
L4

wfrw qargt & faalia

7404. it gAweE TN ;AT weMIA
i wm @ a7 TR A oFO FW
fv:

(%) =7 gw7 39 ¥ Ft-wta A e
feaat-frat gaufa & wfvsr gardt &
faaty frar @rar § ; AT

(a) #ar waw afrar  edt &t
faata g7 ¥ Fear @rar & % 35T
AT FATIA qAqqT FTHA W g §
ag frar strar @ o Ay @t qamat
& gl #Y uF g AT 97 @
sy ?

oy AT ww WA § wew
qeat (st g wt) : (7) A ().
1969 atT 1970 & St A & faata
fromr gfrd #, TR W™ ek
frata-gea afe, gft awrge 9
it § [varers ¥ e v 1 AR wew
LT.3050[72.] a1 #€ Wt sfrer Ay
& St cadaft arderralt A arA a¢ Ak
farar amar &

gfe ferart & s fararmr av eaw
7405. sit guw TeM ;AT g
"t 7 Qi & o w4

(%) gfa fawrm & gasar fawmr a3
T@ qan wigad fraar sow AT § A
T frad ot afaesrdr § ;o

(&) war ga fawrr ¥ gzl AT,
1971 &Y @adar dadr g 47 N
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fearodia & e afy &, =t ¥ aod
A frarudrad gu § ?

g waft (st dto wreo wgm) -
(%) (1) 1971-72 & =¥-1,21,417
T 0
(2) = pinfas wraefm afy-
FQ 1
(=) (1), 81
(2) ur faaTor gwr9E 9T @
fegr war 3, fagd ¥ ardd
fead wf &, 9@ & T wrad
fraradlT 9% ga g
faarcor

47 gagar gadr qrast  #r faaoor
foa# & a0 fearf g & wad 7y

ame frarards )
FR AGY AN
dear  fasrad
9T R
1 2
Trwafax afawd
1. 19-3-66  fagevar I1 IFT §
2 24-1-67
3 4-5-68
4 4-5-68  fazrar ot 4w §
5 18-8-68 ”
6. 24-12-68 "
7 20-3-69 "
8 25-3-69 "
9 26-5-69 »
10, 26-5-69 "
11 26-5-69
12. 26-5-69
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15,  25-2-70 »
1 2 16.  12-3-70 .,
17, 22-5-70  faoemay o g §
13 17-7-69  faweray ot I
18. 1-6-70 ”
) 3-9-09
4. 2 19. 14970 ”
7-12-69
15 1 20,  19-11-70 "
16.  25-2-70
f : 21, 19-11-70 "
-3.70  fruerm v qF0
17. 303 : 22,  24-11-70 .,
18 1-6-70 g 93,  14-12-70  Frgzrm ot gwT &
19.  28-8-70
20. 14-9-70 ¥aP w1 s & gawreaet § et
21. 6-11-70  FA9emar 91 457 § 7406, it farama fag :
22.  19-11-70 ot §rae Wiy :
23, 19-11-70 YT XEqTN T WM AT IE & AY
94,  14-12-70 froemiwrgRry O A foo
(%) #ar ad 1971 ¥ A Fraw
st weETa NFFE J qrF SARTAT T AW 77 T
qr ;
1. 7-10-66 fawerar ar 0 § (7) afx @, & @ @w w0 ¥
2 7-10-66 " T T TR A FrA frad) oF
3. 41167 , T
4 4.5-68  favzmar o a% 3 (7) 3% giawTAT Fgr § @Y A
5. £5-68 § : :ﬂt g g & f¥ wr fekare
G 4-5-68 "
7. 16-12-68  frgerar o 9 & e st wer s § e
* (s mrgw wi) ¢ (%) & (7). 1971
8.  28-3-69 " F 17 1< grawT gUw gu | @ -
9, 19-4-69  fawerar o sper 4 ol 7 oty & k @T ag vy waw e
10, 17-5-69 FETd faga deed, e gru g
" 2 ZFRHT 2 THo dYo o, 33[11 Fe
1. 26-5-69 " o fafmior feat & Froor @wm gu o
12, 4-6-69 Y ¥ad gae o o THo, IR FNT
] argfa oF gramET 1.5 qio @ o,
13.  23-9-69 ,, : X
33[11 %o Yo ¥ ag qrar wav i =g
14 23-9-69

n

WU ZFRET & AT a1 1T o o
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WA ® AT EHET qHe Fo ATy
- & gy war ) A gl 4w weody
I qgfam 200 o #ro wo, 11 Fo
#o[500 graRrTF AT ¥ g ofvam
F & § W fFaT w97 41| 99 sreenT
ST gar, ged & A sfaer gewew
a8 & | ag frer Quw afirg F2 @ ar
I% FrOm ¥ qEl w1 garw AF faar
T 4T | ST A AEEESAT ¥ 7
AR N fegem arw fafis &
farer wrdamar § weenw Y v aSd
a1 frar nar afes amwor 3 w1z as
FT4 FIA ¥ 971 98 FAL A T

2, ZFERET A AT AT THIT
G-I

Ao §o TFHo—
IRy do 2253-2  1,02,000 %9q
arfrg 16-11-68

Qo Eﬁ’o {'o THo-
IIRY o 961 60,000 ,,
arérer 13-1-69

gsty ¥,
aw g0 1296~1 11,750 ,,
arétg 7-10-70

3. 7o Mo o UFo TIIENT Y
. TR Y AR A AT q § AN I
sfsstira fear str 51 & 1 5fro €0 o
et & afafiw geil & sofe &
o og®r frFrdar A rqAr 1 amr
TE S ST Y G | gA% sfwsrer
A I G R B e S )
ST |

4, e ot ® wf A ¥ el
3 gF AW W oAgA™ A 27,
000 Tre § 1

5. 4fi wufeat fafmion qfeal &,
foreer @y qar wd¥ wor @t wTeor g 4
Fa: sratorr afawrfed w ga% fag
fordrars ) sy wr @war {4
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daft Wy Sz § W Yawm W
L1t

7407. =t fareee Yag : #ar wema
dR wm AN qg I W FwoAQ
fF .

(%) #ur ¥ F19T N3yFz § 1971
& v ® 41 1972 & ITeew § 300
faelt e & 3 AT Faw F 20 I
g g & ;

(w) afg g, @ ag frqeY aFm 9T
Az Fgt § @0 ™

(7) v 98 Faw w7 F W% O
93 ¥sre fasar N afy g, av 9
Fw fraet grfy g€ ; et

(7) @ gt & fag feER
afusrdt & fagg s ardady A
g ?

weare site & e § e wedft
(ft g 7w &@t) : (F) seTe, 1971
# 3w Faw & 12 gAY #7 adw far
T foa¥ ¥ wredfada, 1972 % fRm
10 7 S7<7 gT A4

(=) arex frg 7g Fat & 10 gAY
# amrg wwaT 140,000 §9q d | S
Fael N agia few B Wiy,
FAHAT g7 F7 7% 47

() 300 T fao Hie ¥ 3 IR
Fael A g 1 af sgfa § ¥ 300
W wvard 0 daAl Y qfer ¥ wex §
wge fFar T T g FAw IR
¥ar war FT @ 1 quify, dwWw W
6-6 Mz F avart ¥ § H, 97w Y
o1 & 4 fadll ¥ e § qwE P A
frega o & ag arr R OF
fafarse gw & Faw F1 QF A a9 WA
it gerar ¥ el ¥ qom ar ) @ o gAY
# ot gurey warfaar arg of o 1 wEEr
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wrgfa-wat & @ IewEr qAr A AW
dugew zai w afrenfm sTE
o e § qEwr w el s aere
H aifr ad gf wHife Fasl f oAk
Fafier frar T @ E |

() w57 7@ I3qT ¥\

Bauxite and Mercury Deposits in Kerala

7409, SHRI C. K. CHANDRAPPAN :
SHRI VAYALAR RAVI:

Will the Minister of STEEL AND
MINES be pleased to state :

(a) at what stage is now the work of
Geological Survey in Kerala to find out the
quality and quantity of the Bauxite and
Mercury deposits 3 and

{b) the time by which the survey is likely
to be completed ?

THC MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KIIAN): (a) and
(b). Atotal reserve of 1.684 mullion tonnes
of Bauxite have been estiinated by the
Geological Survey of India in Chittavattam,
Adichanallur, Mangalapuram-Chilampil,
Sasthavattam, Ambalam and Attipara areas
of Quilon and I'rivandium districts of Kerala,
where drilling was completed in 1970.71,
Analytical work in these areas is in progress.
Reserve of 18 million tonnes of Bauxite with
407, Alumina has been estimated In Kumbla
arca of Cannanore district where drilling was
completed in 1968, Reserve of 1.59 million
tonnes of Bauxite with 40, Alamina has becen
estimatcd in  Nileswar arca, block I in
Cannanore district where drilling was com-
pleted in 1972, Detailed investigation by
large scale mapping and drilling is in progress
in other three Nileswar blocks. Drilling for
Mercury in Badagara, Koshikode district has
been completed in January, 1972, Analytical
work is in progress.

The field season programme of the
Geological Survey of India for the current
year includes asscssmement of Bauxite de-
posits in Cannanore, Calicut, Trichur,
Trivandrum, Quilon and Alleppey districts.
These investigations are likely to continue
during the Fourth Plan period.
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gwy waw, fagC awr coeww ¥
srggfe wrofieat & frfae
e

7410. oft wét fag :
sff frae Wiy :

#77 oW sitre gaate ot ag war W@
war &y e

() a3 Ry, fagrz R qweqw
& Qe FTATET § TSI AUT AT
aggfas arfea} aar sqgfea swenfy
¥ fray fafga avl 7 aov amad
T ;

(w) wa% & frad safwal w1 Qo
fg=mrar AT ;) AR

() dw aafewdl Fv siver Qe
feary & A goFre gra g€ o€ QAT
FT T FAT & 7

un st grate st (o aree ®o
wifeaws) : (F) 07 (). gaar @y
faazor & §rwf &)

() ¥ sitr vwT w_w, fagre qur
ToredrA Treat Y YR g dreEr
# mifgwr fafaer fawra wrwat sl
a8 1970-71 & ge w1 7 fadw Jormr-
e At & Iqoe aAfemal ¥
fag afywifus dear § Q@ g%
ey A A srar ¥ EER gEw
1968 ¥ WY g ¥ gefifaad @
IO RN AR F fqg gy fadw
ITT ge frg ¥, WY T el dR
F0 At qra snaifan oo
7R § 1 foreg srfaforge, 1961 § doea
fear v <@g ¥ arfe SN @t
A el W yash ofda &
AT A7 q4F 1 gwre ¥ fafwr FeR
wifendt ¥ qgrger ¥ ¥y fadw wod
s o€ oA ¥ fag 1971-72 &
¥ a9e ¥ 25 70y W A fale
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sqaeqr A A fy ) 1972-73 & ¥
T § fadry Aomme FTdET ¥ g 60
0¥ &7 ¥ afr & swEem A af g

Fa¥ fafasr faig syaearst & aeflw
RNAFTAY ¥ FGrL Fnfeaey &7 oFF o
grm

faatw

wq gy awt 1969-71 & &ty Qare avatAgy g1eT AT S fRg e A

frgea w0 T AFd gy aw fafr safen (&fes aar afn dveer awy) @
e |

¥ I 92T

fagre ME]

gt fagfemar g3 fagfemar gofraa fagfwar

1 2 3 4 5 6 7
wagfaa sofaat
1969 29,102 2,363 6,065 191 3,720 238
1970 36,438 3,062 6,709 229 3,844 376
1971 41,299 4,138 7,187 451 4,557 546
sglaa afaw wfaat

1969 105 10 4,177 312 1,162 70
1970 140 47 4,736 188 1,040 92
1971 169 37 4,757 271 1,555 148

A s @ ant (1969-71) F v fya safenr A Frgfmar g wf
¥ aaT ®7 ¥ 37 a6t ¥ A ) oNTT AT A

g Rw WwR & e e ¥

£ weard ggw F fAan ava Fa1 FEW

wreaTl w1 T fA Y ?
7411.ﬁmﬁ‘E: mmmﬂ AT ® e at
st fyac o (sht g &t) . (7) Ak (@) S
@t | agrfe, faelt & wAF Aenfre
¥AT T AT WA A A FAN A gy ¥ w@w A S { q@qAQ A
¥ FW Far ¥ fasram 4 3, Fry afvorfy
. ITH FIC@EF] & aF g B aearar §
. (%) “'%M“;‘fiz‘:i?; & avdt 1 ¥aAw 0F OFE-dAd d@w
ng;ﬁ:h AT A1 e %o, w0 anv, faeedl ¥ g Fowwaa

(@) afe g, & fawht 1 gE-AF

# o fr oF ArTgd F et sgaTfE
HIIE! FT A FAT I
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gy F w4 & feafy g1 wg R
¥ fag, g & ¥ et waaa R W,
were ¥ gy frar e ag ‘qrd B
O faAw @ B A, e aad
ggud a amar § ) gEd sifafor, g
@3 gRws’ A1 ur W amafE
sife & i Fred-grasmar Argfen
9z qgat | Jaw afawgw faeed) sawa
grur fhar way a1 R T I A
ardifer Frar mar 1 XA g faeedT Ay
‘@€ e F 200 dug ghrare &
famare fearwar & wrar § Frogad
FYa¥ Y IUAIAT § AT ZO0

Loss Incurred by Mysore Iron and Steel
Ltd.

7412. SHRI M. S. SIVASAMY : Will
the Minister of STLEL AND MINES be
pleased to state ¢

{a) whether the Mysore 1ron and Steel
Ltd. has incurred heavy losses during the last
80 many years ;

(b) if so, the reasons thereof ; and

(c) the steps taken Dby Government in
this regard ?

THE MINISTER OF SIATE IN THL
MINISTRY OF STEEf., AND MINES
(SHRI SHAIINAWAZ KHAN) : (a) Yes,
Sir, The accumulated loss of the Company
up to the 31st March, 1971 was Rs. 8 89
crores.

(b) One of the main 1casons for the
Josses was the heavy burden of interest charges
arising from an unfavourable debt equity
ratio.

(c) At the request of the Govirnment of
Mysore, the Government of India agreed to
convert with effect from April 1, 1971,
Re. 11.252 crores advanced as direct loans to
the Company into cquity, thereby increasing
the Government of India's contribution to
the paid-up capital of the Comnpany from
about 10% to 40%. (The remaining 50% of
equity capital has been contributed by the
Government of Mysore), This step was taken
to bring the debt equity ratio to 1 : 1 and to
afford a rclief of about 75 lakhs annually in
interest chasges. The working of the company
bas shown improvement and it has been
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reported that a profit of about Rs, 100 lakhs
is expected for the year 197172, The produc-
tion of both mild steel and special and alloy
steels is being stepped up. MIS have also
recommissioned their cast Iron Spun Pipe
Plant and Plate Sleeper Foundry. The pro-
duction of Tor-Steel has also been taken up.
All out efforts are being made to increase
produciion and reduce overhead charges.

Death of an Indian Businessman in
Ceylon

7413. SHRI C. T. DHANDAPANI:
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether an Indian businessman who
was on hisway to India was killed in Ceylon;

(b) if so, whether the probe into the case
was abandoned by the Ceylon Gouvernment ;

(c) if so, whether India has asked the
Ceylon Guvernment to return the large
amount of gold bars which came in the hands
of Ceylon Government ; and

(d) if so, the reaction of the Ceylon
Government thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
and (h). An inquiry is being initiated by
the Sri Lanka authorities into the matter:
no further details are yet available.

(¢) and (d). ‘This would arise only after
the results of the investigation are available.

Coal Mines in Private Sector

7414. SHRI NARSINGH NARAIN
PANDEY : Will the Minister of STEEL
AND MINES be pleased to state the number
of coal inines being handled by the private
sector in the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN) : There are
five hundred and eighty working Coal Mines
in the Private Sector.

Irregulurities in Implomentation of E.P.F.
Act in Bihar State Transport Corporation

7415. SHRI R. P. YADAV: Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state ;

(a) whether Government are aware that



i) Whitten Answers

there are lot of irregularities in the imple-
mentation of the Employees Provident Fund
Act by the Bihar State Road Transport
Corporation in as much as a large number of
temporary employees have not been  admitted
to Employees Provident Fund membeiship ,

(b) whether investments are not regularly
made and huge amount remains uninvested ;

(c) whether any detailed inspection has
been carried out, if so, when and what are
the reports of the Provident Fund Inspectors,
and

(d) whether pension contribution has not
been deposited into Account No. I in respect
of compulsory members, who have been
admitted after Ist March, 1971 to cmployees’
Provident by almost all the exempted units of
the Government, hike Bihar Government
Presses, hoth at Gaya and Gulzarbagh, Bibar
State Electricity Board ef.

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K.
KIADILKAR) : (a) to (d). The Provident
Fund Authoritics have reported that the
information is being called from the Regional
Commissioner, Bihar. It will be laid on the
Table of the Sabha in due course.

Definition of ‘Establishment’ in E. P. F.
Act, 1952

7416, SHRI R, P, YADAV: Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state :

(a) whether Government are aware that
the word ‘cstablishment’ has not been defined
in the Employees’ Provident Funds Act, 1952
with the reseult that various Regional Com-
missioners have been taking different stands
on same 1ssue ; and

(b) if so, whether Government shall
define the wordslike ‘establishment’, ‘premises’
grant of infancy period ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K.
KHADILKAR) : (a) and (b). The word
‘establishment’ has not been dcfined under
the Employees’ Provident Funds and Family
Pension Fund Act, 1952. The Provident
Fund Authoritics have informed that they
have not come across any difficulty in this
regard, Hence, the question of defining this
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expression does not arise. It is also not
necessary  to define the word “‘premises”.
The grant of infancy period is regulated under
scction 16 of the Act.

Family Pension-cum-Life  Assurance

Scheme

7417, SHRI R. P. YADAV : Will the
Minister of LABOUR AND REIABILITA-
TION be pleased to state :

(a) whether the newly introduced Family
Pension-cumeLife Assurance Scheme is a very
hurriedly drafted legislation and therdfore it
is silent on many issues like the admission of
employees who are drawing more than
Rs. 1,000 as salary ;

(b) whether the said law docs not
contemplate to admit the excluded employecs
and wide range of confusion still prevails ;
and

(c) if so, the action proposed to remove
the confusion ?

THE MINISTER OF LABOUR AND
REHABILITATON (S>HRT R. K.
KHADILKAR) : (a) No.

(b) “Excluded employees” who arc not
the members of the Employee’s Pravident
Fund or of the cxempted provident funds are
not covercd by the Employee’s Family Pension
Scheme, 1971 as the Scheme applics only to
the members of the Employces’ Provident
Fund/Exempted Provident Funds vide paia 3
of the Scheme. There 1s no confusion 1n the
matter.

(c) Does not arise.

Income-Tax on Provident Fund

7418, SHRI R P. YADAV: Will the
Minister of LABOUR ARD REHABILITA-
TION be pleased to state 3

(a) whether income-tax 13 deductable on
Provident Fund accumulations and if su,
under what circumstances ;

(b) whether the Central Provident Fund
Commission has clarified this ambiguity of
law as most of the Offices are not awarc of
the same and hold that Income-tax cannot be
deducted on Provident Fund accumulations ;
and

(c) whether under these circumstances,

- B ]
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the Ceutral Provident Fund Commission shall
immediately issue a  detailed circular in
consultation with law and Fiaance Ministries?

THL MINISI'ER OF LABOUR AND
REHABILITATION  (SHRI R, K.
KHADILKAR) : The Provident Fund
Authonities have reported as under 3

(a) The Provident Fund cicated under the
Employ: (' Provident Funds and Family
Punsion Fund Act, 1932 5 a  recognised
Provident Fund within the meaning of
Sccuom 2(38) of the Income Tax Act, 1961
vide Section 9 of the Employees’ Provident
Funds and Family Pansion Fund Act, 1952.

The Income Tax Act provides for exemp-
tion to the accumulated balance payable to
a Sulnariber in accordance with the provisivns
contamned m the Fowrth Schedule of the said
Act,

(b) and (¢) No rcference has  been
recaved from Regonal Offices. Hence the
necessily  for assuing any darification did not
arnsc,

pp ts in ry of Steel and
Mines at ad-hoc basis

7119 SHRI BANAMALI PATNAIK :
Wiall the Mimister of SEREL AND MINES
he pleased 1w state 3

(@) the number of prrsons appointed 1
the Mustty of Stecd and Mines at ad-hoc
basis duting the last two years

(b) whether any casc of malpractice has
come to the notie of Government ; and

(¢) 1f so, the action taken by Government

m the matter ?

TIIE MINISTER OF STATE IN THE
MINISTRY OI S$IkkL AND MINES
(SHRI SHAUNAWAZ KHAN) : (a) 51.

(b) No, Sir,

(¢} Dors not atjse,

Exploration of Gold Deposits in Andhra
Pradesh

7420. SHRI P. NARASIMHA REDDY:
Will the Miuister of STEEL. AND MINES
be pleased to state :

(a) whether Government propose to
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conduct exploratory operations in the gold-
deposit arecas of Bisanatham in Chittoor
District of Andhra Pradesh ; and

(b) if not, whether it would be conducted
in the arca where private mining  operations
had bcen commenced prior to nationalisation
of gold mining ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN) : (a) The
Bisanatham gold deposits in Chittoor district
of Andhra Pradesh were investigated in detail
by the Geological Survey of India during
1956-58. M/s. Bharat Gold Mines, a public
sector undertaking, is curiently exploring this
area.

(L) Does not arise.

Steel for Domestic House
Purposes

7421, SHRI P. NARASIMHA REDDY :
Will the Minister of STELL AN MINES bhe
pleased to state the steps taken 10 make
available steel at fair prices for domestic house
butlding purposes in the mctropalitan  ateas,
municipal areas and rural areas ?

Building

THE MINISTER OF STI'ATE IN THE
MINISTRY OF STL{L AND MINES (SHRI
SHAH NAWAZ KHAN): Steel mnaterials
are available at regulated prices for  domestic
house building purposes from the Producers
Stockyards spread over the countrv. A percen-
tage is earmarked for housc builders. In
Delhi, however, a Committee known as Main
Steel Producers’ Commuttee is functioning
from October, 1971, They pool the available
materials for house builders in the stockyards
of all the three producers and distribute them
to the house builders ina coordinated manner.
A certain percentage of steel is reserved
specially for small house builders whose plot
area does not exceed 250 Sq. yds. and whose
requirements of stecl does not exceed 3 tonnes,
The question extending the scheme to other
metropolitan areas is under consideration,

Production and Utilization of Coal in
Bihar

7422, KUMARI KAMLA XKUMARI :
Will the Minister of STEEL AND MINES be
pleased to state :

(2) the total quantity of coal, all varicties,



a7 Written Answers

that is produced in Bihar, out of the total All
India production of coal ; and

(b) the percentage of coal that Bihar
utilises and also percentage being utilised by
other States ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES (SHRI
SHAHNAWAZ KHAN) :  (a) Production of
coal in the Bihar State during 1970.71 was
33.8 million tonnes, out of the total All-India
production of about 72.68 million tonnes,
which! represented about 46 percent of the
total production.

{b) Ahout 10 million tonnes of coal per
annum or about 14 percent of the All-India
production is utilised within the Bibar State.
The balance is utilised by the Railways, steel
plants, power houses and other industries lnca-
ted in other States,

E.P.F. Scheme for Employees in Construc-
tion Industry

7423. SHRI K. M. MADHUKAR : Will
the Minister of LABOUR AND REHABILI-
TATION be pleased to state 2

(a) whether there is any scheme under
consideration to bring the employees in  cons-
truction Industry under the Employees Provi-
dent Fund Scheme 5 and

(b) if so, the main features thereof ?

THE MINISTCR OF LABOUR AND
REHABILITATION (SHRI R. K KHADIL-
KAR) : (a) and (b). The question of exten-
sion of the Employees’ Provident Funds  and
Family Pension Fund Act, 1952 to the emplo-
yees of the construction industry is  under
consideration.

Effect of Blast Furnace Gas on Workers
of Rourkela Steel Plant

7424, SHRI ARJUN SETHI :
SIIRI K. M. MADHUKAR :

Will the Minister of STEEL AND MINES
be pleased to state :

(a) whether thirty-cignt workers of the
Rourkela Steel Plant were admitted into  the
hospital suffering from the cffects of blast
furnace gas ; and

(b) if so, the reaction of Government
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THE MINISTER OF STATE IN THRE
MINISTRY OF STEEL AND MINES (SHRI
SHAHNAWAZ KHAN): (a) Out of 38
persons affected by the leakage of gas from
the pilot burners at the top of the bleader
stack of blast furnace No. 3, % were discharged
alter first aid. The remaimng 33 persons
were admitted into the hospital and were
discharged after short periods ranging from
to 3 days.

(b) The Rourkela Steel Plant authorities
have taken necessary action to ensurc that such
incidents do not recue,

Uniform Service Rules for Construction
Workers

7125. DR. RANEN SEN: Will the
Minister of LABOUR ANI) REHABILITA-
TION be pleased to state :

(a) whether there is any proposal o lay
down uniform Service rules for the employees
in the Construction Indushy , and

(b) if so, the main featutes thercof ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHADIL-
KAR): (a) No, Sir.

(b) Docs not arise,

Foreign Tourists not Allowed to enter
into Pakistan

7426. SHRI NIHAR LASKAR : Wil
the Minister of LXTLRNAL AI'FAIRS be
pleascd to state @

(n) whether crrtain forrign tourists went
on an indefinite hungersstrike at Wagha, Indo-
Pakistan border, during first week  of may,
1972 protesting against the Pakistan (iovern-
ment’s attitude in not permmitting them (o enter
that country :

(b) whether the matter has been taken up
with the Swiss Embassy in New Delhi which
is handling the interests of Pakistan ; and

() if not, the action taken by Government
in the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL  AFFAIRS
(SHRI SURENDRA PAL SINGH): (a) Yes,
Sir.

(b) The Swiss Embassy had already been
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apptoached to request the Pakistan Govern-
ment to allow the stranded tourists to enter
Pakistan at Wagah, and the Pakistan Govern-
ment allowed them to cross the border on the
7th of May.

(c) Does not arise,
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Requests for Transfer of E.P.F. Acconnts

7431. SHRI MD. JAMILURRAHMAN :
Will the Minister of LABOUR AND
REHABILITATION be pleased to statc :

(a) whether large number of requests for
inter-regional transfer of Employecs Provident
TFund accounts arc pending ; and

(b) if so, the number of requests pending
for transfer of accounts region-wise ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHADIL-
KAR): (a) and (b). The Provident Fund
Authorities have reported that the information
is being collected. It will be laid on the Table
of the Sabha in due course,
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Statutory Wage Boards

7432. SHRI RAJDEO SINGH : Will the
Minister of 1,ABOUR AND REHABILITA.
TION be pleased to state :

(a) whether lack of statutory backing of
past Wage Boards is responsible for the non-
Y 1 1 :

img ation of its recommendatios ns ;

(b) whether Government are thinking to
provide futurc Wage Boards with statutory
backing ; and

(c) if s0, the outcome thereof ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHADIL-
KAR) : (a) and b). Yes,

(c) The details are yet to be wotked
out.

Rock Phosphates Deposits in Rajasthan

7433. SHRI RAJDEO SINGH : Will the
Minister of STELL AND MINES be pleased
to state :

(a) whether Government have asked the
Rajasthan Government to hand over to it the
management of huge deposits of rock phos-
phates which have been discovered at Jamir
Khotra near Udaipur ; and

(b) if so, whether Rajasthan Government
is capable of exploiting the rock phosphates
mine most successfully ?

TIIE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES (SHRI
SHAHNAWAZ KHAN) : (a) and (b). In view
of the importance of the rock phosphate deposits
at Jhamar Kotra for the national economy
and the heavy capital investment and techno-
logical cxpertise tequited for exploiting the
same, the question of selccting proper exploit-
ing agency for the development of the depo-
sits is under consideration by the Central and
the Rajasthan Governments. A final decision
in the matter has not yet been taken.

Industrial Relations Commission for
Textile Mills in Colmbatore

7434, SHRI H. M. PATEL : Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state :

(a) whether the Textile Mill Owners in
Coimbatore in Tamil Nadu have decided to
sct up a standing Industrial Relations Com-
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mission consisting of representatives of Mill-
owners Association and the Trade Union
with an independent Chairman ; and

(b) if 8o, the reaction of Government of
India in this regard ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R, K. KHADIL-
KAR) : (a) Government have secen some
Press reports in this regard.

(b) Guvernment would welcome all bi-
partite attempts to discuss labour problems
and solve industrial disputes.

Increasc in Prices of Steel

7435, SHRI IL M. PATLL : Will the
Ministe: of STEEL AND MINES be pleased
to state :

(a) whether the public and private sector
steel plants have tequested Government for
increase in the prices of strel

(b) the particulars of incrcase asked for
by various steel plants ; and

() the reactivn of Government in this
regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES (SIIRI
SHAIINAWAZ KHAN) : (a) and (h). Rep-
resentations have been received from Tata
Iron and Steel Company Limited and Hindus-
tan Steel Limited for an  average increase of
steel prices by Rs, 113 per tonne and Rs, 118
per tanne respectively.

Indian Tron and Steel Limited have also
written separately about their increased costs.

(¢) These reprosentations are being  exas
mined by the Government,

Inciting of Nagas by C, L. A.

7436, SHRI RANABAHADUR SINGH :
Wil the Minister of EXTERNAL AFFAIRS
be pleased to state ;

(a) whether the  Central  Intelligence
Agency of U, 8. A. had a hand in inciting
the Nagas in India ; and

(b) il so, whether Government had made
aay iwquiry in this regard and if so, with
what result ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Government have no such information.

(b) Does not arise.

Medical facilities to Employees of Cons-
truction Industry

7437. SHRI S. A. MURUGANAN-
THAM : Will the Minister of LABOUR AND
REHABILITATION be plcased to state :

(a) whether there is any proposal before
Government to provide medical facilities to
the employees of the Construction Industry ;

(b) whether Government have received
any memorandum from the Federation of All
India Hindustan Construction Workers
Unions ; and

(c) if so, the decision taken thereon ?
THE MINISTER OF LABOUR AND

REHABILITATION (SHRI R. K. KHADIL-
KAR) : (a) No.

(b) Yes Sir.
(c) Replies have been sent to the Federa-

tion in respect of some points rased by them,
‘The rest arc under consideration.

Delay in snbmission of Report by Expert
Committee on Unemployment

7438. SHRI KRISHNA CHANDRA
PANDEY :
SHRI DEVINDFR SINGH GAR-
CHA :

Will the Minister of LABOUR AND RE-
HABILITATION be pleased to state :

(a) whether the Expert Committee on
Uncemployment is not likely to submit its
final 1eport by the scheduled time : and

(b) if so, the reasons therefor and the
steps heing taken for early submission of this
Report ¢

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHADIL-
KAR) : (a) The final Report of the Commi-
ttee is expected to be submitted to the Governs
ment by the Scheduled time,

(b) Does not arise.
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Relations with Newly Independent African
Nations

7439. SHRI PAMPAN GOWDA : will
the Minister of EXTERNAL AFFAIRS Do
pleased to state :

(a) what steps Government have taken in
regard to the strengthening of India’s relations
with the newly independent African countries ;
and

(b) the names of thosc countrics ?

THE DEPUTY MINISIER IN IHL
MINISTRY OF EXTERNAL AIFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
and (b). Gouvernment have expanded their
diplomatic representation which now extends
to almost all newly mdependent countrics in
Africa. Economic and trade cxchanges are
increasing, and cultutal programmes are ope-
rating with many African countries. Indian
Government  scholarships  arc  available to
African students, andd there is an ITEC pro-
gramme functioning in scveral countrics of
Africa On the pohtical plane, an dentity of
views has developed on many international
issues rclating to world peace and cooperation.

Compensation to Workers killed on Duty

7441. PROI. NARAIN CIIAND PARA-
SHAR : Will the Minister of LABOUR AND
REHABILITATION be pleased to state :

(a) whether the swvivoeis of ounly those
workets and cinployees killed on duty arc
liable to get compensation, whose salaries in-
cluding allowances arc hiulow Rs. 500/-per
mensem ,

(b) whether Government regards  this
limit as inadequate in the present context 3

(c) whether any raising of this limit is
contemplated ; and

(d) if so, the steps taken or propased to
be taken to do the needful ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHADIIL~
KAR): (a) Yes.

(b) to (d). The question of raising the
wage limit for eligibility for benefits both
under the Employees’ State Insmance Act,
1948 and the Workmen's Compensation Act,
1923 is under consideration.

JYAISTHA 4, 1894 (SAK4)

Whrilken Answers 86

¢
Resettl of Ex-servi

7142, PROF. NARAIN CHAND PARA.
SHAR : Will the Minister of LABOUR AND
REHABILITATION be pleased to state ¢

(a) whethar a suivey has been under
taken 1o study the problms of resettlement of
Ex-servicemen ;

(b) the
commenced ;

date on  which this survey

{c) the date by which the report would
be submitted ; and

(d) whether th¢ Directotate Cicneral of
Resettlement in the Ministry of Defence is
also being consalted 1 this survey ?

THL MINISTLR OF LABOUR AND
REHABILITATION (SHRI R. K KHADIL-
KAR) : (a) Yes, Sir.

(b) January, 1971,

(¢) and (). The report has already been
finalised and has been made available to  the
Directorate General of Resettlement, Mimstry
of Defence  at whose instance  the survey was
undertaken.

Ban on Indian Newsmen to cover Murree
Talks

7413. SHRI B K DASCHOWDHURY :
SHRI M. RAJANGAM :

Will the Ministax of LXIFERNAL AFI-
AIRS be pleascd to state :

(a) whethcr there was any ban  1mposed
on Indian newsmen to vnit Pakistan for cover-
ing the Murrce talks @ and

(b) if so the 1casons for the same !

TIII. DLPUTY MINISiILR IN THE
MINISIRY OF LXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
and (b). As the Pakistan Goveinment had
expressed their preference for keeping the
glaic of press publicaty away from the Muiree
talks, it was decided that no Induan journalists
be seut to cover them

Trial of War Criminals in Bangladesh

7444, SHRI B. K. DASCHOWDIIURY :
Will the Munister of EXTLRNAL AFFAIRS
be pleased to state :

Pakistan had asked the

(a) whether
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Security Council President to intervene with
India to forestall the intended trials of West
Pakistanis as war criminals in Bangladesh ;
and

(b) if so, the main fratures thercof and
the reaction of Government thescto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LXTLRNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) and
(b). Yes, Sir. In a letter dated April 5, 1972
addressed to the President of the Secunty
Council, the Peimanent Ropresentative of
Pakistan alleged that the holding of such
trials was bound to exacetbate tensions in the
subcontinent and complicate  au alicady difli-
cult situation. In accordance with the usual
practice, this letter was arculated as a Secu-
rity Council duciunent.

Govanment of India fully respect the
view of the Goverumaut of Bangladesh on the
need for tials of those 1esponuble for the
genoade, crimes agemnst humanity  and war
crimes which ware committed  in Bangladesh,
Government of India will cooperate with the
Government of Bangladesh 1n this 1egaid as
and when requned to do s,

American International School

7445. SHRI PILOO MODY : Will the
Ministes of EXTERNAL AFFAIRS be plea-
sed to state @

(a) whether the Awmncisican  Intetnational
School in New Delhi is hecoming an embassy
school ; and

(b) if so, the peasons thereof and the
reaction of the Government of India in this
regard ?

THE DLPUTY MINISTLR IN THL
MINISTRY OF EXILRNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (4) It
is the intention of the U. S. Finbassy to con-
vert the American International School into
an Embassy School.

(b) The School has experienced great
difficulty in making income-tax payments on
behalf of teachers recruited from the United
States. Tax exemption could ouly be granted
to the teachers if the school were an Embassy
School and the teachers were on the staff of
the Embassy. The U. S. Embassy, therefore,

~ requested Government of India’s peimission to
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convert the school, that they have maintained
here primarily in order to impart American
education to American children, into an
Embassy School. Government of India have
not objected to Embassies running their own
schools. 1llence, we have, in principle, agreed
to such conversion. The modalities are still to
be worked out.

Preference in Employment to Local People
by Public Sector Undertakings

7416, SHR1 BIBHUTI MISHRA : Will
the Minister of LABOUR AND REHABILI-
TATION be plcased to state :

(a) whether Government have issued
instructions to the public sector undertakings
and private sectos to give employment pre-
ferentials to the local candidates ; and

(b) if so, to what extent it has been
found workable ?

TIIE MINISTIER OF LABOT'R AND
REHABILITATION (SHRI R, K. KHADIL-
KAR) : (a) As rcgards public scctor, the
policy of Government has  always bren  that
the lucal prople should not have any legiti.
mate gricvance that they do not get an ade-
quate share in the employment opportunities
available in such undertaksngs located in
their areas. With this end in view, instructions
have been issued that appointments to posts in
public sector enterprises carrying a salary of
uot more than Rs. 500/-should be made thro-
ugh the employment exchanges 3 other souices
are to be tapped only il the Employment
Liachange issucs a non-availability certificate.
As for the private scctor, no such instructions
have been issucd. However, an appcal las
been issued to all-India organisations of
ciployers to use their good oflices to sec that
their constituent units employ local people in
their concerns to the largest possible extent
subject, of course, to their suitability.

(b) Government have not received any
complaints about difficulties in compliance of
the instractions, in the public sector.

39th Session of All India Organisation of
Employers

7447. SHRI BIBHUTI MISHRA : Will

the Minister of LABOUR AND REHABILI-
TATION be pleased to state ;

(a) whether while inaugurating the 39th
Annual session of All India Organisation of
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Employers, he said that the concept of Gandhi.
ji’s trusteeship idea is bound to operate ;

(b) ifso, how he envisages that the idea
of trusteeship is going to operate. and

(c) the cxamples thereof in various scctors
so far operated ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KLIADIL-
KAR) : (a) to (c). Yes. What was said was
that Gandhiji’s concept of tiustecship enun-
ciates a vital principle of social accountability
which is bound to become operative. This
was a general statement intended to convey
the idea that it would be a mistake to think
that there is something inherent in the owner-
ship of capital which gives to the employers
certain prerogatives which are invoidable.
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Implem: i of R ]
of Coal Wage Board
7449. SHRI JYOTIRMOY BOSU : Will

the Minister of LABOUR AND RLIABILI-
TATION be pleascd to state :

(a) the collieries which have imple mented
the recommendation of the Coal Wage Board
Award in toto and in part ; and

(b) the collieries which have failed to
implement a single recommenation ?

THE MINISTER Of LABOUR AND
REHABILITATION (SHRI R K. KHADIL.
KAR) : (a) According to the positivn as on
31.3.1472, 281 collicrics had impleme nted the
wage Board’s recommepdation fully and 295
collieries had done so partially,

(b) Seventv four,

Objection to construction of Sethu
Samudram Project by Ceylon Govern-
ment

7450, SIIRI K. KODANDA RAMI
REDDY : Will the Munnster of EXT'LRNAL
AFFAIRS be plecased to statc @

(a) whether Governmient are awate ol a
news item in ‘Daily Newy' of Coylon (27th
April issue) quoting the Minister of Shipping of
Ceylon stating that Ceylon Government nught
object to the construction of Sethu Samudtam
Preject 5 and

(b) if so, the reaction of Guvernment
thereto ?

THE DEPUTY MINISITER IN THL
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Government have seen the 27th April issue of
of ‘Daily News’ of Sri Lanka, but the only
quotation attributed to the Sri  Lanka's

© e e o A
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Minister of Shipping in the news item states
as follows :

“We do not know anything. We are
however awaiting developments,”

(b) Does not arise.

Production in Hindustan Copper limited

7451. SHRI PRIYA RANJAN DAS
MUNSI : Will the Minister of STEEL AND
MINES be pleased to state :

(a) the net profit earned by Hindustan
Copper Limited during the years 1970-71 and
1971-72 ; and

(b) the targets fixed for
during the current year?

production

THE MINISTER OF STATE IN THE

MINISTRY OF STEEL AND MINES (SHRI-

SHAHNAWAZ KHAN): (a) The various
projects of Hindustan Copper Limited-are in
the construction stage and hence the question
of net profit earned by Hindustan Copper Ltd.
during 1970-71 and 1971-72, does not arise,

(b) Production of copper metal is expected
to start at the Khetri Copper Project in the
last quarter of 1973-74. However, preduction
of copper ore, on a limited scale has been
taken up at the Khetri and Kolihan Mines of
Khetri Copper Project. The target of produc-
tion of copper ore fixed for the year 1972-73
is 4,72,000 tonnes.

Unemployment among Artsand Commerce
Graduates in Bihar and West Bengal

7452. KUMARI KAMLA KUMARI:
Will the Minister of LABOUR AND RE-
HABILITATION be pleased to state:

(a) whether the problem of unemloyment
among Arts and Commerce Graduates in
Bihar and West Bengal is more acute than in
other States ; and

(b) if so, the reasons therefor and the
remedial steps taken in this regard ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R.K. KHADIL-
KAR) : (a) Precise estimates of unemloy-
ment are not available. The only information
available in this regard relates to the number
of Arts and Commerce Graduates who are
registered with the employment exchanges

MAY 25, 1972

Written Answers 92

for employment assistance ; this is contained
in the statement attached.

(b) Various development programmes
included in the Fourth Five Year Plan of the
Centre and the States of Bihar and West
Bengal and the special employment-oriented
schemes initiated since the year 1970-71 are
expected to create increasing number of
employment opportunities for the unemployed
persons (including Arts and Commerce Gra-
duates). The Government had also made a
special provision of Rs. 25 crores in the Cen-
tral Budget for 1971-72 for schemes specially
designed to provide relief to educated un-
employed (including Arts and Commerce
Graduates). In the Union Budget for 1972-73,
a sum of Rs. 60 crores has been provided for
Special Employment Programmes. The schemes
under the special provisions mentioned above
will also benefit unemployed graduates in Arts
and Commerce in the States of Bihar and
West Bengal.

Statement

Number of Arts and Commerce Graduates
(including Post-Graduates) on the live register
as on 31.12.1971.

Commerce
Arts Graduates Gfaduat.e =
(including Post e K
State/Union g Post-gradu-
: graduates) on
Territory ates) on the

thelive register

ason 31.12.1971 live register

on
31.12. 1971
i .

Andhra Pradesh 6596 4330
Assam 3113 410
Bihar 15320 1822
Gujarat 5707 3415
Haryana 3066 233
Himachal Pradesh 1230 13
Jammu & Kashmir 840 68
Kerala 7506 2282
Madhya Pradesh 12425 3276
Mabharashtra 7059 5801
Mysore 6628 1961
Orissa 3681 512
Punjab 5637 205
Rajasthan 5668 1532

e
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1 2 3
‘Tamil Nadu 8177 1744
Uttar Pradesh 22611 3252
West Bengal 35416 21906
Chandigarh 715 28
Delhi 9530 1798
Goa 267 32
Laccadives 19 2
Manipur 3397 136
Pondicherry 285 57
Tripwra 902 244
All India Total : 165830 55079

Breakdown of critical equipments leading
to under-utilisation in Public Segtor Steel
Undertakings

7153, SHRI NAWALKISHORE SINHA :
Wil the Minister of $IEEL AND MINES
be pleased to state @

(a) whether accumulated anears of mam-
tenance loads to fiequent breakdowns of crie
tical equipments leading to under-utilisation
of capacity in the public sector stect under-
takings ; and

(1) if so, the steps taken to ensure  timely
maintenance ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN): (a) Thae
have becn instances of breakdowns arising
from lack of adequate maintenance in  the
three Steel Plants under Hindustan Steel Limi-
ted, particularly at Durgapur and Rourkela,
though undcr-utilisation of capacity is also
due to certain other factors like the industrial
relations situation, technological deficiencies,
operational constraints ctc.

(b) The authorities of Hindustan Steel
Limited have taken and are taking a number
of steps to clear the back-log of maintenance
and repairs, to ensure preventive maintenance
according to prescribed scheduled and to
arrange for advance planning for sparcs to
facilitate timely replacement of wornout parts.
Government also render to the plants all the
assistance required in this regard.
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wfer 8 szenit & frm 9y swdaT #Y
TR

Memorandum regarding Wage Board for
construction workers

7455 SHRI BHOGENDRA JHA : Will
the Minuter of LABOUR AND RLHABI-
LITATION be pleascd to state :

(a) whether the Federation of All India
Hindustan Construction Workers’ Unions,
member of Central Advisory Construction Labour
Board his sent representation to the Prime
Minster and the 1 abour Minister demanding
appomntment of a Commission to frame the
wage striwture for the Construction Industry
within a4 stipalated time of one year and con-
taining other demands, and

(b) if so, Government's reaction thereto ?

THI' MINISTER OI' LABOUR AND
RFHABILITALIION (SHRI R K.KHADIL-
KAR) * (a) Yes

(b) Employment n the  Construction
Industry falls in the Central sphere as well as
n the  State sphere. s 1egards the Central
sphere, draft proposaly for 1evising the upward
wage rates have been diawn up and these are
being notified with a view to1nviting comments/
objections within 4 puriod of 3 months The
1ates will be finalised afier considering the
comments that may be received and consulting
the Central Advisory Boatd Regarding other
demands  rcplies have been scnt 1o the Fede-
ration 1 respect of some and the rest are
beng examuned

Victimisation of Trade Union Leaders of
Khetri Copper Project

7456 SHRI D. KX PANDA : Will the
Minster of STLEL AND MINES be  pleased
to statc whether o large number of Tiade
Union Icaders of the Khetr: Copper Project
have bten vitinused by terminating  the
scrvice ol the Umon Seeretaries and  suspend-
ing others ; 1l so, the pieese nature of charges
aganst them ?

THE MINISTER OF STATE IN THE
MINISTRY Of STEEL AND MINES
(SHRI SHAHNAWAZ KHAN): Itis not a
fact that a large number of Trade Union
Leaders of Khetrs Copper  Project are being
victimused, There 1s only one recognised labour
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Union at the Project and there is no case of
either termination or suspension of any of the
Office Bearers of this union. However, the
services of one workman who was on proba-
tion, were terminated in December, 1971,
because of his unsatisfactory work during the
probationary period and in accordance with
the terms of his appointment. This workman
is said to be one of the Secretaries of an un-
recognised union. In addition, two workmen
are under suspension since October, 1971, for
serious mis-conduct pending detailed enquiry.
These workmen are also said to be the office
bearers of the unrecognised labour union.

The charges against these two workmen
who have heen placed under suspension inter-
aha, include the following :

(1) Serious mis-behaviour with the Head
of the Project.

(2) Intimidation of senior officers of the
Project.

(3) Physical obstruction to carrying out
normal duties by other ofhcers

(4) Rowdyism and instigation of other
workmen for domng un-lawful acti-
vities,

Memorandum from Tamba Mazxdoor
Sanghathan, Khetri Copper Project

7457 SHRI D X PANDA: Will the
Minister of STEEL AND MINES be pleased
to state :

(a) whether the Tamba Sangathan, Khetr:
Copper Project, had submitted a memoran-
dum to the Prime Minister and the Union
Steel Minister some time back pointing out
certain inegularities in appointments in Khetri
Project, irregularitics in awarding of contracts
and misappropriation by the Chief Engineer
(Civil) Khetri Project and victimisation of
Labour Union Leaders of the Project

(b) 1f so, the main points of the Memo-
randum ; and

(c) whether inquiries have been madeinto
the varies types of irregularitics pointed out
in the Memorandum and if so, the action
taken in the light of the findings of such
inquiries ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN) ; (a) Yes,Sir
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(b) and (¢). The charges made in the
Memorandum were mainly about the award
of contract to a private party Mfs. Tarapore
and Compgny, after taking itaway from
National Projects Construction Corporation,
apublic sector undertaking. The position is
that the contract for civil construction works
for concentrator and allied structures (includ-
ing slag trcatment Plant) was awarded to
M/s, National Projects Construction Corpo-
ration Ltd., in February, 1969. The progress
of the work being dune by them was poor.
Keeping in view the tight time-schedule of
Khetri Copper Project, a part of the work
was taken away from National Projects Cons-
truction Corporation, with the approval of
the Board of Directors of the Company. This
work for the construction of the Slag treatment
plant buikling was awarded by the Hindustan
Copper Limited, to M/s. Tarapore and Clom-
pany in December, 1971. This was done on
the basis of 2 limited tender enquiry and
with the approval of the Board of Directors
of the Company. No further enquiries have,
therefore been considered necessary.

A d of Constructl Work of Khetri
Copper Project without Calling for
Tenders

7458, SHRI D. K. PANDA: Wil the
Minister of STEEL AND MINES be pleased
to state ¢

(a) whether the construction work of the
Khetri Copper Project had bren awarded to
a private company, Messts Tarapore Company
without calling for tenders and at  comparati-
vely much higher rates ;

(b) whether before the contract was
awarded, the said M/s. Tarapore Company had
already been under investigation ;

(c) the reasons for award of this contract
without awaiting the results of such inquiries
and without calling for tenders, and at such
high rates ; and

(d) whether a Central Burcau of Investi-
gation inquiry has been conducted into this
affairs, if so, the results thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES (SHRI
SHAHNAWAZ KHAN) : (a) The contract
for civil construction works for concentrator
and allied structures (including slag treatment
plant) was awarded to M/s. National Projects
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Construction Corporation Limited in February,
1969. The progress of the work being done
by them was poor. Keeping in view the tight
time-schedule of Khetri Copper Project, a
part of the work was taken away frem
N.P.C.C. with the approval of the Board of
Directors of the Company. This work for
construction of the Slag Treatment Plant
Building was awarded by the Hindustan
Copper Limited, to M/s. Tarapore & Company
in December, 1971. This was done on the
basis of a limited tender enquiry and with the
approval of the Board of Directors of the
Company. The rates on which the contract
was awarded were based on the rates of an
earlier contract awarded by the Board of
Directors of the Company, to M/s. Tarapore
& Company for civil workers for the Smelter
Plant at the Khetri Copper Project for which
M/s. Tarapoic & Clo. were the lowest bidders.
In addition, in January, 1972 certain finishing
jobs concerning one of the sections of the Cone
centrator Plant which were voluntarily handed
over by National Projects Construction Cor-
poration Ltd. were also awarded by the Board
of Directors of the Company to M/s. Tarapore
& Co. at similar rates at which the earlier
job concerning the Slag Treatment Plant had
been awarded.

(b) No, Sir.
(c) Does not arise.

(d) Central Bureau of Investigation had
called for some papers concerning the award
of civil contracts at the Khetri Copper Project
in March, 1972. The report of the Central
Burcau of Investigation has not so far been
received.
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Purchase of Refractories by Refractories
Department of Rourkela Steel Plant

7461, SHRI GAJADHAR MAJHI: Will
the Mmster of ST'EEL AND MINES be
pleased to state :

(a) whether Refractories bricks stock are
heavily piled up and in the absence of further
storage facilitics the Refractories Department
of Rourkela Steel Plant are still placingindents
for purchase of refractories ; and

(b) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES (SHRI
SHAHNAWAZ KHAN) : (a) and (b). The

information is being collected and will be laid
on the Table of the House,
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Opening of Shops by sons of Officers of
Rourkela Steel Plant

7462. SHRI GAJADHAR MAJHI : Will
the Minister of STEEL AND MINES be
pleased to state :

(a) whether some officers of Rourkela
Steel Plant have opened some shopsin the
name of their sons securing orders from the
Rourkela Steel Plant due to their high position
and influence ; and

{b) if so, the action Government propose
to take in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES (SHRI
SHAHNAWAZ KHAN) : (a) and (b). Infor-
mation is being collected and will be laid on
the Table of the House.

Uni

in Opposition to Ban on Strikes

7463. SHRI M. S SIVASAMY : Will
the Minister of LABOUR AND REHABILI-
TATION be pleased to statc 3

(a) whether the three Trade Unions,
INTUC, AITUC and IIMS arc opposed to
the idea of ban on strikes meiely because
Government declares a  particular scrvice as
‘essential’ ; and

(b) if so, the reaction of Government
thereto ?

THE MINISIER OF LABOUR AND
REHABILITATION (SHRI R. K. KHADIL-
KAR) : (a) and (b). There is some disagree-
ment among the threc organisations on the
question of listing of cssential services/indus-
tries. However, the matrer is being considered
by Government.

Eatry of Persons into UK.

7464, SHRI M. S. SIVASAMY: Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether British Government on the
3rd May, 1972, had stepped up its annual
entry vouchers quota for Indian Immigrants
and lowered down the number for citisens
of other countries of the Commonwealth ;
and

(b) if so, the nature thereof and to what
extent ?
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TIHE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGII) : (a) and
(b). No, Sir, The British Home Secretary’s
statement made in the House of Commons on
May 3, 1972, ducs not relate to Indian immi-
grants to the UK but to British passport
holders of Indian origin from East Africa now
residing in India. Under their new policy, the
UK Government have increased the annual
global allocation of special vouchers for British
passport holders for settiement in the UK
from 3000 to 3500 muainly with a view to
accommodate British passport holders from
East Aftica now in India. At the same time,
the UK Government have reduced the number
of Commonwealth citizens entering the UK to
take up employment by 450 per year.

Amendment of Mines Act

7405, SLIRI M. S. SIVASAMY : Will
the Minister of LABOUR AND REHABILI-
TATION be pleased to state :

(a) whether  Government
amend the Mines Act ; and

propose  to

(b) if so, when and the main features

thetcof ?

TIIE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHADIL-
KAR): (a) Yes,

(b) These are contained in the amending
Bill already introduced in the Sabha on the
22nd May, 1972,

Mechanical Engineering Diploma Holders
Registered with Employment Exchanges
in Delhi

7466. SHRI 8. D. SOMASUNDARAM :
Will the Minister of LABOUR AND REHA-
BILITATION be pleased to state :

(a) thenumberof Mechanical Enginecring
Diploma Holders 1egistered with the  Delhif
New Delhi Employment Exchanges from the
year January 1969 ycar-wise ;

(v) the number of requisitions received
from various dcpartments and the number
of posts notificd, ycar-wise after January,
1969 ;

(c) the number of candidates sponsored
by the departments and the actual number of
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candidates appointed who have registered after
January, 1969 ; and

(d) whether the age limit for recruitment
of Enginecrs is being raised in view of bad
employment position in the past three years ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHADIL~
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KAR) : (a) to (c). Available information is
given in the attached statement.

(d) Yes. The existing upper age limit for
posts (except posts in Defence Forces) for
which a degree or diploma in Engineering is
a prescribed qualification, is being enhanced
by five years for a period of two years.

Statement
.| Number of Number of Number of Number of can-
Number regis- requisitions posts notified | candidates didates placed*

Year tered during received during | during the sponsored* in employment

the year the year year during the year| during the year
1 2 3 4 5 6
1969 905 44 110 662 28
1970 873 51 88 586 5%
1971 814 53 121 1029 56

*The nuwber of candidates sponsored and those placed in employment during the three
years (1969—71) may not necessarily relate to those registered during these years for whom

separate information is not available.

Supply of Billets and other Steel Products
by Rolling Mills in Private Sector

7467, SHRI TULSIDAS DASAPPA :
SHRI ISHAQ SAMBHALL :

Will the Mimister of STELL AND MINES
be pleased to state :

(a) whether any guidhines have been laid
down for the supply of billets and other steel
products by the Rolling Mills in  the private
sector to the dealers in iron and steel;

(b) if w the broad outlines
and

thercof ;

(c) the guidlines, if any, laid down for
the guidance of the Billet Rolling Committee
in the matter of allocation of billets and other
products produced by the Rolling and Re-
rolling Mills in the private sector to the
dealers ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES (SHRI
SHAHNAWAZ KHAN): (a) to (c). Billets

arc not allocated to dealers.  The Billet Re-
tollers’ Commuttec regulate the distribution of
hllets to the Regd. Billet Re-rollers, as well
as of thc products produced out of them.
Allocation of Dhillets is made to Re-rollers
wainly on the basis ol thetr assessed capacities.
About 759 of the products produced by the
Regd Billet Re-rollers are allocated to bulk
consumecrs in the Government priority sectors
and the balance 25% is distributed through
the  Producers’ stockyards spread over the
country on the following pattern :—

(i) About 40 are kept as reserves
for genuine private citizens and
institutions for building houses.

(ii) About 20% are sold to large and
medium scale Industries/Govern-
ment Departments and  projects
to meet their small and emergent
needs.

(iii) About 40% are sold by rotation
to the genuine traders borne on
the list maintained by the stocke
yards,
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Manufacture of Aluminium Foils by
Industrial Units

7468. SHRI TULSIDAS DASAPPA :
Will the Minister of STEEL AND MINES be
pleased to state :

(a) the names and location of industrial
units making aluminium foils in the country,
both in the private and public sectors, and
their capacity ; and

(b) the names of thosc units who have
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applied for additional capacity in putsuance
of a recent Government Press Note issued to
this cffect ?

THE MINISTER OF STATE IN IHE
MINISTRY OF STEEL AND MINES (SiIRI
SHAHNAWAZ KHAN) : (a} There are three
units in the private sector which are at present
making aluminium {eils in the country. The
names of these units, thewr location and  capa-~
city arc given below :—

Name of the Unut

Location of the Plant

Annual capacity

(1n tounes)
1. M/s. India Foils Ltd., Calcutta Calcutta (W. Bengal) 3,000
2. M/s. Indian Aluminium Com- Kalwa (Maharashtra) 2,500
pany Ltd., Calcutta
3. M/s. Aluminium Corporation of Jaykay-Nagar Asansol 500

India Ltd., Calcutta

(West Bengal)

(b) So far only one unit viz. M/s. Indian
Aluminium Company Limited, has applied
for grant of an industnal licence for expan-
sion of their present capacity for manufacture
of aluminium foils.

e wuge @nsAl auy Arfewt & @i
|Awar

7469. it wgrdraw fag ww ;w0
W 3t gaafe 50 ag @@y @ oFr
F {5 :

(%) =1 ¥y wagT qUSA qAT
wifeawl & g us d@fag a#slar
war & datfs 5 wE, 1972 & FANE
arge §gar 5 AR

(=) afe &, ™ q=
T E?

s 3T gqAate weit (of @t o
enfeeee) : (F) o (&). 13-15 A,
1972 & g& it dowi ¥, W
iy AugL g9 widw, afew
AR @Y e @ fer weET o
¥g fifw gaety qv g v 1 9y

L)

o

6 w%,1972 # g do% 7 g3 fauaf ax
AT9T F FTOT Afgw WA wwgL Ay
Frg[fez wogy oWt ¥ 3g giEa fear
fryggdifar aasly A it os o &
s H A g AT, 21 v 1972 %t
gt 937 & ¥7 A7 ¥y wwgw At {
w s ufveg earfig s oweE
firar & arfe stRrvgder g4 1 agrET
faer @& &T g wd-sgaear & favrg
FY afg i F7 91 7% |

frgeam whm fafade, 1 & AW &
atw A & fag oIl 1 fagfe

7470. oft siwre A XA oA
veqra T @ WA g7 @Ee A PO
w3

(%) w1 Frer TeRdTd 7 fergEe
& fafqdz 1 wF WRE  gawT
g

(&) w1 sfqeg syrorfadt &1 I
e § wre ¥4 & fa¥y ooe fagea
frarwar g ;



107 Wrilten Answers
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Permission Sought by M/s. Hindalco for
Commissioning Third Properzi Machine

7171. SHRI INDRAJIT GUPTA : Will
the Ministear of STEEL AND MINLS be plea-
sed  to refer to  the reply given to Starred
Question No. 041 on the 4th May, 1972
regarchng pannsston sought by M/s. Hindalco
for commisstonung thitd Properzi Machine and
state @

(a) whether the mouthly returns  submit-
ted to D.G.L.D. {for the last two years bv
M/s. Hindustan Alumisum Cotpotation Limi-
ted 1w respact ol E G Giade Properzi rods
account, for the production capacity of only
two Properst machines, as hieenced

(b) whether complaints have been  recei-
ved that the company has in fact jinstalled
an unhicensed third machine, whose production
is pot shown 1 s monthly returns but is
sold to un-authotised puichasers, theicby
also depriving Govunment of cxcise duty ;
and

(¢) whether such complaints have been
invistigaled and if so, the results thereof ?

THL MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES (SHRI
SHAHNAWAZ KHAN): (a) In the monthly
production retutns submitied by HINDALCO
to the D.G. T.D the Company have reported
that they are having two properzi machines,
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The monthly production shown in these
returns also indicated production based on
these two machines.

(b) No, Sir.

(¢) Does not arisc.

Indian Delegations to Bangladesh

7472, SHRI INDRAJIT GUPTA : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) the number of delegations represent-
ing various sections of Indian people which
have so far visited Bangladesh ;

(b) whether Government of India’s policy
is to encourage further such delegations in
order to promote friendship and goodwill
between India and Bangladesh ; and

(c) if so, whether a good will  delegation
on behalf of the Indian Parliament will also
be sent in the near future?

THE DEPUTY MINISTER IN'1HE
MINISTRY OF EXTERNAL AI'FAIRS
(SHRI SURENDRA PAL SINGH) : (a)
According to information available, seventcen
non-official delegations have visited Bangladesh
from India.

(b) Government carnestly desires the pro-
motion of friendship and goodwill betwecn
India and Bangladesh. However, the Govern-
ment and people of Bangladesh at the present
time are preoccupied with urgent tasks of
rehabilitation, reconstruction and tesettlement.
In order not to interferc with this, Govern-
ment  belicves that an  indscriminate flow of
delegations into Bangladesh is not desirable.

(c) Any suggestion to this cffect will be
considered carefully.

Automation in Colgate Palmolive Com-
pany, Bombay

7473, SHRI K. LAKGAPPA : Will the
Minister of LABOUR AND REHABRILITA-
TION be pleased to state 3

(a) whether due to the installation of
I.B M. Machincs and computer in Colgate
Palmolive Company, Head Ofice, Bombay,
the strength of employces in the company has
been reduced ;

(b) if so, the number of employees retren-
ched as a consequence of it ; and
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(c) the assistance rendered to such retren.
ched employees ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHADIL-
KAR) : (a) Itis reported by M/s. Colgate
Palmolive (India) Private Ltd., Bombay that
there has been no reduction in the strength
of employment in the company consequent on
the installation of IBM machines and compu-
ter in its head office at Bombay.

(b} and (c). Inview of reply to part (a),
these do not arise.

Punjab National Banks Cases Pending
with Labour Tribunal

7474. SHRI CHANDRIKA PRASAD :
Will the Minister of LABOUR AND REHA.
BILITATION be pleased to state :

(a) whether some cases pertaining to
Punjab National Bank are pending with the
Labour Tribunal for its deeision under the
Industrial Disputes Act ;
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(b) if so, the total number of such cases,
giving names of the persons, dates from which
pending and the nature of disputes ;

(c) the normal time being taken by the
Labour Tribunal for deciding the disputes;
and

(d) the approximate time now required
to be taken by the Labour Tribunal for such
cases which are pending with it for over six
months ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R.K. KHADIL.
KAR) : (a) Yes.

(b) A statement is attached.

(c) and (d). Under Section 15 of the
Industrial Disputes Act, 1947, the Tribunals
shall hold their proceedings expeditiously and
shall, as snon as it is practicable on the cons
clusion thereof submut their awards to the
appropriate Government. The proceedings of
the ‘Iribunals are deemed to be judicial pro-
ccedings and no time limit can be fixed by
Government for submission of awards,

Rent Allowance to Shri S, R. Sachdeva

Statement
8. No. Nature of dispute Date of reference

1 2 3
1. Regarding appearance in the Competitive Examination

for the post of Clerk of Shri Ram Jug Panday, Armed

Guard 16-5-1968
2. Regarding promotion and revetsion of 12 warkmen 16-6-1969
3. Regarding reversion as Clerk-cum-Cashier from Super-

visor of Shri C. K. Patel 18-5-1970
4, Regarding termination of service of Shr B. K., Gupta 29.8-1970
5, Regarding discharge from service of Shri C. D. Shah 5-9-1970
6. Regarding correct date of birth of Shri R. L. Kapoor 22-2-1971
1. Regarding alleged denial of officiating chances as .

Special Assistant to Shri K. L. Gauba 23-6-1971

i t of House Rent Allowance or Office

8. Regarding payment o 2301971
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Welfare Activities for Staff of Ministry
of Steel and Mines

7475. SIIRI BANAMALI PATNAIK :
Will the Minister of STEEL AND MINES be
pleased to state :

(a) whether there arc any welfare activi-
ties for staff working in the Ministry of Steel
and Mines ;

(b) if so, the main features thereof ; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES (SHRI
SHAIINAWAZ KHAN) : (a) Yes, Sir.

{b) In the Department of Steel, there is
a Social and Welfare Club whose activities
include provision of facilities for indoor and
outdoor games, participation in inter-Ministry
tournaments, a circulating library etc. Some
financial assistance is given to the Club by
Government. There is also a Cooperative and
Thrift Society and a Benevolent Fund on
voluntary contribution basis.

In the Department of Mincs, the staff are
operating a Benevolent Fund on  voluntary
conttibution basis for providing financial
assistance to the needy members of the staff,
There are two Clubs in the Department which
receive financial assistance from Government
for cultural, recrcational and sports  activities
and tours. The stafl of the Dcpartment have
also formed a Co-oprrative Society for running
a Canteen in the premises in Shastri Bhawan.
The Cantcen receives monetary assistance from
the Government.

(c) Docs not arise.

Release of Steel for Development of
Kakinada and Machilipatnam Ports

7476. SHRI K. KODANDA RAMI
REDDY : Will the Minister of STEEL AND
MINES be picased to state :

(a) whether 200 tonnes of steel has
recently been relrased for the development of
Kakinada and Machilipatnam ports ;

(b) whether the quantity needed for the
above two ports is 600 tonnes ; and

(c) if so, the arrangements being made to
make good the deficit ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEELAND MINES (SHRI
SHAHNAWAZ KHAN): (a)to(c). The
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information is being collected and will be
laid on the Table of the House.

Setting up a Sponge Iron Plant in Aundhra
Pradesh

7477. SHRI K. KODANDA RAMI
REDDY : Will the Minister of STEEL AND
MINES be pleased to state :

(a) whetner any proposals or representas
tions have been received by Government from
the Andhra Pradesh Government or private
organisations to set up a sponge iron plant
near Veldurthi in Kurnool District of Andhra
Pradesh ; and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES (SHRI
SHAHNAWAZ KHAN) : (a) No industrial
licence application for setting up a sponge
iron plant near Veldurthi in Kurnool District
of Andhra Pradesh has been reccived either
from the Andhra Pradesh Government or from
any private organisation.

(b} Does not arise.

Extradition Proceedings

7478, SHRI S.N. MISRA: Will the
Minister of EXTERNAL AFFAIRS be pleased
to state :

(a) in respect of how many criminals,
extradition proceedings were taken by India
from Foreign and Commonwealth countries in
the last three years ;

(b) the names of the countries with sepa-
rate numbers ; and

(c) how many Indians were likewise sent
away from India in the last two years, coun-
try-wisc ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) to
(c). The required information is being collec~
ted and will be laid on the Table of the House
when available.

Success in Roconcilintion Proceedings

7479, SHRI S.N. MISRA : Will the
Minister of LABOUR AND REHABILITA-
TION be pleased to state :

{(s) the percentage of success in reconcie
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liation proceedings of disputes between the
employers and the employees ;

(b) whether the number of the reconci-
liation officers has been increased and if so,
the percentage of increase of such ofhicers ;
and

(c) whether a trial would be given to
have direct reconciliation talks between the
employers and the representatives of the
employees and if this has been tried, and if so,
to what result ?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHADIL-
KAR) : (a) The percentage of success in
conciliation proceedings in the Central Sphere
was 49.1 during the year 1971,

(b) The percentage of increase of Conci-
liation Officers was about 11 during the
year.

(¢) The employers and the representatives
of employees do mutually negotiate and arrive
at settiements. There were 687 such  secttle-
ments during the year 1971,

Correction of Answer to unstarred

Question No. 5818 dated May 11, 1972 re.

Royalty for Iron ore paid to Madhya
Pradesh

THE MINISTER OF SIATE IN THE
MINISTRY OF SI'EELL. AND MINES
(SHRI SHAHNAWAZ KHAN): In reply
to part (b) of the unstarred guestion No, 5818
11.5.1972, it was stated that the amount paid
on to Madhya Pradesh in the form of royalty
during 1971.72 was Rs. 5,160,889, This was
based on the information reccived from the
State Government. They have since intimated
that the correct figure is Rs. 51,08,889,
Hence the earlier figure may be corrected
accordingly.

12 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Reportrp PossimiLiTies or EXTeNsvE CIRCULA-
TiIoN IN WesrerN Countries or Erroneous
Sovier Mars or Inpia

SHRI B. K. DASCHOWDHURY
(Cooch-Behar) : I call the attention of the
Minister of External Affairs to the following
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matter of urgent public importance and
request that he may make a statement
thercon :

“Fhe reported posibilities of exten-
sive circulation in Western countries of
crroneous Soviet maps of India depicting
large portions of Indian territory in
NEFA and Aksai Chin as part of China.”

THE MINISIER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH) : Mr.
Speaker, Sir, the Government has seen in  the
press the repoited deal between an American
commercial firm and the USSR Government
regarding the publication of the English
edition of the Great Soviet Eucyclopaedia,
Our Missions concerned have beea  asked Lo
send fuller details on the subject.

The reference in the ncewspaper repurt
appcars to he o Volume I of the Great
Soviet Encydlopacdia, printed in November
1969, which contains a map on page 280
depicting wrongly India’s external boundaries.
When this map came tv the notice of the
Government, we had raised this issue with the
Soviet Foreign Office. 'The Soviet authorities
had assured us that this was a matter dealt
with in a technical manner by their carto.
graphers and specialists and did not have any
political significance. They further told us
that the wrong depiction of boundaries in
such maps did not in any way affect or
reflect the Soviet Government’s understanding
of and respect for India’s frontiers.

While the reported deal with an American
firm would lead to lLmger circulation on
commercial basis of the Great Soviet Encyclo-
pacdia, this does not reflect any change in
the Sovict position.

SHRI B. K. DASCHOWDHURY : Sir,
as far as I remember, this matter was  discus-
sed in the Honse on various occasions since
1968, and we have been hcaring from the
Ministry—and the hon. Minister was loud
enough to say-—that a puotest has already
been made. Iere also he has repeated the
same thing that a protest has already been
lodged with the Soviet office and they have
assured us that it will have no political
significance.

As the outset, I would like to make it
very clear that there is a chance to miwnder-
stand our views so far as Sovict Union is
concerned § there is no doubt about it that
the Soviet Union is a great fricnd of ours. But,

. oan — wmr e e
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[Shri B. K. Das Chowdhury]

Sir, the mystery remams. ln spite of scvc‘ral
protests, in spitc of the unanimous opinion
expressed in the [Iouse, in spitc of the
protest lodged by the Government, 1 cannot
understand the stand taken by our great
friendly country with which we have entered
into a ‘Ireaty of Peace and Fiiendship, treaty
of security, treaty of economic  development 3
they arc not going to rectify this technical
defect—what they claimn is that it is a techni-
cal defect, The question of political
significance Las been raised Liere—it will not
have any political significance. I cannot
understand in what spitit we have to take it.

We have scen, in our past  experience,
that because of ¢« riain wiong waps, there was
a big halla gulla, there was a big trouble over
the Mc¢ Mohan Line with China. When we
had good friendship with China, they said
that those were old maps belouging to the
days of Chiang-Kai-Shak and that these would
have no political sigmficance. But, ultimatcly,
the picture changed. We know what happened
in our Kutch Tribunal affairs because of
certain wrong maps. We know what s this
political significance. We also know that even
in these cartographic matters certain countiics
are taking advantage of these wrong cepic-
tions of our houndaries and whenever the
chauce comes, they always go against India,
Considering  all  these  things, how have the
Government accepted that 1t will not have
any political significance in any future time,
may be after 20 years, may be after 50 years?
The Government scems to  be very much
joyous over this matter—1 wowu not use the
word ‘callous’~~but they are joyous over this
matter that it will not have any poltical
significance.

‘The last line of the hon. Minister’s state-
ment 1 ¢

“While the reported deal with an
Ameiican firm wonld lead to a larger
circulation on commetcial basis of the
Great Soviet Encyclopacdia, this does not
reflect any change in the Soviet position.”

Though they do recognise our international
borders though it is said that it is a matter
dealt with in a techuical manner, but, at the
same time, they are going on publishing these
Soviet maps of Indian borders showing certain
territories of India as not being part of India,
not being an integral part of India. They
have entered into a million dollar agreement
with certain publishing concerns and it willt
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have its largest circulation, I cannot under-
stand this logic of thc hon. Minister that is
reflected in his statement. If one wrong is
committed cither by practice or by of a
technical nature, whatsoever, and if that goes
on circulating on a wider scale, it will not
have any change and it will not change the
Soviet position—here I don’t agree. How has
this line crept into the statement of the hon.
Minister ~ I cannot understand. . . (Interrup-
tions). ‘The last sentence of the first paragraph
says :

**Our Missious concerned have been
asked to send fuller details on the
subject.”

The hon. Minister’s  statement is based on
this press report and the press report says in
a despatch from Washington published in the
Hindustan Times yesterday that the publication
of the Great Soviet Encyclopacdia in  English
has been made poswible hy a million dollar
deal that the Sovict Government has recently
entered into with a New York publishing
house of Crown Collin Maxwell and with 2
dcal with these three publishing concerns it is
possible that st will have the largest possible
publication.

Sii, this deal has already been  entered
into some time ago. The hon. Minister says
that our Missions have been asked to send
fuller details on the subject. Is it the duty
of the Government and the hon. Minister to
simply act and rcact whenever we raise the
issu¢ in this House and whenever press
reports appear ? What are our officials doing
there ? If the deal has been entcred into
some time ago, may be one week, two weeks
or threc weeks, was it not the duty on the
part of our ofticials who are there on behalf
of our Government to send an immediate
report ? Is it unly because the hon. Minister
has asked that they should send the report
and also because we have raised the issue ?
‘That 18 also not understandable,

While it is such a serious issue, in the
sccond paragraph it is mentioned :

“The reference in the newspaper
report appears to be to volume 1 of the
Great Soviet Encyclopaedia, printed in
November 1969, which contains a map on
page 280 depicting wrongly India's exter-
nal boundaries.”

I want to know from what source the
hon, Minister has got this information. Does
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it not conclusively prove that the hon. Minis-
ter is already in possession of this wrongly
publicised map and it specifically mentions
that probably it appears to be one of the
Great Soviet Encyclopaedia, printed in
November 1969, which contains a wrong map
on page 280.

Sir, we discussed in this House in 1968
that there was a wrong map. Probably in
1955 also it was discussed and a protcst was
lodged by the Government in 1956 and then
also a discussion took place in 1958, There-
after, also in 1966 and 1968 and when we
discussed this matter in the House in 1970 on
two or three occasions, it was sald that we
will supply certain of our own maps as
prepared by our Government and the Russian
authorities agreed that they would rectify all
these mistakes whatever there were, Now,
three years have gone. I want to know what
happened. What is the attitude of the Soviet
Government ? Now, in the course of these
two years, we have well-developed ties of
friendship with the Soviet Union hut even
then we find that they are going in the same
old way bringing these wiong maps. I cannot
understand that positivn, Sir. I fecl that it
has got a great political significance, The
import of it may not be clear to us today
but it might come out in the future, in what
form, we do not know. We have in the past
such sort of experience., 1 remember once an
incident that came up in the papers in 1967
or in the latter part of 1966, One Ilyushin
pilot, Russian was given certain charge to make
a survey on the eastern front. That Ilyushin
pilot, Russian pilot, in 1970, refused to cross
over this NEFA territory ; he said, according
to Russian maps, this territury belongs to part
of China, 90 I cannot cross over this territory.
I want to know from the hon. Minister
whether these things have certain political
significance or not.

In view of all these things I would like
to know from the Minister what further
steps the Government are going to take about
this matter so that we may not have any sort
of misunderstanding with the Soviet Union.
1t is not enough to say that we have already
sent our protest and they have given
assurance. What sort of assurancc is this one ?
Are we satisfied with this assurance ? Or, is
the Hon. Minister satisfied with this assurance ?
Why is this Government of India not taking
a very firm and bold attitude in this matter ?
When we have deep friendship with Soviet
Union why can they not come up with a
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bold statement that all these were wrong
maps published by them under their own
decree and order, all these stand nullified and
cancelled, it will have no value ? Why can’t
they do so ? Instead, they are giving wide
publicity and larger circulation giving rise to
suspicions as to what the actual territory of
India is. The hon. Minister says, this does
not reflect a change in the Soviet position,
I understand the Soviet position is, they agree
to what is our boundary, but agreeing to our
boundary, agreeing to have a friendship with
us, they are circulating, though not directly,
through certain publishers in an indirect man-
ner, these maps to the largest possible extent,
to give a wrong impression about this Indian
territory.

Secondly Sir, I would like to know, how
long will it take on the pait of the Govern-
ment to have a clear understanding with
Soviet Russia that all the maps wrongly
depicting Indian boundaries will stand cane
celled. In the absence of that, will the hon.
Minister still go on with the sense of gullibi-
lity with which he has assured us ? Also,
I would like to know, thirdly, whether it is
not possible to raise these paiticular canto-
graphic issucs or wrong depiction of territory
in the United Nations forum. So far as [
know, Sir, immediately after the first wotld
war, the League of Nations discussed over
this matter regarding occupied ({erritory or
territories under accupation of the victorious
powers of the first world war. The United
Nations had, under the Commission of Car-
tographeis, established certain norms, Is it
not possible on the part of the Government
of India to raise this 1ssue n the UN  forum
and to sctile all these disputes once for ever ?
Let the whole woild know what is our  houn-
dary. Let there be  no misunderstanding
about our territory and ahout out boundary.

In the past we lave alvwo seen other coun-
triecs have published such maps. So it is
better that onece for all we scttle this issue
and let us not minimise the issue by saying
that Sovict Russia has alrcady given assurance
that they will rectify it. How long will it
take ?

SHRI SWARAN SINGH : I must con-
fess that after very carefully listening to the
speech I have not been able to understand
the precise question that he is asking ; he has
expressed his opinion.

SHRI P. K, DEO (Kalahandi) : You will
never be able to understand.

fhu ks e nas
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SHRI SWARAN SINGH : May be he
has understood it better and perhaps he can
repeat it when his turn comes and I will see
how far he has understood.

SHRI PILOO MODY (Godhra) : Why
don’t you just change places ?

SHRI SWARAN SINGH : It is much too
wide a thing for you to gulp. I would, there-
fore, try to make some observations on what
the hon. Member has mentioned. One thing
he has said again and again is that the Minis-
ter says that the USSR Government has given
an assurance that this wrong depiction of the
boundary does not affect India’s stand on the
exact location of the frontier. This is a state-
ment in our favour, and I do not see why the
hon. Member should be objecting to it. I
can understand if he says that having given
that assurance that it does not affect India’s
stand on the frontiers, they should also take
the logical step of rectifying the maps. But. . .

SHRI PILOO MODY : Our stand is
our own, but what about the Soviet stand ?

SHRI B. K. DASCHOWDHARY : That
was what I had said that they had assured
DSEer.

MR. SPEAKEAR : The hon. Minister
was listening to him with patience .. ..

SHRI PILOO MODY : You must add,
but without understanding.

MR. SPEAKER : Now, the hon. Member
should listen to the hon. Minister patiently.
Let him kindly keep sitting and listening to
the hon. Minister now.

SHRI SWARAN SINGH : Has any code
been developed about how we are to deal
with Shri  Poli .., I am sorry, Piloo
Mody’ interjections ? I think the best thing is
to ignore them, and there should be a direc-
tion that his interjections should not go on
record . . .

AN HON. MEMBER : He is not Mr.
Poli or Polo but Piloo Mody.

SHRI PILOO MODY : The day is not
far off when he will doctor the records
also . . .

MR. SPEAKER : Now, let
Member keep sitting silently.

SHRI PILOO MODY : How can I,
when my country’s honour is involved ?

the hon.
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SHRI SWARAN SINGH ; I would like
to state that we are of this view that the
continued existence of these maps does affect
our interest and it is for this reason that we
have been asking the USSR Government from
time to time to make the correction. This is
a step in the right direction when they say
that although these maps are printed, they
are a continuation of old maps but that our
interests will not be affected, meaning thereby
that if any question arises in any international
forum, then they will not be precluded by
the printing of these maps in supporting our
stand on the international frontier. To that
extent, we cannot quarrel with the statement
when they give an assurance, but we should
note that although this may not go far enough,
that is an improvement . . . .

SHRI PILOO MODY : Has he got it in

writing from them?

SHRI SWARAN SINGH : He always
believes in writing. Is what he is saying in
writing ?

SHRI PILOO MODY : But it is on
record.

SHRI SWARAN SINGH : What I am
saying is also on record, and this is known
to the USSR Government and they will study
the record.

In this particular case, therefore, we do
continue to press the USSR that they should
reflect in the new maps, at any rate, when
the new maps are printed, this assurance that
these maps do not affect India’s stand on the
Arontier ; it is for this reason that we are
pressing them again and again that they
should make the corrections.

SHRI PILOO MODY: On a point of
order. The hon. Minister is misleading us.

MR. SPEAKER : Misleading is nota point
of order.

SHRI PILOO MODY : In the subsequent
maps of the Soviet Union, they have turned
the dotted line into a firm line showing the
wrong boundaries of India....

MR. SPEAKER : No points of order are
allowed during calling-attention-notices or
during question-hour.

SHRI SWARAN SINGH: The other
point which he has mentioned is in regard to
the statement in the last paragraph of the
statement which I made today. I do not see
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what objection he has got to what I have
said here, namely the fact that the encyclo-
pacdia which was originally piinted in the
Russian language is sought now to be printed
in another language by itsclf does not reflect
any change in the Soviet policy and the origi-
nal Soviet policy continues. Thisis a bare
statement of a factual nature, and I do not
see what objection, if any, he hasto this state-
ment of mine,

Then, he has further asked me what
further steps we should take. We have aheady
discussed this matter with the USSR autho-
rities more than once. We gave them written
notes also in this respect, and we shall conti-
nue to press this with them till what they tell
us about the maps not affecting India’s inte-
rest is also reflected in the maps, and we
shall continuc to press themn to make the
necessary corrections.

Then he asked, ‘low long will it take
for them to rectify 2” I am sorry I cannot
answer for them. We will continue to ask
them to do it and we <hould press it with
them again and again. I am sorry I cannot
agree with the suggeshon that we should
take up this matter in the UNO, because
the UNO is the last place where a matter  of
this nature can afford us any redress.

SHRI H. M. PATEL (Dhandhuka): Mr.
Speaker, Sir, the hon. Minister said that he
was unable to follow Shri Daschowdhury who
raised the Call Attention on this matter, 1
will try to be clearer.

The question that worries us allis a question
of the Great Sovict Atlas as well as the Ency-
clopaedia which Russia has published some
years ago. We have for some reason, in all
these years, not been firm and not been willing
even to register a formal protest. We  think
that representations made are quite sufficient.
Certain aide memoires have also been sent on
more than one oceasion, but we have bren
coptent with receiving no replies. Why that
should be so is still understandable, because
the Government has a different  standard in so
far as it itself is concerned. Only  yesterday,
the Government had no hesitation in expres-
sing regret that a mistake had been made in
amap issued by it, in which Bangladesh was
called Pakistan.

Now, it serms clear that if a government
has no arviere-pensee, then it should have no
hesitation whatsoever in saying *‘yes,”-publicly
and openly-~*thia is a mistake.”” Now, they
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say that they have told us—the Minister has
just now in hisreply said—that they have given
us this assurance that it has no political signis
licance ; that it docs not mean anything:
that it is a cartographer’s fault. Of course,
cartographers may have many special meanings.
He said that they have told us that it was
something that was dealt with in a technical
manner by their cartogiraphers and specialists
and it Jid not have any political significance.
How can cartographers and others show our
boundary between India and China like that
and deal with it in a technical sense and  how
can the government say that it has no palitical
significance ; to change something and dealt
with it like that and say there is no political
significance ? When it is reprinted in  another
language, and since the transaction is in terms
of Jarge sums of money, it is quite obvious
that a large number of copies are going to be
sold, and this matter is going to be very gene-
rally known. What was there to prevent Soviet
Russia while entering into such a transaction
from saying that this boundary, that this par-
ticular thing, was wrong or was incorrect ?
What was there to prevent them from putting
in such a note if their intention was right ?

It is very diflicult to understand why a
country with which we have now entered mto
a treaty of (riendship, co-opeiation, etc., etc.,
and which is enjoying the closest of relations
with us, is not wanting publicly to say, to
accept the incorrectness of this map openly
and frankly ? What do they do instead ? They
give an assurance through their Ambassador
that correction will be issued. The hon. Minis-
ter stated in this House in November, 1970, as
follows :

“As I have alieady told the House
on the 9th November, duting this session
in New Drlhi the Soviet Ambassador has
assured us that the Soviet Union proposes
to issue a new map..” I he gives this
assurance in this houst, it means that he is
satisfic! that the coirection is going to be
effected within a reasonable period of time,
When we asked this question : what is the
period of time within which the coriection
is going to be carried out, he asks: how
can we possibly ask such a question ? This
is difficult to understand. This is the way
in which the hon. Minister putsit in
September 1970 : “The central thing that
has emerged out of this discussion is the
unanimous expressionof view by this
Parliament  through its representative
belonging to different parties that all of us
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are united that the depiction of Indo-China
horder is something which is against our
interest, ."”

Therefore, all of us are unanimous in urg-
ing that it should be rectified. Iy it to be
ractified 20 years hence ? What is the period
within which you would consider that some-
thang which is wrong and which is agamnst
our intercst ought to be rectified ? Indehnite
period? Are you satisfied with it > Why are
you satisfied with it when you yourself
consider that your conduct should be guve-
rned by certain principles When  you commt
a mistake and it is embarrassing to  somebady
else, you say: we shall coriect 1t straightaway.
To my mind that is an attitude which we
should approve of. If you youself by your
conduct show that this is the atutude which
you approve of, why then do you scta
different standard (rom some one else ?

I wanted to ask one other question. One
of the clauses of the Treaty of Friendship and
s0 on says thit in the event of any trouble in
the border, there being aggression against our
border, what cxactly is the bmder » What
would they consider as botrder ?

SHRI SWARAN SINGII: The word
‘border’ does not occur n the I'reaty.

SHRI PILOO MODY : Aggression can
only be if they cross the horder,

SHRI TI. M. PATIL: There should be
some limit to casuistry. If we say that there
is aggression against a country, wherie can
that aggression be® Are omr binders to he
secure 2 Ot what other kind of aggression can
you think of 7 As was descubed there may be
cartographic aggression but T am yeferring to
something more saious  than cartographic
aggression. It is a simple question, In the
event of there being agaression against this
country, will Russia consider as border between
India and China the border which we regard
as the corirct border or the one which they
have shown in their maps? .(Interruptions.)
I do not understand what worrics Mr, Banerjee,
Is this statement, showing a desire to ser that
a wrong thing, which he also admits is wrong,
should be rectificd as carly as possible ; is this
statement too much for him ?

SHRI S. M. BANERJEE (Karpur) : That
country is not headed by Nixon.
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SHRI H, M. PATEL: We are not con-
cerned with Nixon or anybody ; We are cone
cerned with our country’s interests, Shall I
quote to you the statement made by the
Minister, which was the summing upof a
long discussion in this House ? In which he
said—1 will repeat it; this is a very interesting
summing up, in view of Mr. Banerjec’s inter-
vention.

“We arc all united that this depiction of
India-China border is something which
is against our interests.”

Is it against that which you are protesting,
Mr. Banerjee ?

SHRI S. M. BANERJEE: That is very

correct.

SHRI H. M. PATEL : I am glad. There-
fore, all of us ate unanimous in urging that
this i3 what should h~ rectified.

During that debate which took place in
September, 1970, Mr. Piloo Mody diew
attention  to a certain point. I think it is an
mportant point, hecause a great deal was
made of it by the Minister in 1970. In the
maps in the first volume of the Encyclopaedia,
the lines are shown as firm lines on this parti-
cular India~China boider. Later, when the
second volume appeared, I think the lines
were dotted hnes, The dotted lines, which
the Minister claitned was an improvement,
way the result of their intervention with the
Soviet Government 1 find that Mr. Nath Pai
has p unted out very very ably and fully that
this was an attempt at misleading the House,
hecause in thywe original maps, even the une
corrected maps as they might call them, ron-
tained the dotted lines which were supposed
to represent something which was not settled,
whereas in fact, in all their various maps the
dotted lines are not intended to represent
any such thing. So far as this point is cone
cerned, Shri Piloo Mody asked :

“Will the ministet kindly explain this
one single point ? Upto 1967 even though
the Soviet map< showed ail of NEFA and
Aksai Chin as part of China, when they
drew the border, they had a note on it
which had said “this isa disputed border”,
After 1967 that note disappeared and the
External Affairs Miniitry, which is aware
of this, has been suppressing this fact from
the Pacliament and people of India.”

This was in the course of the debate, I
have gone through the reply the minister then
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gave. There is no answer to this puint at all.
I repeat this question and seck and answer
from him as what the facts are.

It seems very clear that for some reason
or other although we are all united in
considering this matter as something which
is against our interests,—bucause I do not
wish to repeat the points my predecessor
made, I will merely say,~knowing that this
is against our intcrests, why is it that we do
not now take advantage also of the fact that
we have come so much closer to Russia and
say to them, “What is it (hat is preventing you
from recifying this? Are you waiting till all
these volumes aie  exhausted ' Theie are
further volumes of this Encyclopaedia yet to
come out. Why can they not modify them
and say in writing, “This is our position. We
fully recognise that this is an error and we
shall rectify it as soon as passible.”’? What
are the things which prevent them from doing
this? I hope that the minister will not have
to start his remarks in reply to me by saying
that he has not understood me clearly. If he
has not, I shall be very glad to make a fur-
ther attempt to clarify the position.

SHRI SWARAN SINGH : 'This question
about the incorrect depiction of our northern
boundaries in Sovict maps was discussed in
great detail at the time of the debate from
which the hon. Member has quoted copiously.
I would not repeat that argument ; he has
himself referred to it. It is not necessary for
me to refer to my statements or the govern-
ment's position on the various points because
if he reads the rest of it, which 1 presume he
has done, then he will know the replies to some
of them., He has mentioned only onc point,
about which he says there is no reply, and
therefore he has asked me to give a futther
reply to what he has now put forward as a
question. This is the sum and substance of
what the hon, Member has said.

Before I come to that point, let me say
that hon, Member has tried to say, or has
built up his case in that respect. The Govern-
ment of India’s case, on which the entire
House is unanimous, is that wrong depiction
of boundaries is against our interests. There-
fore, we arc taking it up with the USSR
Government in the light of this discussion
that took place inthis House at that time.
We have been taking up this matter with the
USSR authorities and they have reached this
point which I have mentioned. They have
assured us that the Contimance of this map
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will not affect the Soviet stand on India's
stand on India’s position about the borders.
We would like this assurance of theirs to be
reflected in the new map. That is precisely
what we arc saying. So, there does not appear
to be auy difference of approach between
what the hon. Member says and what I say.

He further wants to ask: why are the
Sovict not doing it? I wishI could answer
it for the Sovirt Union. Itis for them to
answer why they did not do it. I do not
accept what he says in the sense that they
have never said that it is not necessary for
them to make the correction. It is in pursuance
of that position, it is in pursuance of that
attitude that we have been pressing on the
USSR authorities again and again that their
assurance should be reflccted in their stand,
‘Chis is our stand, which is clear and which
is unequivocal.

The sccond point which the hon. Member
tricd to build up was whether the continued
existence of these maps would in any way
affect an act of aggression, supposing an act
of aggression took place on the northern
horders. The reply to that is a simple “no®,
because where the actual line of controal and
the actual defacto position is changed by any
act of force, it is obviously an act of aggres-
sion and the question of the map or the non-
cxistence of the map, is not rclevant at all.
If we see alung with this the assurance that
the USSR Government has alrcady given that
India’s stand on the frontier is accepted then
who will argue that they have not accepted
our frontiers ? When India’s stand on the
border is aggressed upon, then the Soviets
would say “we accept India *“staud” and so
to them it would be an act of aggression.
When we say that our border is in any wav
aggressed upon, it is an act of aggression. So,
I do not see how there could be any mise
understanding. . ..

SHRI PILOO MODY : Presumption.

SHRI SWARAN SINGH : Presumption
is very important in human affairs and a
correct or wrong presumption makes all the
difference in the world.

This point of view of the hon. Members
that I am accepting the Soviet stand is not
correct. 1 do not accept that, I have stated
it as a fact on the floor of the House that we
have taken this matter up with the Soviet
authorities. They say that notwithstanding
this wrong depiction, USSR accept’s India’s
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position on the frontier  [o that extent 1t s
a favourable stattment As I statc solemnly
on the flooy of the House, to a certain  extent
1 am giving notice to the USSR authonties
also that we an procecding on the assurance
of theirs that clie wiong map does not  affeet
India’s stand on the frontiers So I do not
sec what obycction St Patcl can hane  Afta
all, he hay got exp rince of adoumstration
and, my I, he was sull the Staictary to
Government who thase wing mips were pro
duced or cunc to our notice

SHRI PILOO MODLY Wh thrr he was
1 Secctary then or not is debatable  But
today you are the Minster

SHRI SWARAN SINGH Only Shn
Piloo M)dy was not 4 member then

SHRI PILOO  MODY Othawse, 1t
would nit hwe heen made What 1s the use
of sigmng 1 ticaty 1t you cannot even get &
cartographic correction ?

SHRI SWARAN SINGH  The treaty 18
a much Iigger tlung than the small powat
about vartogriphy and the maps It 1s very
wrong for any hon  Mcmb 1t to go on mbb-
ling mto this mutcr without looking  at the
reahties of the situatin 1 would hke  to say
that this attitude 1» only boin of theu stubboin
hostility against U 95 R and they must find
som¢ excuse to critiase it (Inlerruplion)

SHRI PITOO MODY
treaty wd they clap

lhey sign the

SHRI SBWARAN SINGH I want you
also to clap  (Interruplims)

When the ticaty was signed Mr H M
Patel chd make 1 statcment that 1t was a
good treaty  Yow lcaler did make a siate-
ment that 1t was a good treaty You forget
these things

Su, thiy 1y one aspect ol the matter which
the hon Membir asked and I hawve tried to

Lhere 13 one question left 1n which he
said that at the ume of the debate, the details
were given about X' map, ‘Y’ map or £
map, broken hine, and all that I cannot go
nto thuse detads now If you ask a4 separate
question, I will answer that But our attitude
3 that these maps are cironecous It 13 no
comfort for me whether a paruculat line 18
broken or unbroken We take a vury clear
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and unequivocal stand that these maps should
bt recuficd This research into a broken line
or an unbroken hine or @ clear hne 15 acade-
mic It 1s not relevant to the bauc ssuc bes
forc us

SHRI P GANGADLB (Angul) Sur,
much has been discussed 1n this regard The
reported agicement between  the Sovict Unton
and the American publisher m New York for
sale of T'his Soviet Lncyclopatdia, of us kng-
lish edition, 1n the West has created a wery
serious problim aindeed I Imay <ay so, this
Incyclopaedia contumng a wrong map of
India cle arly means cartographichal aggiession
wganst India Bemdes 1t will ¢ use considera.
bl damage to Indins suterests It will also
affect our patriotic fechings and susceptibilitaes

Today, wt have a triaty of friendshup
with Russin  About thice yrars ago we had
diawn tho attention of the Scvi t Umon to
the incorreetness of this map If I am nght,
the Russians had agiced 1o 1eetafy the mustahey
mide i the presentition of vur country’s
map

I would hke to ash the hon  Minster
fustly, whetha th  Governm nt have made
cnquiries as to whetha  thus book 15 alieady
publishcd and 1l s0, what wction 15 proposed
to be taken by tht Govermnont, secondly,
whether our diplomatic Muisions tn various
countrics have been instructed to sct right the
wrong impression that may be ereated by the
urculation of this map and thirdly, whether
the Government 1s gomng to persurde our
friendly countries to put a stop to the circulas
tion of this book or whether they have already
approached them and, 1f so, what has been
the result thereof

SHRI SWARAN SINGH 1In the first
place, I would like to say that the hncycloe
paedia which 18 n the Russian language 15 a
published document Any countiy can pur-
chase 1t and any country can circulate 1t
Becausc we aie more famihiar with the English
language, we feel thatthis publication 1n the
English language, will, nccessardly, harm our
wnterests  Toragn Ofhices of all countries have
got enough of linguistic experts to be fully
aware of what 18 contammed 1n & document
tven if 1t 18 1 a language not thar own  So
all the forugn Offices would already know
what 15 contained 1n the Soviet Encyclopaedia
By 1ts printing mn Lnglish, may be that a larger
number of Enghsh-knowing people will have
an opportunity of reading it, but his does
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not in any way affect our interests. And some
of the countrics—mainly English-speaking
countrics—themselves do not accept the Soviet
presentation of the border on the northern
side as shown in the maps. All that may hap-
pen, the worst that they will say, is that whe-
reas U. K. accepts a particular position, the
“USA accepts a position, the Soviet Union is
not accepting that position. I do not sec how
it harms our interest, because we have said
quite clearly what our position is. Wc know
where the borders are ; we have explained it
to all the countries about the correct position
of the border. Circulation of a map which
does not reflect vur position may be irrita-
ting to us, but I do not sce how it will affect
our interests—if it is printed in English instead
of the original being circulated in the Russian
language.

He has asked a specific question whether
this has already been published, It has not
yet been published, according to our infor-
mation. Even when it was not  translated into
English, even when it was priuted in the Rus-
sian language, we had been taking this matter
up in the various Capitals of countries—impor-
tant countiies-about the correct Indian posi-
tion with regard to the northern borders, and
I do not think that there is any misunderstan-
ding about the Indian position in relation to
our northern borders.

SHRI B. K. DASCHOWDIIURY : The
more it will be published, more will be the
chances of misinterpretation.

SHRI SWARANSINGH : Who will misin-
terpret ? What I say will be widely known to
the entire English-speaking countries. They
know that this is not in accotdance with the
Indian stand. . (Interruptions)

SHRI PILOO MODY : Mr. Swaran
Singh's speech should be printed in the encyc-
lopaedia side by side.

SHRI SWARAN SINGH : It will go along
with the encyclopaedia. You cannot absorb
it. That is my difliculty. ..

SHRI PILOO MODY : A little earlier,
you yourself confessed to non-absorption.

SHRI SWARAN SINGH : So far as the
friendly countries arc concerned, when the
original encyclopacdia is not banned, being a
public document, I do not sec how the transla-
tion of that can be banned or how can we
make a request that the translation of this
should be banned. (Interruptions) s
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12.49 hrs
PAPERS LAID ON THE TABLE

Nomrication  Unper  PersoNAL
(Emeraency Provistons) Acr
Arnp
S1aTeMenr Re: Action Taken on Recoms
MENDATIONS OF 5411t SessioN OF INTERNATIONAL
LaBour CONFERENCE

THE MINISTER OF LABOUR AND
REHABILITATION (SIIRI R. K. KHADIL-
KAR):

Injuriss

I beg to lay on the Table—

(1) A copy cach of the following Noti-
fications under sub-section (7) of sec-
tion 3 of the Personal Injuries (Emer-
gency Provisions) Act, 1962 s—

(i) The Persunal Injuries (Emergency
Provisions) Scheme, 1971, publi-
shed in Notification No. $.0.
5596 in Gazette of India dated
the 30th December, 1971,

(i) The Personal Injuries (Emergency)
Regulations, 1971, published in
Notification No. 5.0. 5597 in
Gazette of India dated the 30th
December, 1971, [ Placed in Library
See No. L'T—3044/727

A statement (Hindi and English ver-
sions) on the action proposed to be
taken on the Conventions and Reco-
mmendations adopted at the Fifty-
fourth Session of the International
Labour Conference held at Geneva in
June, 1970. [Placed in Library Ses No.
LT—3045/72)

(2

~

REviEws AND ANNUAL REPORTS OF NA1IONAL

MintraL Drverormenr  CorrorarioN Lro.

New DeLiir, AND MinInG AND - ALL1BD MAcHI-
nery CorroraTION Lip, DURGAPUR

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHR{ SHAHNAWAZ KHAN}) : I heg to lay
on the ‘Table a copy each of the following
papers (Hindi and English versions) under
sub-section (1) of section 619A of the Com-
panies Act, 1956 :~—

(1) (i) Review by the Government on the
working of the National Minetal
Development Corporation Limited,
New Delhi, for the year 1970-71.

(ii) Annual Report of the National
Mineral Development Corporation
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Limited, New Delki, for the year
1970-71 along with the Audited
Accounts [and the Comments of
the Comptroller and Auditor Gene-
ral thereon. [Plaved in Library See
No. LT—3046/72]

(2) (i) Review by the Government on
the working of the Mining and
Allied Machinery  Corporation
Limited. Durgapur, for the year
1970-71.

(ii) Annual Repurt of the Mining and
Allled Machinery  Corporation
Limited, Duigapur, fur the year
1970-71 along with the Audited
Accounts and the comments of
the Comptioller and Auditor
Gencral thereon, [ Placed in Library
See No, LT—3047/72f

Revisep  Estimates 1971.72 anv BuvoLt Esni-
mares 1972.73 or Emprovees Stare Insu-
RANCE CORPORATION,

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHABILI-
TATION (SHRI BALGOVIND VERMA) :

1 beg to lay on the ‘Table a copy of the
Revised Estunates for the year 197(~72 and
Budget Estimates for the year 1972--73 (Hindi
and English versions) of the Employecs® State
Insurance Corpotation under scction 36 of the
Employces’ State Insurance Act. 1948, [Placed
sn Library See No. L1'—3040/72)

12,50 hrs
MLESSAGES FROM RAJYA SABHA

SECRETARY : Sir, I have to report the
following messages received frum the Secretary
of Rajya Sabha :—

(i) “In accordance with the provisions
of suberule (6) of rule 186 of the
Rules of Procedure and Conduct of
Business in the Rajya Sabha, I am
dirccted to return herewith the Fina-
nee Bl, 1972, which was passed by
the Lok Sabha at its sitting held on
the 18th May, 1972, and transmitted
to the Rajya Sabha for its recommen-
dation» and to state that this House
has no recommendations to make to
the Lok Sabha in regard to the said
Biu.ll
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(ii) ‘I am directed to inform the Lok
Sabha that the Rajya Sabha at its
sitting held on Wednesday, the 17th
May, 1972, adopted the following
motion in regard to the Committee on
Public Accounts :—

““That this House concurs in the reco-
mmendation of the Lok Sabha that the
Rajya Sabha do agrec to nominate seven
members fiom the Rajya Sabha to asso-
ciate with the Committec on Public Acco-
unts of the Lok Sabha for the term ending
on the 30th April, 1973, and do proceed
tu clect, in such manner as the Chairman
may direct, seven members from among
the members of the House to serve on the
said Comunittec.”

2. I am further to inform the Lok Sabha
that in pursuance of the above motion, the
fullowing mcmbers of the Rajya Sabha have
been duly clected to the said Committee

1. Shri Golap Barhora
. Shri Skiyam Lal Yadav
. Shri Sawaisingh Sisodia
. Shri M. Anandam
. Shri Bipinpal Das
. Shri P. S. Patil
7. Shri Kalyan Roy.’

S W

(iii) ‘I am directed to inform the Lok
Sabha that the Rajya Sabha at its
sitting held on  Wednesday, the 17th
May, 1972, adopted the following
motion in regard to the Committee
on Public Undertakings :—

“That this House concurs in the
recommendation of the Lok Sabha that
the Rajya Sabha de agree to nominate
five members from the Rajya Sabha to
associate with the Committee on Public
Undertakings of thc Lok Sabha for the
term ending on the 30th April, 1973, and
do proceed to elect, in such manner as
the Chairman may direct, five members
from among the members of the House to
scrve on the said Committee.”

2. T am further to inform the Lok Sabha
that in pursuance of the above motion, the
following members of the Rajya Sabha have
been duly elected to the said Committee 3

1. Chaudhary A, Mohammad
2. Shui D. P, Singh
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4. Shri M. Kamlanathan
5, Shri Lal K, Advani.

12.51 hrs.

BUSINESS ADVISORY COMMITTEE
THIRTEENTH REPORT

SHRI NARENDRA SINGH BISHT (Al.
mora) : I beg to move :

“That this House do agree with the
Thirteenth Report of the Business Advi-
sory Committce presented to the House
on the 24th May, 1972.”

MR. SPEAKER : The question is :

“That this House do agree with the
Thirteenth Report of the Business Advi-
sory Committee presented to the House
on the 24th May, 1972.”

The motion was adopted.

12.52 brs,

Re: HUNGER STRIKE BY GOVERNMENT
EMPLOYEES IN CHANDIGARH

SHRI S. M. BANERJEE : (Kanpur) :
I would like to raise to very small issues. One
is about the relay huuger strike that is going
on. I shall confine myself only to one—the relay
hunger strike by the Central Government
Employees in Chandigarh which is going on
for the last one month demanding the restora-
tion of the City Compensatory Allowance.
This money was being paid to them, but, later
on, it was withdrawn. I realise the diflicult
position of the Government because they had
to take a decision regarding other cases also.
But, I am sure now that Shri Amar Nath
Vidyalankar and all the representatives of the
various Assaciations and Unions of the Chan-
digarh Qentral Government Employees inclu-
ding the representatives of the Confederation
of Central Government Employecs met Mr.
Chavan and they are also likely to meet the
various officers. I would request hon. Minis-
ter, Shri Ganesh, to give some sort of assu-
rance to usthat this matter will not be lost
sight of and it will be considcred with the
utmost sympathy and objectivity.

The other point, if you kindly permit me,
is that jn our External Services of the All
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India Radio there are many Indians who
know the Indonesian language and they are
working smoothly. Suddenly two persons have
been retired and they have asked two Indone-
sians to come from Indonesia and you know,
Sir, the attitude of Indonesians during the
Pakistan aggression. I am surprised how the
Indonesians are being brought in preference
to the Indians who are already there,

These are the two cases. Mr. Ganesh is
here. He may give an assurance. The other
one I would request you to knidly send it to
Minister of Information and Broadcasting.

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRIK.R.
GANESH) : In reply to an  unstarred
question in  this House on 28th
April, T had stated that the matter is under
examination. This was reiteraied on the 17th
May in reply to another unstarred question
by my colleague, the Minister in charge of the
Department of Personnel that the matter is
under sxamination. The position remains the
same,

sft gager gEasht (smder) @ ofiFT
qIga, AOT AT FEATS H T AWMU
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gzt femiedwa &3 72 § | ITHT @id)-
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SHRI N. SREEKANTAN NAIR:

(Quilon) : Sir, you said. I may raise the
issue about the flood situation in Kerala,
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MR. SPEAKER : This morning I recei.
ved a letter from Dr. K. L. Rao, that he has
received full information and all the details
about the flood situation there and that he is
going to make a statement. Because he is
abvent today, he has asked his Deputy to
make the statement. So I allowed. But I am
told now, he is going to make it not today,
but tomorrow morning. Now Shri Khadilkar.

e g

12,56 hrs.

MOTION UNDER RULE 388

Simprnsion oF Proviso To RuLe 74 IN ResprcT
or Mines (AMENDMENT) Biny

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHADIL-
KAR) : I beg to move;

“That this House do suspend the
first proviso to Rule 7t of the Rules of
Pracedure and Conduct of Business
in Lok Sabha in its application to the
motion for refercnce of the Bill further
to amend the Mines Act, 1952, to a
Joint Committee of the Houses.”

MR. SPEAKER : The question is :

“That this House do suspend the
first proviso to Rule 71 of the Rules of
Piocedure and Conduct of Business in
Lok Sabha in its application to the
motion for reference of the Bill further
to amend the Mines Act, 1952, 10 a
Joint Committec of the Houses.

The motion was adopted.

1256} hrs.
MINES (AMENDMENT) BILL

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHADIL-
KAR) : Sir, with your permission, I would
like to change one name, that is the name at
item No. 3. Instead of Shri Somnath Chatter-
jee, the name to be incorporated is Shri Dinen
Bhattacharyya. All the other names are the
same and there are no changes.

MR. SPEAKER : All right. He should be
congratulated also ,
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SHRIR. K. KHADILKAR : I heg to
move 3

“That the Bill further to amend the

Mines Act, 1952, be referred to a

Joint Committe of the Houses consis-

ting of 45 members, 80 from this

House, namely :

Shri Bhagirath Bhanwar,

Shri Chapalendu Bhattacharyya,

Shri Dinen Bhattacharyya,

Shri Khemchandbhai Chavda,

Shri M. C. Daga,

Shri Anadi Charan Das,

Shri K. G. Deshmukh,

Shri G, D. Gautam,

Shri Bhogendra Jha,

Shrimati Sheila Kual,

Shri Surendra Mohanty,

Shri Baksi Nayak,

Shri Paripoornanand Painuli,

Shri Damodar Pandey,

Shri Prabhudas Patel,

Shri K. Balakrishna Pillai,

Shri Ramji Ram,

Ch., Ram Prakash,

Shri Bhola Raut,

$hri P, Antony Reddi,

Ch. Sadhu Ram,

Shri Anant Prasad Sharma,

Shri R. N. Sharma,

Shri T. Sohan Lal,

Sardar Swaran Singh Sokhi,

Shri R. P, Ulaganambi,

Shri T. V. Chandrashekharappa

Veerabasappa,

Shri Balgovind Verma,

Shri G, P. Yadav,

Shri R. K. Khadilkar,
and 15 from Rajya Sabha ;

that in order to constitute a sitting of the
Joint Committee the quorum shall be onc-
third of the total number of members of the
Joint Committee ;

that the Committee shall make a report
to this House by the last day of the first week
of the next session ;

that in other respects the Rules of Proce-
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dure of this House rclating to Parliamentary
Committees shall apply with such variations
and modifications as the Spcaker muy make ;
and that this House do recommend to Rajya
Sabha that Rajya Sabha do join the said
Joint Committee and communicate to this
House the names of 15 Members to be
appointed by Rajya Sabha to the Jolnt
Committee.*

MR. SPEAKER : The question is ¢

“That the Bill further to amend the
Mines Act, 1952, be referred to a
Joint Committee of the Houses cone
sisting of 45 members, 30 frons this
House, namely :

Shri Bhagirath Bbanwar,

Shri Chapalendu Bhattacharyya,
Shri Diuen Bhattacharyya,

Shri Khemchandbhai Chavda,

Shri M, C, Daga,

Shri Anadi Charan Das,

Shii K. G. Deshmukh,

Shri ¢, 1. Gautam,

Shii Bhogendra Jha,

Shrimati Sheila Kaul,

Shri Surendra Mohanty,

Shri Baksi Nayuak,

Shri Paripoornanand Painuli,

Shri Damodar Pandey,

Shri Prabhudas Patel,

Shii R. Balaktishna Pillai

Shii Ramji Ram,

Ch. Ram Piakash,

Shri Bhola Raut,

Shii P Antony Reddi,

Ch. Sadhu Ram,

Shri Anant Prasad Sharma,

Shri R. N. Sharma

Shri T, Sohan Lal,

Sardai Swaran Singh  Sokhi,

Shri R, P. Ulaganambi,

Shri ‘1. V. Chandrashekharappa
Veerabasappa,

Shii Balgovind Verma,

Shri G P. Yadav,

Shri R. K. Khadilkar,
and 15 from Rajya Sabha ;

that in order to constitute a sitting of the
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[Mr. Speaker]

Joint Committee the quorum shall be one-
third of the total number of members of the
Joint Committee ;

that the Committee shall make a report to
this Housce by the last day of the fiitst week
of the next scssion.

that in other respects the Rules of Proce-
dure of this House relating to Parliamentary
Committees shall apply with such variations
and modifications as the Speaker may make ;
and

that this House do recommend to Rajya
Sabha that Rajja Sabha do join the said
Joint Committee and communicate to this
House the names of 15 members to be appoint-
ed by Rajya Sabha to the Joint Committee.”

The motion was adopled.

12.58 hrs.

INDUSTRIAL DISPUTES (AMENDMENT)
BILL

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K, KHADIL-
KAR) : Sir, I beg to move:

“That the Bill further to amend the
Industiial Disputes Act, 1947, as passed
by Rajya Sabha, be taken into consi-
deration.”

Sir, we have of lateseen the disturbing spece
tacle of the closure of industrial undertakings
leading to loss of production and unemploy-
ment of laige number of workmen. Employ -
ers have didared these closures suddenly
without notice or advance intimation to the
Government.

The provisions of the Industries (Develop-
ment and Regulation) Act are not adequate
to prevent sudden closuies. At hest, the pro-
visions of that Act provide for an investigation
into the affaits of the company before it has
actually «losed down This lacunae has
bheen under consideration for quite some
time past and has been discussed at a
number of tripartite conferences, when it
was felt that no total closure should take
place without three months’ notice to the
workers as well as to Government,

Closures at the present juncture result
not only in loss of production but also in
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accentuating the problem of unemployment,
It is, therefore, nceessary to consider whether
suitable legislative mecasures can be evolved to
prevent such closures by requiring an under-
taking (1) to give prior notice of its intention
to close and (2) not to closc before expiry of
the period of notice. The notice period can
be utilised by Government to undertake a
speedy investigation into the affairs of the
unit in order to decide what remedial measures
can be taken to prevent closure,

13 hrs.

The Indian Labour Conference at its
meeting in October last generally endorsed the
proposal for Central legislation although
employers did contend that it may not be
poisible to give notice in all cases, The Con-
ference was also of the view thatnotice by
itself would not help prevent closures, and
that Government should take powers to take
over the industrial units which are on the
point of closing down or have closed down,
The question whether a 60 days’ notice or a
90 days’ notice should be given also came up
for consideration,

It was pointed out in the discussions that
a longer notice period may defeat the very
purpose which we all have in mind. It was
argued that the moment you put up a notice
of three months, the financial institutions
would be prompted to stup or delay the
financing of the company concerned from that
very day. Hypothecation arrangements would
come 10 a standstill, the raw materials would
not be supplicd and in fact all the creditors
would make a rush on the sick unit in order
to realise their dues. The consensus of opinion,
therefore, was that a two-month period should
be adicquate and should suffice to mect the
situation, Clause 2 of the Bill, therefore,
makes this provision.

Clause 3 of the Bill prescribes the penalty
for closure without notice, This is impris
sonment for a teem  which may extend to six
months or with fine which may extend up to
Rs. 5000 or both. This is the maximum
punishment provided for any offence under
the Industrial Disputes Act. But if by expe«
rience it is found to be inadequate, I would
assure the House that we will review this penal
clause.

With these few words, I move that the
Bill further to amend the Industrial Disputes
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Act, 1947, as passed by Rajya Sabha, be taken
into consideration,

MR, SPEAKER : Motion Moved :

“That the Bill further to amend the
Industrial Disputes Act, 1947, as passed by
Rajya Sabha, be taken into consideration.”

SHRI DINEN BHATTACHARYYA
(Serampore) : I would like to make certain
observations on the Industrial Disputes
(Amcndment) Bill as passcd by Rajya Sabha.
We expected that a comprehensive amendment
would be brought forward, not only on the
question of closure but on certain other issucs
also over which the workers all over the coun-
try have been agitating for a long time,

For cxample, they expected an amend-
ment in 1egard to the old method of inquir-
ing into cases of suspensions or other allega-
tions. We have seen from our cxperience
that the charge-sheets are drawn by the
management and the inquiry is also held
under the ditect supervision of the manage-
ment, and in no case arc the employees allo-
wed to have their own representatives duiing
the inquiry, and as a result in almost all the
cases we have seen that the workers have been
suffering because of the lacuna for a long
time. A demand has often  been made in this
House that at lcast when there are charge-
sheets and suspensions, the workers’ represen-
tatives must be allowed to have their say
during the inquiry and participate in the
inquiry proccedings. But that is not there,
and no employer allows any worker to bring
his own representatives at the timec of the
enyuiry. ,

Then, what will happen to a worker who
is charge-sheeted and kept on suspension for
months and months and year after ycar !
There is no provision in the Industrial Dis-
putes Act in regard to the time.limit up to
which a worker can be kept under suspension
on certain charges. So, in West Bengal and
Kerala, during the time of the United Front
regime, a provision was made in the law for
the grant of a subsistence allowance. It has
pow been made a statutory provision in West
Bengal that in the case of suspension the
workers will continue to get at lcast 50 per
cent for the first threc months and after three
months, 75 per cent of their total wages su
long as they are kept under suspension. Why
not this type of Act, this kind of law, be brou-
ght by Mr. Khadilkar asa Central law ?
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This the time that hc shonld bring a similar
legislation now in Parliament.

There is no provision in the Industrial
Disputes Act to bring any cmployer at the
table of conciliation. They will refusc to come.
Even when the Labour Depariment serves
notice on them, asking them ta come and
settle the dispute, they will not come. There
is no provision to furce an employer to imple-
ment the award of an industrial tribunal,
These are the common things for which ull
over India the workers arc agitating. T know
the Government of India has now followed
a procedurc which is fantastic enough ; it is
only to win over certain scctions of the wor-
kers as represented by the INTU(!, HMS and
AITUG, excluding all othes fiom the oppor-
tunity of coming to a point in respect ol the
recognition of trade unions and also in respece
of certain issues which arc agitating the wor-
kers all over India. I do not know why this
pick and choose tactics have been adopted by
the Government which professes to be a demo-
cratic government and  which is adopting
socialist methods. This is not the way tu get
the real sanction from the workers as to which
of the unions will represent their case. So,
until and unless a fullfledged amendment is
made to the Industrial Disputes Act, it is no
us¢ The conditions have changed, and the
mood of the workers has changed and the
Government, though it now professcs socialism,
elc,, does not at all act truly to its profes-
sions, and only therc is so much of talking
aloud that they will do this and that.

Coming to the amendment, 1 say that it
is a stunt. It is nothing but a stunt. It is
only giving another opportunity to the big
employers to get a certificate from the Govern-
ment to close down a particular unit as per
their sweet will, and they will have to wait
only for two months. Where is the check if
within those two months the Government and
the employces concerned find that the closure
notice is not bonafide and that there is no
reason for closure ? Where is the protection
for the workers that there will be no closure ?
Simply by giving notice of two months, any
employer can do it. I know in West Bengal,
during the President’s regime, through the
Consultative Committee, a similar Act was
passed, and even after passing that type of
amending Act, so wmany factories have been
closed.

Mr. Khadilkar may note down that vne
firm, very closcly related to Birlas, Kusum
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[Shri Dinen Bhattacharyya]

products producing Dalda closed one of their
anits in Hooghly district giving just three
days notice after the passing of the Act by
the consultative committee set up for West
Bengal during the President’s regime. No
action has yet “been taken ; the matter has
been brought to the notice of the labour
department but as the employers have good
influence with the officialdom of West
Bengal no step has yet been taken inspite of
violation of the provisions of the Act. I should
like a categorical answer from Mr. Khadilar:
what is the definition of closure and how
will closure be treated. To avoid certain
obligations the employers resort to closure. If
they declare a lockout, they will come under
the provisions of the Industrial Disputes Act.
Instead of declaring a lockout, they declare
a closurc.. .(Interruptions). Ounly on the 6th of
May in Rajya Sabha the Labour Minister
replied to a starred question and said that in
the majority of cases closure and lock out had
been resorted to by the employers to deprive
the workers of their legitimate rights or to
camouflage their own corrupt practices which
they had been indulging in for a long time.
It is not because of the workers. Very often
allegations arc made against the workers but
the reply of the hon. Labour Minister in
Rajya Sabha makes it clear,

You will find this point in my amend-
ment also. The Supreme Court has given a
judgment that to close a factory is the
fundamental right of an employer. There are
so many cases. He will simply send a notice
and then everything is all right. ‘There is no
provsion in this Bill that there will be check
within two months, so that unnecessarily or
for the interests of the employer, no factory
will be closed. ..(Inferruptions). The simple
thing is to notify : I have read the Bill.

Then, if less than fifty men were working
in an establishment or factory that will not
come under the purview of this Bill. Why ?
Now-a-days, in capital intensive industry with
less than fifty workmen they could produce a
volume of goods and earn a lot of money.
Why not make this Bill applicable to such
establishments also, to factories which are
covered under the Factories Act ? Instead of
50, why not amend it ? You said that you
will bring legislation to abolish the contract
labour, but it has not been abolished, The
Hindustan Construction Company has its
branches all over India. It wound up one
unit in the Hooghly district of West Bengal.
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They wanted to shift the orders from that
part of the country to some other part and
they are managing to do it, but the workers
lost their job and their provident fund. If
you are sincere to stop closures by the
corrupt management, you shoud define what
is bona fide closure and what is mala fide
closure. Unless it is categorically provided,
you cannot catch any employer under this
Act.

You are saving something but doing
another thing. If any body contravenes the
provisions of this Act, he will be fixed a
maximum of Rs. 5000. The employer does
not care for this petty fine. A petty judge
drawing Rs. 400 or 500 will not punish an
employer and send him to prison. We pleaded
in the West Bengal Consultative Committee
also that you should make it compulsory to
give imprisonment. If any empioyer violates
any provision of this Act, he should be
imprisoned. There should be no ‘“or”. No
option should be given to the trying
magistrate. If you want you can say “‘im-
prisonment and fine”’. You should not say
“fine or imprisonment or both”. Otherwise,
this closure hatao will be justa slogan and
stunt like garibi hatao and the whole thing
will be a fiasco. No worker will have any
confidence in you if you come with this sort
of Bill after so long a time. My amendment
says :

“Upon receipt of such notice, the
appropriate  Government shall,  upon
giving opportunity to the employer and
employees through their organisation or
organisations in the said undertaking, or
otherwise, decide whether there are
circumstances justifying the intended
closure and only upon sanction being
given by the appropriate Government to
the said effect, the intended closure will
be effective”.

So, unless the employer satisfies the authority
and the employees that there is no other way
but to close the factory, he cannot do it. If
this provision is there, it will act as a deter-
rent and check on mala fide closures, whose
number excceded 6000 all over India. Not
only in West Bengal but also in Mysore,
Andhra, Mazaharashtra and Gujarat a number
of wunits have increased. Il you want to
achieve the real object of not having closures,
I would request the hon. Labour Minister to
plead with the Cabinet to take the necessary
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steps because the real reason and genuine
cauge for the closures is the malpractices of
the management, short supply of raw material
or short supply of finances. Unless these
things are removed, by simply bringing half-
hearted legislation like this you caanot stop
closure, With these words, I plead with the
Minister that my amendments may be
accepted.

ot fow o fag (| ;- srsaer o,
A @ § faarr w13 de A,
X wEF q g, AT swfy F arav
T3t § | fagd A are Aver w7 agaa
2 f foaely sgreem g, faaw st g
7Y IoArEd W FAr ard AT 9w AN
AT A W s { o FA gE
MR fr adR Y @ aww =
faar o ar g amaa & f&5 LW
foarr g1 & ag ¥ A 7
giar & afsa s awwre F g fr frar
faarg #1 wrew AT HIT A G
g5 § qfer qreaaT ol ITET FTIO GY
%Y &) AN A dmd § &4, A
gt § wr fr oaga o gfRew s
g5 AT A Awg § wHifv I wieq
agl et oY, ST ST g7 9T, A7 IR
gt faaar ar 1 gEferm SRER TN
afasrd ) A 7, a1 sAE
grgy § woArgd A s B
qErd fr g ¥ gEw 9 o o
AT 7gh 9x A s faw o e
T & & SAw gwdw sav g ) e
¥u Yot @ue & v oy swesae faa
qf ®T ¥ T GAEAT FT EA TGN FAT
g oo fFenfy A qF IwT ¥ w4,
wy faq o wifesdfer faa emar
gy arfs @i s F a8, TR
g ¥ &Y, w@rw ¥ & av e
NF1T &7 faarg @ SIFT A T
frgerzr faar o a% |

T faw ¥ & v ik @ af §o
uF & T §1 60 faa & Az
¥y | ag few ¥ T Afewr g @
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qrfgr 5 Sdr & FIT g T Ay
e 7§ | #uife gw 2@y § fF o
TZa & 1 gaze st FT § ITR
AR A qCF & A W] A, wgarer
& &, v-Raifeam A qoarf #, g
arga & aga A fomad faedr § 1

qIFF 9T q9 e aF g Fearaat v
ITANT FIF &, I9Y A FATH FARY
& 91T 3a% A § 9w ag ghrza qraror
gfza &7 S & & Iawr #AT 57
3 & gafAg geETe A1 2aar wfgn e

afrza & st wfas &, iy gad mem
¥ 3% gATH FHLNT § 4G SR FATH
qAFGF AT A wifaw qqAt Fret mw
e Ft FAT F@T § IIHT FE gad
Ffre AT F Y garaT Adf et ifgg)

Fguaat § w@aF g a7 TE g

qAq AF FAVAT TN GHEAT FT FATIA 74

g1 adr | wifAF g\ A a1 9, gfae

fa 77 37 § 1T gad af g
Faw #3777 § wfs o gfae Ay &

A HA% X g ag g fawas o

fao == @ &1 Py anfa fr A W

gfaz foedi arfoa Freo & &) avx &
o ¥ 5 u-FAfrga & qoard 7 Y

ar #rE o7 Wit qugra g shfe arfaw

Fga F amaﬂnn&wﬂf‘wﬁrwm

fe gfaz =t samr & aar o it

FATALT A TATHA AT FTFRT FTAT FoT oy

T8y & g

gaR, FAR oY wifae @ T, XD
aug & g © faq N wAr N @
F@ & QAT Agem & enfr ey fE
50 ¥ax & afax adf € § av sy
FEAITT F ATIT |

“an undertaking set up for the

construction of buildings, Lridges, roads,
canals, dams or for other construction

work or pruject.”

aror fawva w1 gw A1 gmL RO A
wig g 98 TR & T W
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§ srea@ g g ) faan W a@ ad
garmafa 8, fagen, stz AT gAR, 3@
A gfAga Faw A, FEAAS
anf &1 gEEIr & A 9T F qavAr
TgAT g 0 e §, 9 TR gy
T@r &, 997 T sy F1A N @Y, qQ
g IR 3% F W § FEwE ¥, 7E
WeaT FATT &1 37T ¥ A1 wfy SHeq A
qard & 1 3% 91 ¥aT AT § 1 T A
AFT AT FIfore W TEA B, d99 Forey
Fr oy A § |1 ¥ 99 g A oA wT
WErgrmmefe sggfed 50
9 da¢ 71 afnq sr sawr are gfgar
HICHFT & IAX qGA A AATERA L4 A
artas 7 9FI T B wg g a4
FE A R AT WX § ) gafag
qifFt & fag ag Feraad far =ifen
e srv oF s 9T s uwm gfe &1
4% T FYAT & AT AT & JTT &7 AqAV
gANr gfaz & F1w ¥ ) o9 q% Ay dar
A8 &7 A7 A7 iR F o feedy oF
g T gfaz AT g T AT A0 AT
AT 2T WA A uF wfas frad f
g1 9T TAAT YATHT FHiA7 § v formay
t& q9% ag7 7 i IR A 9AH 5y
WIGH qraAT &1 gl TR
™ ave 1 wifama Ay @@ gAr
rfzu

71 aF qafaie 771 aaa §, @ fi
faq a7fr agr a7 aacHfafadr faor g¢
727 g% off, 3% sy gfrake wer 2
A U ) 17 5 ¥ F9T §, eaAne
¥ A §, AT ] AN WA W, IgH
fora fafram afraee <ar wor & 0 9y
TLAE F A § A AT ST
AR T N LI AT N A
faers g9 ft T& Fga AT A
T A AR N IETE FA § 9
AT 1IN AT ATAT
T A e QA ¥ @ gr o
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gafag & gaaar § fafrae aftadee wt
FA09r wqX @ St Arfgg ) w5
gATT YT aF JAIAT AT 6 WHY AF
1 gor et {1 afew X gqamar g s &
FH A OF 9T A & o Y gaw
ST TEAT AEY | AT AAAT wT FATH
A waw far § A wifygy sdifs dan
gk fan FaT ATA w@ATE ! 99 AR
ag gay fafrag afiadve 9 @ qx
aF® Tq Tt F1 M qgeq ey arar
AT AT R T
“J0A. Any employer who closes
down any undertaking without comply-
ing with the provsions of Stction 25FFA
shall be punshable with impris
for a teem which may extend to six

months, o1 with fine winch may extend
to five thousand rupees, or with both.”

& iy frdgs wwar gar g
£9% Ay SAF fAu wegeEd Ter R
fos ag faar Aifeq fao geg 7Y &+ awn
& e srre ag faar Feet arfag ®reor
F wa FLAT § Q) I fAw T A
|Y F1AYTA 74T § ? SAqdqF q@H (AT AT
% wifawT gy W a8 % AT A
TATE qgY A ALY & | o glewd §
74 7 Axa g fr 60 faAl & fAg Jae
Y SeET fae Sy AfFT sy afus
TG AT &1 60 fRa ¥ arx ¥ fag e
¥t a1 9% var ¥ ? gufrg & swgAr g
TAF ICL A AFIT AN STACAT AT
afgn fF faar felt afse wreor &,
faar fedy ddfrs Qora & are ag g
a7 wYaT § aY ga%r afes qfqaie
fear wdar

TF I R fadaw s mgang fe
SHeRF arter For qrearad A b v R
AT HAT ATHY § FAT-HAT Foqdt @A §
ar g% € @17 B J@Ar Afgq fe MO
gfe awx gt & ot S oy faeee ghga
R agi v, qgeh gfte ¥ fawrdr o dad
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g FR N TR geEn R
wr

@ g g dar §Y qE ¥ @,
9 wF T W Friewefrr faer
AN 99 qF @ HAT FT QU GHIEEA
a#f #FI ) 9 N ETNRY Fad Ay U
g 9a% frg ¥ g A weaarm Far
g a1 g Iy v f f we 9wty
g wewre srfendfre faar ey

13.28 hrs.

[MR. DepuTY-SPRAKER in the Chair]

MR. DEPUTY-SPEAKFR: Shri C M.
Stephen,

SHRIC. M. STEPIIEN (Muvattupuzha):
Mr. Deputy Speaker, Sir, to appreciate the
relevance and the necessity for this Bill one
must recollect the background of events
which has necesmitated the introduction of
this amendment. This is just anotiier step
by way of implementation of the resolution
passed by the Indian Labour Conference for
the purpose of facing and resolving the ques-
tion of widespread closures in the industries.
To prevent that, a blanket ban saying that
there should be no closute is nothing but
senseless. Because by a mere ban an under-
taking which is forced to be closed cannot be
redeemed from closure. An cmployer who
feels that he cannot run the factory for what-
ever reason cannot by mere fiat of a law be
forced to keep that industry running. There-
fore, the way the Indian Tabom Conference
approached the problem was this. I the
closure bccomes absolutely necessary or un-
avoidable, then there must be suflicient pto-
vision for the Government to step in. If the
Government is to step in, some amendment
must take place in the Industiial Disputes
Act 8o that the Government may get sufli-
cient notice, enabling them to investigate into
matters and to decide as to whether they
should step in and pick over that factory.

It was in this background that a few
months back we passed an amendment to the
Industries Development and Regulation Act.
Very far-reaching provisions were inclu.dcd
in that. If an industrial sector or a unit is
basically sound but by mismanagement js
being closed down, then the Government can
step in. If a factory has been remaining
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closed for more than three months, the Gov-
ernment can step in.  If a factory is engaged
in such vital essential industry, then also the
Government can stepin. The Government
can step in and keep that factory running
with an ultimate purpose of taking it over for
all time to come. That was the provision
introduced by way of an amendment to the
Industries Development and Regulation Act.

Now, the operative provision connected
with this amendment is a provision which is
contained, as I understand, in the Industries
Development and Regulation Act. The Gov-
ernment need not wait for all time. There-
fore, the Govcinment must get sullicient
notice, Three months notice or the two
months notice was the dispute. We have
scttled at two months notice. That is to say,
when the Government says that two months
notice is enough, I suppose, the Government
assumes to themselves the responsibility alvo
of sceing that the investigation will be carried
out expeditiously within a period of two
months so that they can decide as  to whether
the factory is capable of being taken over
and being run,

The moment this notice comes, I under-
stand, the authoritics under the Industries
Development and Regulation Act will have
to step in  Investigations will have to start.
Fnally, a decision will have to be taken he-
fore the expiry of two months nolice, as to
whether the factory must be picked up or
written oflf as a dead thig. That is the
sprrit in which this amendment is introduced.
If you are assesuing this amendment detached
fiom the Industries Development and Regu-
lation Act, then this amendment would be
completely senseless and meaningless.

SHRI B, V. NAIK (Kanara):

is two months after the closure,

SHRI C. M. STEPHEN: Even a run-
ning factory can be taken over. The ulti-
mate test as to whether it must be taken over
for all time is the assessment, whether it is
basically sound and is being mismanaged. If
it is hasically sound and 13 bring mismanaged,
then the authotities can take it over and con-
vert it into a public sector company or some
other company and catry it on. That is the
spirit in which we have got to sec this amend-
ment and link it with the provisions of the
Industries Development and Regulation Act.
In that sense, I welcome this amendment.

I wel

There it

3 "

this am in another
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sense also. This is after all a mere implemen-
tation of a decision of the Indian Labour
Conference where not merely the trade unions
which Mr. Dinen Bhattacharyya complained
of us discriminatorily carrying on confabu-
lations but all the trade unions were present
and thc decision was unanimous. It ison
record. Itis a faithful implementation of
the decision. Of course, it has got its
limitations under the present conditions.
If I may usc a Marxist Communist party
jargon, under the capitalistic structure of
socicty, nothing more caun possibly be open
for us to be done.

Under the circumstances, this 18 an effec-
tive measuie and the bonafides arc that these
two measuies are linked with each other.

One thing more I would say. I have not
moved an amendment at all. I was wonder-
ing whether a notice  to the workers also was
not necessary because the workers are  the
affected party. Ilcie, you send a notice in
secret to the Government.  And the notice
18 hable to be treated as sceret because, if it
becomes public, as enunciated by the Labour
Minister himsel(, the question of financial
institutions backing out will come and, there-
fore, you aie likely to keep this notice as a
secret notice, ‘Ihe Government iv not going
to be affected. The real affected parties are
wotkers. The workers are not to get any
notice, as the amendment now stands, I do
not know whether any remedy with respect
to that is possible. 1f the woiker is con-
vinced, whatever be the asscssment of the
Government, that the closure is mala fide, that
the wages duc to him have not been paid,
tetrenchment compensation has not  heen
settled, gratuity has not heen paid, nothing
has bren paid and the man s trying to flee
the scene without settling accounts with him,
then two months are necessary for the worker
to pick up a fight; if the matter is not settled
across the table ditectly, it should be taken
to the stage of a bottle if that is necessary,
The notice is not there; whethet the notice
must not be there, it is for the Government
to consider ; I am only indicating that,

1 agree with Shri Bhattacharyya that
section 30A is as good as not being there
because we know what is the experience,
Judgments and sentences of the judiciary
weigh very heavily on the side of employers,
That has been the éxperience all along. The
Untouchability A d Bill which we
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passed the other day is a standing testimony
to the condemnation by Parliament of the
conduct of judiciary with respect to this.
They were given the option cither of impri-
sonment or fine. The 25 years of experience
has shown that where the weak man is con-
cerned, the judiciary is rather too panicky or
shaky to punish the fellow who is persccuting
the weak man. Suppose, I, in my agony, in
my poverty, to feed my little boy, just pick-
pocket Rs. 5 from my neighbour, the judiciary
frowns at me, the society frowns at me, the
magistrate does not have second thoughts to
bundle me out for three months or six months
imprisonmcent ; nothing less than that. Where
a human being is being treated as an untous
chable, where a provision with 1espect to the
labour is not implemented, where the award is
not implemented, I have not seen the maxi-
mum punishment being given. Linprisonment
to the rising of the court or a big amount of
fine of Rs. 5 to 25 is all that is being given.
Therefore, I would rather say that scction 30A
does not find a place in this at all. We are
of course profiting by experience. Provident
Fund provision is going to be amended. The
Gratuity Bill has 2 compulsory provision for
mprisonment. These things are there. We
are profiting by experience, and I hope that
the succession of legislations which are being
enacted by Parliament making imprisonment
compulsory in the place of the discretionary
option given to the judiciary will be taken by
the judiciary in the proper spirit, namely,
as a warning and declaration that we are
losing confidence in them, in the wise exercise
of thelt discretion. That is all I could think
of.

With these observations, I welcome this
Bill in the sense that there is a faithful imple-
mentation of the Resolution of the Tripartite
Conference.

With respect to the complaint that Shri
Bhattacharyya madc about the three trade
unions getling together, I would rather leave
it to the Labour Minister; I have got only
one thing to say; these trade unions come
together. . .

MR. DEPUTY-SPEAKER : That is not
part of the Bill,

SHRI C. M. STEPHEN : But the point
was made here and that was affecting me,
That is why I wanted to reply. I am a party
to that. But I will not advert to it if you
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are ohjecting. The Bill is good to the extent it
has gone, and is not good to the extent that
it bas not gone,

SHRI S. M. BANERJEE (Kanpur) : I
support this Bill, Sir, but my support is not
unconditional. I was also a party to the
decision taken in the Indian Labour Confe.
rence. But the question is whether this Bill
will meet the requirement. That has to he
scen after its implementation. We have seen
that there arc so many units—small, medium
and even large—which have been closed down
in various States. Neaitly 13 or 14 textile
mills in Bombay, in Ahmedabad and other
places have been closed and the reason is
lahour trouble and according to the hon,
Minister, when he replied to the debate in
the Rajya Sabha, he agreed—and I quote
him ¢

“Hon, Member Shri Kalyan Roy

referred to the report. I am happy he
has referred to it becausc there was a
misconception that almost all the closures
were due to labour unrest and trade
union rivalry and similar factors. But
from that report it is very clear that
labour unrest and other factors are hardly
responsible for 30 per cent of the closures
and other factors are more responsible for
bringing about such a situation . . .”

So, the hon. Minister, Shri Khadilkar,
himself agreed while replying to the debate
in the Rajya Sabha that only 307, could be
attributed to the so-called trade union rivalry
and labour trouble and so on. 70y was due
to the mismanagement and the mala fide inten-
tions of the millowmers.

We expected a comprehensive Jabour Jegis-
lation so that the various clauses are thorou~
ghly changed. He was permitted to move the
Bill with an assurance that a comprehensive
legislation will be brought later on. The hon.
Minister assured iu the Rajya Sabha in the
same discussion—1I quote ¢

“So, these efforts arc being made
and I am confident that within a month’s
time we shall be able to place at least
before this House a comprehensive Bill
amending the present Industrial Disputes

Act.”

Shri L, Kalyan Roy asked the question
“When P to which the Minister replied, ‘I
hope to introduce it in the current scssion.’
Bir, but the cutrent session expires in the next
few days . ..
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SHRI DASARATHA DEB (Tripura
East) : Nobody is behind you, Mr. Khadilkar.

MR. DEPUTY SPEAKER : There is one
behind.

SHRI S. M. BANERJEE : So, no com-
prehensive legislation is coming up and the
ruling Party is not interested in any compre-
hensive legislation, This iv apparent from the
attendance in this Housc. The attendance is
so thin that it reminded me of a story, Once
a gentleman was making a fiery speech. The
audience was quite thin. Another man was
listening to his speech. A third man asked him,
‘Why don’t you also go in the usual way ?’ ‘What
can I'do? Iam the next speaker.’ Sir, sometimes,
it happens that only those who like to speak
remain. That is why I request the hon.
Minister to kindly consider these amendments
moved by my friend, Shri Bhattacharvya,
Sthi Mohd. Ismail and Shri Chatterji, T feel
that somc of the amendments should be
accepted. We have not moved but the position
is that they have taken the fiist opportunity
to move the amendments and if these amend-
ments are accepted, there will be blood in the
veins of the Bill and the Bill would serve
some purpose,

The hon. Minister again said in the other
House.

“There are certain operators in the
industrial field who are well-known specue-
lators and they are operating in a man-
ner detrimental to the economy as well as
to the interests of the workers. They leave
the concern almost squeczed out of ite
potentialitics, and when it is more o1 less
scrap or when it is not likely to yeild any-
thing, it is thrown like an orphan child
and government is supposed to take the
responsibility calling it a sick concern or
sick textile mill, This is the posmtion
prevailing in the industry.”

He knows that it is because of mismanage-
ment, whether by Mundhias o1 other brothers
of Mundhras, They do it intentionally, They
have converted majority of the sugar mills as
scrap. They have earned fabulous profits, I
should say, hundred times and 200 times of
more than what they spent. Now, they are no
more interested. Now, they want that the
Government should take over all these sick
units. I am for helping the sick units, but
healthy umits should also be taken note of,
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What is the position about the small and
medium industries, closed units in  West
Bengal ? ITow many have becn taken over by
the Government ? There are 286 umits which
are closed I would like to know from the
hon. Mumster as to what is happening with
regard to the taking over of these units. After
the supicme court judgment, if the closure is
malafpde, il it i~ proved and even if the worker
knows that it 1s malafide he cannot go to a
comtt of law The court cannot take 4 decision
whether it 1, malafide or bonafde. The worker
cannot possibly procced with it and  this will
not be regardcd under the Industnal Disputes
Act. T would request the Minister to consider
in what way this Bill could be improved
upon. He may conuder whether any amend-
ment of his own could be bronght. Lct him
not accept amcndment from  the oppusition,
but I have full faith in his wisdom, let him
Inting s own amiecndment which will make
this Bill mote « flective,

MR DLCPUTY-SPEAKER : When ?

SIIRT S M. BANERJLE : Tomorrow,
We ae suspending the rules every day ; it
can he done once more. Sir, now let us see
what the provisions The proviso says ,

Provided that nothing in this section shall
apply to - (a) an undcrtaking in which not
more than fifty workmen aie employed or
were employed on any day of the pieceding
twelve months,

(b} an undertaking set up for the cons-
tuctotion of buldings, bridges, 10ads, canals,
damy ar fur other construction work or poject.

Only this morning there was a question about
the secunty of savice of the workmen, There
18 abosolutely no secunity for these  constiucs
tion workers and any contiactor may withdraw
the contiact making hundreds of workmen
becomuing surplus and they will not be entitled
to any rencnchmant compensation, lay-ofl
wages and <o on. I would request him to
1emove this proviso. Now what happens is
this. To avoid labour legidation, what they
do is, they employ 30 persons, they employ 10
persons. Therc are small units  doing  various
operational parts which are assembled in a
patticular place and they manufacture the
total, the whole, article, Those units could be
exempted under that. That is the latest policy
of the capitalists to have small units, derive
all benefitsy fiom the Government, from the
various agencies, financial institutions and
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others, spend less, and get more profit. They
avoid labour legislation and in this way they
see that labour legislation is not implemented
i their case. I would request him to see
whether this proviso could be withdrawn. This
will be a potent instrument in the hands of
those who want to terminate the service of
workmen illegally.

When Provident Fund and other schemes
are made applicable to those who employ 10
or 20 peisons, why should these people alone
the construction workers and others, be
taken out of the purview of this particular
Bill ? This be a sad commentary on labour
legislation and our industrial relations, Let
him find out whether this proviso will help
the cmployer or the employee. If it helps the
employer, it should be withdrawn. We may
lose but we shall definitely vote against it.
Let the hon, Minister accept this amendment
moved by my hon. fiiends, but the Bill should
not be passed as it is. This was pointed out
i the other Housc also, but I do not knaw
why thosr amendments could not be moved
and thosc amendments were not accepted. But
the mere fact that the other House did not
move those amendments should not debar us
from moving amendments or fiom requesting
the hon. Minister to accept our amendments
o1 from moving his own amendments to wuh-
diaw this particular proviso which will be
a sharp instrument in the hands of those who
want to sack the woikers.

The hon Minister knows that in Bombay,
the Sakseria mill has been closed and it has
not been taken over. He definitely knows that
in Sahaianpui, the Lord Krishna textile mill
is not closed but it is not open. Itisa
ptculiar position. There is no closure notice
but mill does not work The workers have
not got their wages since Febiuary, 1972,
Then, theie is the Lakshmi Ratan Cotton
Mill of Shri Ram Ratan Gupta that famous
or notorious man, That mill i¢ closed and it
hus again reopened. It was to be taken over
by Government. I do not blame the Central
Government. But the State Government which
swears by focialism to come to the rescue
of Ram Ratan Gupta; he said that this
might not be taken over hecause they were
paid 4 per cent bonus.

So, again, it will be closed. The condi-
tion is horrible there. I submit that this mill
should be taken over. I would request the
hon. Minister who is taking enough intercst in
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Iabour matters even in UP to assert himsclf,
and we shall give him all help to scc that
these mills are taken over.

With these words, I would request the
hon. Minister to kindly scc that the proviso
is witdrawn,

*SHRI J. M. GOWDER (Nilgiris) :
Hon. Mr. Deputy Speaker, on behalf of my
party, the Dravida Munnctra Kazhagam, I
would like to say a few words on the Industrial
Disputes (Amnendment) Bill,

According to this Amendment an employer
who intends to close down an undertaking
shall give 60 days’ prior notice to the Governs
ment. I welcome this salulory provision. At
the same time, I would like to say that there
are many lacunac m the Industrial Disputes Act
and the Government would be well advised
to remove them as carly as possible. I do not
understand why the Government should biing
legislations in piccemecal so far as the question
of labour welfare is concrrned. It is really
regrettable that the Government are reluctant
and hesitant in formulating a comprchensive
legislation for labour welfarc which will be in
consonance with the needs of the time. Till
they do this through piccemcal laws like the
one under discussion, I do not think it is
possible for the Government to give full
protection to labour. The Government have
been saying that such a comprehensive
legislation for labour welfare which will be in
consonance with the needs of the time. Till
they do this, through piccemeal laws like the
onc under discussion, I do mnot think it is
possible for the Government to give full
protection to labour, The Government have
been saying that such a comprehensive legisla~
tion will soon be brought forward. 1 would
ask when are they going to do this ? Arc we
to wait for this interminably ?

I am surprised that even in  this amend-
ing bill undertakings set up for the construc-
tion of buildings, bridges, roads, canals, dams
or for other constructivn work or project
have been excmpted from the necessity of
giving 60 days’ prior notice before closure.
You will agree, Sir, that in an undertaking
doing some project work will have more than
50 workmen. If it is the construction work of
a small building, it may not be possible to
abide by this provision. But, what about
construction of a dam or a project which
takes 5 to 10 years ? In the contract signed
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with the Government it is stipulated by what
time, by what year the project should be
completed. During the period of work for
such long time, the contractor employs some
thousands of workets. Is it impossible for the
undertaking of such a contractor to give
60 days’ notice ? I am unable to appreciate
why the Government should show sympathy
to such undertakings of the contractors through
this kind of exemption in the law, Recently
the construction workers in Delhi went on
strike.  Should the Government not give
protection to thousands of  construction
workers? It is not that Government are to
take over such undertakings il prior notice is
given by the undertakings engaged in construc-
tiun of a dam. At lcast the Government can
try to help the construction workers in {inding
altcrnative employment. As Shri Bancrjee
pointed out just now, this proviso should be
removed from this amending bill.

Simularly, on account of availability of
clectric powes, a unit may employ 5 workmen.
When the power was not available, the same
unit would have employed 50 or more work-
men. Just because of the availability of
clectric power, if only 5 workmmen are eme
ployed in a unit, should they be denied the
protection of th: Government ? In the case
of units employing 20 workmen and above,
50 many concessions like provident fund
gratutity, iusurance, ek., arc being given
through some other statutes. I cannot
appreciate the sympathy being shown by the
Government ty the management employing
uptu 50 workmen and why should the work-
inen be deprived of certain benefits for no
fault of their, Why should not the manage-
ment cmploying 50 workmen be penalised if
it fails to give 60 days’ prior notice before
closure. I would like the hon. Minister to
claiify this point in his reply to the debate.

According to the penal provision in this
amending Dbill, if an employer fails to comply
with the requirement under this bill, he shall
be punishable with six months imprisonment.
But, if the Central Government delay in-
ordinately in  re-opening the closed units,
what action can be taken against the Govern~
ment ? The State Governments have been
repeatedly requesting the Central Goveinment
to rcopen the closed units. But there is
unconscionable  delay on the part of the
Central Government in  rc-opening  these
closed units. What kind of action or punish~

*The original speech was delivered in Tamil.
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ment can be awarded t the Gover t  of the country, there should be also a recipro-

for this delay ? Can wc take any action
against Mr. Khadilkar ? It is not my point
that the industrialist should not be puaished.
It should not be that he alone should be
punished for his ke. If a mistake is
committed by the Government, it should not
be that it is not anybody's responsibility.
There should be some kind of parity between
the Government and the employers so far as
award of punishment for lapses is concerned.

Shri Stephen, who preceded me, stated
that the Central Government can take over
running industries also, I do not know under
what Act this can be donc. Under the
Industries Development and Regulation  Act,
if an cssential industry is closed, it can be
taken over by the Government, But a running
unit can be taken over only if the Governe
ment nationalise it and not otherwise. It
cannot be taken over ordinarily.

In this House, we have made repeated
requests that the Government should bring
forward a comprehensive labour welfare law.
You know, Sir, that there are so many
piccemeal legislations in this regard. Before I
conclude, I would urge upon the Government
that they should svon introduce a comprehen-
sive bill for labour welfare and they should
try to curb the tendency of bringing forward
piecemeal bills for this purpose, which scrves
no useful purpose.

As the Government have brought forward
at least this amending bill in the interest of
labour welfare, I pay my humble tribute to
the hon. Labour Minister, Shri Khadilkar and
I welcome this amending Bill. With these
words, I conclude.

SHRI B. V. NAIK (Kanara): Mr.
Deputy-Spcaker, Sir, the President in his
address has requested  a certain amount of
restraint by the labour in regard to strikes and
I think on the basis of the subsequent develop-
ments, the hehaviour of labour in this country
has been highly responsible. At the same time,
I welcome the Minister of Labour for having
brought this new Bill in which he would like
to exercise a certain amount of restraint on

the part of the employers or the managements
of these various concerns.

I had already suggested that there is a
point of view in this country that when we
are asking the labour to participate in the
national activity or the cunstruction activity

cal gesture on behall of the capital, and
therefore, in any case of labour-management
truce, if it is to be ushered into this couatry,
while we ask the labour to compromise its
fundamental right or the right to strike and
unite, we will also have to exercise a . certain
amount of restraint on the profits that are
taken away from the industry. One of our
friends, Shri S. M. Banerjee, said particularly
about the industries being squeezed dry.
Lecaving aside extreme cases it should be pos-
sible for us to bring labour as well as capital
in the country round a table and ask the
capital to voluntarily surreader the surplus
that accrues at the end of the financial year
so that it is ploughed back into the industry
and to provide for the growth of the industry
and additional employment opportunitics.
What is sauce for the goose is sauce for the
gander. We should be able (o bring about a
truce and I do hope that in the wake of the
Industrial Disputes Bill the Labour Minister
will try to bring these two factors of our
industrial production together.

14 hrs.

In our country we have a  well organised
labour sector, which is confined to about four
million people. Between them they represent
a population of about two crores, not more
than 1/25th of our total population. It exerts
termendous pressure—I mean the organised
labour, particularly in major and medium
industries. It is able to exert organised prese
sure of a political nature which is out of
proportion to the total number of people. Not
that I am against it. But if anybody in our
country deserves a fairer deal it is the unorga-
nised labour—small people who work as
shop assistants, construction workers and so on,
Where is the pension, gratuity, old age or
disability pension or the other facilities. What
about the gangs who work on the roads or
carry on construction activities ? Approxima-
tely 20 per cent of our population get the
worst conditions of labour. What about the
agricultural labour? What protection do
they get 7 What arc their minimum wages ?
We are talking more and more about a smaller
section of the working population ? They are
productive, they are skilled and talented and
they ought to be helped, But by and large I
think there has been a blind eye as far as
unorganised sector, small units are coneerned,
particularly those which are excluded from
the labour legislation. A certain amount of
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restraint is expected of the labour, Even
comrade Battacharyya knows that one of the
characteristics of bourgoisic is cowardice. If
it resorted to closure, it is becanse  bourgeoisic
has run away from the condition of labour
unrest, particularly bandhs, gheraos and so on.
It is good that in recent months there is not
much evidence of these things.

I subscibe to the point of view of my
hon. friend here. It is true that a sick industry
can be taken over. It can be done for two
months after closure,  Until and unless an
industry closes it canmot come under the
Industrial Development Act. ' Why cannot we
think in a co-ordinated way so that the taking
over of sick industries coincides with the date
, of the closure ? Why should another sixty
days be allowed to intervene ? There will be
a lot of hardship, partial unemployment and
re-employment  and 50 on. In Mysore some
industries remain closed for two years: the
Karnatak Co-operative Lextile Mills, Hoobly.
Another industry in Gulberga has been sick.
They should be taken over ; they arc  in  the
cotton growing belt of our State. They should
be opened immediately under the Industrial
Development  Act for the welfare of the
workers employed therein, Sir, I would also say
that a very large portion of the population in
our country—l wish I had the figures to subs-
tantiate—arc in these small industries which
employ below 50. Itis in thesc units particu-
larly the conditions of the labour are very
very unsatisfactory and to that extent, we
should be in a position to cater to their needs
also,

As far as the question of penal provisions
is concerned, I think the provision of six
roonths imprisonment is adequate enough as a
deterrent.

If there is going to be an erafor the
purpose of national progress and constructive
activity, if labour as well as capital wcre to
come together and sit across the table and
then work and plough the profits back into
the industry and if they are to work for a
progressive future, I think much benefit will
accrue and for the sake of that benefit, I
welcome this Bill as it has been hrought
today.

SHRT RAJA KULKARNI (Bombay-North
East) : T am sorry that I have to express
my opinion which is slightly different from
that of my predecessor who is my collcague,
My, Naik. He no doubt supported the Dill,
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but all the attack was on the Bill from differ-
ent angles. I'robably, he has not understood
the main purpose of the Bill.

There was a demand of the  organised
labour in this country when closures were
taking place, when mills avd other big
factorics in diffcrent parts of the country
which were in cxistence for the last 30 or 40
years and employing more than 2,000, 4,000
or even 8,000 workers, were closedd. There
was also a demnand fromn  the ‘I'rade  Unious
that the Government must take some effcctive
steps, Well, this is one of the steps  that the

Government has taken which was also  raised
in the tu-partite body.
The purpose of the Bill itsclf is o limited

purpose. The amending Bill dues not say that
it provides all the remedics of  preventing or
avoiding the closures. 1t does not also  say
that all the problems of the workess arising
out of the dosures would be  resolved,  That
is not the aim of the Bill. The purpose of
this Bill is 4 very limited purpose. It sccks to
provide some time or period before the wctual
closure is effected. There should  be some
time at the disposal of the Government, at the
disposal of the workers and  employers and
also the public to know what are the reasons.
It is quite clear. It is properly worded in the
scuse that it provides a  requircment  of G0
days notice of the intended closure is to be
given. It is not said here and it should be
noted by all concerned, that an cmployer can
effec. a closure and give GO days’ wages to
the workers in licu of notice period,  If any
employer intends to close his undertaking, he
has to give 60 days' priot notice. There is no
option for him tv eflect a closwe immediately
and pay two months’ wages for the same.
That would have been another attempt, if
Government wanted, to go away from the
real purposc. ‘Fherefore, this 2 months' time
is an involuntary time for the cmployer,
e should give 2 months’ time to all  concer-
ned.

It is true that under the Industrial Dispu-
tes Act the whole remedy of preventing
unemployment cannot be there,  DBut, ultima-
tely, it is a progressive step in the sense that,
su far ance a closure is cffected, it was not
possible for auy Trade Union or any worker
to raise an industrial dispute. Judicial decisions
were there. This Bill secks to remove the
handicaps in the way of employces to raise
some dispute. Whatever may be the reason
given by the employer in the notice—shortage
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of material, shortage of electricity or market
going down o prices going down or labour
trouble—the reasons are to be specified. Pin-
pointing is neccssary. Oncc the reasons are
given explicitly, it gives time to the unions as
well as o Government to decide as to what
could be done immediately. If the reasons
specified are about the market or prices or
labout trouble, there is time for Government
to rectily those mistakes. But if it is duc to
mismanagement, 1t would be difficult. It might
not be possible to remedy mismanagement
within two munths’ time. But then Govern-
ment will have to take action under other
Acts like Companies Act, Industries (Develop-
ment and Regulation) Act, etc.  The Lahour
Minustry which is in chaige of this Act will
have t0 move the other ministry and satisfy
the unions. In this way, it helps the labour
in knowing what are the real reasons. Even
if the 1easons cannot be completely removed
ot cimunated, the workers will know where
they stand and what are the remedics at their
disposal. 'That is the humnited purpose of this
Bill. We should not look at it fiom a bigger
perspective.  The Bill 18 not intended for
giving rclief to those workmen where the
factories aic alieady cdosed. 1t is only for
the future. This is more of a preventive
measurc,

I am told m West Bengal the Labow
Mimister  said that all the closed units arc
being taken over. Smmilarly attempts have
been made to take over closed units, but I
know there are units which arc closed and are
not bemg taken over. Maybe the Government
can be criticised for that. The Industrics
Munistry can be criticised. If the Labour
Ministry has not donc enough work, it is also
open to criticism. But so far as this Bill is
conceined, it has just a himited purpose to
give time to Government and workers to know
the reasons and to recufy the situation if it
can be rectihed and avoid clusures to some
extent. ltis not mtended to find all the
remedices for preyenting closure or to give all the
relief. With this limited purpose, the Bill is
welcome and I support the Bill, The working
class was asking for it. The Labour Ministry
should see that within this two months period
at their disposal, as soon as the unions
approach them, they should move in the
matter and try to help the workers Lo prevent
the intcnded closure.

ot oo oo aF (Aw) : SvTSTE
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“An undertaking in which not more
than fifty workmen are employed or were
employed on any day of the preceding
twelve months”.
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g “are fg args” s g7 ag R
wmar § fr ag g% wmw & MU Ow
T ge fear 31 AW qg AT &
ATEE"” FqT & TAFT WIAA gA A T
a1 o Ay wifefie wdE A TEw
arfed ¥ 1 AGiFe w1 g e g
3 fr Afrede site T auT FAL oW

JYAISTHA 4, 1894 (SAKA)

Disputes (Amdt.) Bill 166

IuH ¥ WA ¥ AT g fre A
T WH e adan & yRfgr F
W A FF AN AN, FHA AN AN
RN oy o @ a@ 1 <@
AT 3\ T AT ATy wgr & qfwde
@ g

“Shall be punished with imprison-

ment for a term which may extend to
six months, or with fine" .

% fazr oA w6 ad ? oadifn giw
FA A IFT  TEET IMO-AT &Y
Tar | Sar B anft difaga & g9 W@
AT A A A g 5 oamF ag o
FAI AT FWE? Iwl w7 fo
FENAFRT WA GFFATE av
3% fa 9% To 3] Ay qor ¥ wgA
fas s &1 AT I *71 HF “Doyou

puichase crime by taking fine ? Government
purchases crime.”

arft fefrer & 4% v sEw gAY ?
¥ o ffra g T@r g
Y qi gAT WA X AT a7 qumga g
AT | g2 AT g At fF Q&Y
g3@ & fa¥ d3ar 93X guar [gET IEr
qT, 941 FgT &4t AT 919 @7 &Y TaT—
oz 7 21 WiEd 1 oy mft aFArsy
¥ waF IR ¥ 771 & 1 AT qifewst
ot FTF R} F g fetdfy w3 &
# 3% w39 FT TNRATE 5 a7’
Fqarg “qgue”’ Wer @ gE smafa
T

qg S A qAAT T4V R, AR
gerrqelle & 1 §A Qar qwar §-4fT e
Ta% 412 #q1 FEAT ATy~ mifee
@y A w=Ey grar | wfe oF frw s
% fr oot % wEr Ay &, @ s
ATAT &Y S § 1 FTA A § Y v
w1 & areay &, AT TEd wagdd w1
dfrcde A T § T wrEeele
Fr WY wefad ane e § 5 oo
gy 78 0T, q@ xA¥ g7 @ aveR Frar



167 Industrial

[ & e @]

. gfgm St ard Y it wY &, afe
AR AT &% F7 T A AAGL A AT
AT AT )

MR. DEPUTY SPEAKER : Shii Vasuant
Sathe,

SHRI VASANT SA'ITIE (Akola) : Sir,
Irisc to support this Bill which is a very
desirable and welcome measure, long awaited,
but I may be allowed to say, yet half-hearted.
For the simple 1easons, that this measure will
only give breatlung time I don’t think it is
intended even to serve as a remedy for the ill
of closute. Iis only objcct appeais to be that
sixty days notice should be given so that in
the meantime somethmg can be done or at
the most two months wages will be assured
more. But you cannot by a law stop a man
from closing down his unit. We will have to
take steps really to take over these units.
That is the only real remedy. But it is good
that this Bill gives time. There ate certain le-
gal lacunae in this. I would like to place them
for the consideration of the Hon'ble Minister
if he feels that something can be done at this
stage, Tle may himself suggest amendments
and accept them. [ ¢annot move the amend-
ments at this stage. Firstly, we say closure,
But you know that therc is a distinction
between the closure and stoppage. The emplo-
yer has used this very often in the courts of
law and they have tned (o utibse this distine-
tion. He puts up a notice that the working of
the mill or industry 15 stopprd till further
notice, Now, stopped till further notice is not
a (losing down. But it may be, he will lay
off all the employees and you know what
happens. Therefore, define the word ‘closure’
here. The word ‘closute’ has already been
defined iun the Industrial Disputes Act, which
means something «lie. There 18 definition of
the word “stoppage’ also. That also means
something else. T would submit (hat if the
real intention is to be made fully foolproof
you could add here the wotds® or stopped
indcfinitely the working of ‘after the word
*closed down,” and the wotds ‘an undertaking’
shall follow so that even such indefinite stoppa-
ges could be covered by this Bill and then
incidental amendment would be in the last
line for intended closure or stoppage. That
word also could he added. This is only a
simple amendment to cover the very idea and
to prevent the mischief that the employer
often does which is so well known and common
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knowledge of the people who are in the tradé
union or who have been practising on the
labour-legal side.

Then, there is another aspect to which
I would like to invite the attention of the
hon. Minister and that is, why have this
proviso to the definition of industry. In the
Industrial Disputes Act, the definition of
industry is wide enough. It covers all indus.
trics. Why curtail the right given to the
employees already by providing that this will
not apply to an undertaking in which there
are not more than fifty workmen. After all,
what you arc provining is the breathing time.
If two months notice is good enough for a big
employer, employing more than 50 workmen,
why it is not good enough for an employer
emploving, say, 49 or 48 or 40 workmen.
What is wrong ? You know, in modern times,
the capital-intensive umits tend to employ
less and less number of men. But they are
big units all the same. I know, for cxample,
a very sophisticated industiy, a hitho industry,
in Nagpur which cmploys hardly 40 persons.
But it is one of the best in India and onc of
the most richest. Now, if such a unit were to
threaten closure, will it escape this clause and
will there not be any benefit for these 40
persons in that unit ? Therefore, I do rot
think this proviso is really necessary. It is not
going to cause any hardship on the employer
at all. All that you are doing is that you
must give two months notice. What more are
you doing ? Nothing more than that, Therc-
fore, 1 think, this proviso in all fairness
should go.

Now, I come to another clause. I do not
agree with my hon, friend, Shri Bade, when
he says that the phrase “or the like”” has any
invidious thing in it. It says:

“Notwithstanding anything contained
in sub-section (1), the appropriate Govern-
ment may, if it is satisfied that owing to
such exceptional circumstances as..”

Because it is qualified by the word ‘“as”,
therefore, there follows ‘“‘or the like”, They
are “cjusdem generis”. Therefore, there is
nothing wrong in it. The words “or the like”
should remain.

As far as clause 3 is concerned, you had
once said, if you will remember, that these
employers’ punishment must be deterrent.
Unless you xeally make it effective and detes
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rrent, they will just not care for your legal
provisions. Thercfore, you don’t sy, for a
term which may extend to six months”. You
delete the words “which may extend” and,
say, “six months” straightway. Then only
they will know that the punishment is for six
months. We must be very clear in our mind
as to what we want 10 do. If a person or an
employer wants to escape even an innocuous
provision like this, that is, of two months
notice, if he wants to defeat that, then you
be clear about it. This is not going to be
tolerated. There should be an imprisonment
of six months not that it may extent to six
months.

Have you seen a single employer in this
country being punished and imprisoned for
even six days ? I have been working in this
field for so many years, for more than 20
years, and I do not know of a single employer
in this country who has been punished with
imprisonment for violating industrial law even
for six days. So why make a farce of it ? No
court in this country is going to give punish.
ment to these employers even till the rising of
the court.

SHRI S. M. BANERJEE : The hon,
Member was saying, till the rising of the
court. In some of the cases, the courts them-
selves rise when they see some of the big
employers. {Interruption)

SHRI VASANT SATHE: No employer
has been punished, Therefore, lct us not make
it a farce. Otherwisc, you delete it. If you
do not want to have deterrent pumshment,
you delete it. But when you want to have a
deterrent punishment, yon say, six month, and
not a term which may extend to six months,

Then, it should be *“and” and not *“or"—
or with fine which may extend to five thousand
rupees. That means, it can be Rs. 5/-only.
In the figure of Rs. 5000, the zero seem to
have no value. I ask; Who is the employer
who has been fined even Rs. 500 ? Even if
he is fined Rs, 500, he fights it out upto the
Supreme Court for 10 years, He would save
an interest of more than that. This is what
happens. He fights it out. I do not believe
in this—I am sorry, I say it with pain, I know
that the Minister also feels equally concerned
about it, in his heart of hearts he must be
feeling the pain and sorrow, over the way the
employers treat-rather in a cavalier manners
the labour legislations and the deterrent
provisions in the labour legislations. There.
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fore, I have proposed this amendment as far
as punishment is concerned ; the imprison-
ment should be for six months and the words
“not extending to” should be dropped ; also
the word ‘or’ should be changed into ‘and’
before the words ‘fine. .’

These are the suggestions that I have to
make in all humility, and I hope that hon,
Minister will accept them.

MR. DEPUTY-SPEAKER :
Minister.

SHRI K. S. CHAVDA (Patan) : The
remarks made by Shri S. M. Banerjee that
the courts risc when they see the employers,
should be expunged from the proceedings. .

The

SHRI 8. M. BANERJEE : I have not
said that. They mentioned about rising of
court. I said, some courts rise themselves.

SHRI R. K. KHADILKAR : M:. Deputy-
Speaker, Sir, I am indeed grateful to the
hon, mcmbers who have broadly welcomed
the measure, that is hefore us. Ther¢ was
some criticism. and I could understand their
criticism. It was based on some misconcep-
tion. They should remember that, during the
last two years, thére weie a sort of chionic
closures in the industrial field. Demands were
made by the trade union leadership and wor-
kers, and Government also felt concerned how
to prevent the closure of running underta-
kings. In the entire industrial scene, they
decided to take certain measures. One was,
under the Industries (Development & Regula-
tion) Act, to take it over, and coupled with
that, this question of 60 days notice befare
closute, The other measure will ceme into
operation after the unit is closed, This meas-
we is rather a preventive one  When there
are certain symptoms of sickness in a running
undertaking, we want to see whether it would
be possible to make an attempt to give some
help, whatever is called for, so that the indus-
try could be kept running ; instead of making
a post-mortem investigation and finding out
what has led to the closure, If symptoms are
known before hand. Government should
undertake suitable measure, or treatment
such as transfusion by way of financial help or
certain other treatment, so that the closure is
prevented. In that sense, thisis a preventive
measure ; I must confess.

The hon. members have raised certain
question. Almost all of them have raised the
question of quantum of punishment provided
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under this. They have raised some point
regarding the malpractices prevailing in the
industry because taking advantage of 50
employees, they might split 1 up so that they
could avoid the operation of the law. I know
that thisis pievalent in certain industrial
centres ; if I were to mention only, my hon.
friend, Shn H, M. Patel will bear me
out, in Surat there is this malpracticc of
sphtting up so that they could eicape the
Factory Act or whatever labour legislation or
social legislation is there. We have taken
note of it The main purpose of this measure
is that, as far as possble, we will not allow
an industry to close down ; when there are
certain symptoms, whether 1t 13 mismanage-
ment or shortage of raw materials or shortage
of finance or labour trouble, instcad of at a
certain period of crisis suddenly closing it down,
the industry is given an opportunity that Go-
vernment will help provided you gave a notice
in every possiblc way and this situation was
patticularly aggravated because of the politi-
cal situation in Bengal. The number of clo-
sures 1n Bengal, as compared to other States,
is very large and some steps are very necessary
of this nature. I hknow it isa very limited
measure in its scope  But,, if you understand
the object, I think, as almost all the hon.
Members thought, they have suggested certain
amendments o1 thought of other things and
they have welcomed it because they also rea-
hse that at this junctuie of our economy , if
such measures are not taken, then the question
of unemployment which is there and produc-
tion, both, cannot be tackled

The question of pumishment in such a
social legulation is a serious matter as I said
on several occasions, here.  Unfoitunately, the
judiciary takes a very lenient view of the laws
when their enforcement is before the judiciary
particularly in social secuity or labour fields,
Perhaps the time has come when we will have
to reorientate the appioach of the judiciary
and keeping in view the past trend some corr~
ective steps are called for and I think appro~
priate steps will have to be taken sosner or
later because if you study vur legal system,
itisina way slanted to a particular class in
the society and unless this is corrected, I think
all these misgivings could not be removed or
dispelled, I must confess. The provision of
punishment under this measure, viz., six mon-
ths or fine or both is thc maximum punish-
ment provided under the Industrial Disputes
Act, But, if by experience we find that this
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is inadequate, certainly, we shall reconsider
the position.

SHRI VASANT SATHE : What has been
our experience uptill now ?

SHRI R. K. KHADILKAR : But, to-day
I am not prepared to accept it because I do
not share the view that all the people who are
in business and industry are unconcerned
about running it. There are some black sheep,
There are some speculators who operate to the
detriment of the industry....(Intsrruptions)
But even then, when wc legislate, we pre-
sume, the purpose of the legislation being,
as I have explained, to help the industry to
recover and to revive and run in a healthy
condition, that similar response will be forth-
coming from the other side.

SHRI R. V. BADE: The punishment
should be deterrent.

SHRI R. K. KHADILKAR : As I said,
under the Industrial Disputes Act, what is the
maximum has been provided in this and I
have given an assurance that if by experience...

SHRI § M. BANERJEE : Raise the fine
to Rs. 5000,

SHRI R. K. KHADILKAR : I have kept
your criticism in mind. I will watch and at
the appropriate time, we will review and
whatever detetrent punishment you provide
for, ultimately you wil! have to create a social
climate....

SHRI § M. BANERJEE : Ultimately,
God will punish them.

SHRI R. K. KHADILKAR : The hon.
Member should remember that we have to
create a social climate to prevent such things.
By mere punishment whether deterrent or
otherwise, you cannot tackle the situation.
This is a totally wrong approach.

About certain matters that were referred
to, particularly, I take note of the criticism
and this one amendment which has been
moved by Shri Dinen Bhattacharyya. He
should read the papers very carcfully, These
three major central trade union organisations
have come closer; itis a voluntary act. I
welcome the spirit of the amendment, coming
from your party, because you decided to work
outside . the democratic fragmework to operate
in a manner which is not conducive to this
kind of co-operation, to suggest that workers
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and employers and management should jointly
take note of the ills of the inmdustry or take
notc of the symptoms and make a move in
that direction. I certainly welcome that but
unfortunately the trade union movement is so
much fragmented and divided that we are not
in a position to ensurc that they take it as if
they are partners in the industry, they are
responsible to the social well-being etc. The
trade union leadership today is also nut in
that position.

SHRI DINEN BHATTACHARYYA :
That is your subjective conclusion.

SHRI R. K. KHADILKAR ¢ That is our
attempt. We wish they take responsible posi-
tion in the process of production along with
the management. That is the suggestion.

SHRI DINEN BHATTACHARYYA :
That cannot be a one-way traflic.

SHRI R. K. KHADILKAR. That is the
suggestion contained in your amendment. I
welcome thie spirit of it, It shows, some chan-
ges have taken place on the other side. Your
amendment says ¢

“Upon receipt of such notice, the app-
ropriate Government shall, upon giving
opportunity to the employer and cmpl-
oyees through their otganisation or
organisations in the said undertaking or
otherwise, decide whether there are
circumstances justifying the intended
closure and only upon sanction being
given by the appropriate Government
to the said cffect, the intended closure
will be effective :*

If trade union leadership takes this type of
responsible attitude I think numbers of closu-
res particularly in West Bengal could have
been avoided.

SHRI DINEN BHATTACHARYYA :
Largest number of factories arc closed in
Mysore. Then comes Andhra. Also, you don’t
talk about your own State.

SHRI R. K. KHADILKAR : For ins
tance, after the amendment of the Industries
(Development and Regulation) Act we arc now
providing notice before closure. Even then
certain difficulties are experienced. We know
it. There are certain shortcomings. Judiciary
gets an opportunity (o pick up something and
staff the progress.

SHRI DINEN BHATTACHARYYA :
What will happen after 2 months notice ?
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SHRI R. K. KHADILKAR : M. Baner-
jee referred to Sakseria Mills. Itis one of the
best concerns in Bombay, It is closed. Even
after these measures it is very difficult to open
becausc certain operators go to the available
avenues, judicial avenues, to come in the way.
This is our experience. So, this is not a fool-
proof measure. I am saying that it is not
pussible to bring about a fuolproof measure
but we arc making attempt to improve the
industrial climate in the country and sce that
production tempo is kept up and sece that
burden of unemployment is reduced and with
that limited purpose in view we are bringing
forward this measure, kecping in view this
objective, very limited, but essential. I think
hon. Membcrs who have welcomed will sup-
port it too. Therec are certain minor amend-
ments.

SHRI DINEN BHATTACHARYYA:
Not minor amendments.

SHRI R. K. KHADILKAR : I think the
best thing would be, he should amend his
own political approach to the problem and
come before the House with a clean hand.
Then I will accept it,

SHRI DINEN BHATTACHARYYA :
This is avoiding the thing. This is not accep-
ting something. This is only hclping the
employer.

MR. DEPUTY SPEAKER : The quese
tion is :

“That the Bill further to amend the
Industrial Disputcs Act, 1947, as passed
by Rajya Sabha, be taken into considera-
tion.”

The motion was adopted
Clause 2 (Insortion of new section 25 FFA.)

SHRI SOMNATH CH\TTERJEE
(Burdwau) : I beg to move :
Page 1, lines 15 and 16, omit “or were
employed on any day of the preceding
twelve months™,  (2)
Page 1, line 17,—
(i) after “undertaking insert “‘teme
porarily”.
(ii) after “set up insert “for any
particular project”. (3}
Page 1, lines 18 and 19, omft “or project”
O]
Page 2. omit lines 1 to 6. (6)
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SHRI DINEN BHATTACHARYYA: I
beg to move

Page 1, linc 14, for “ffty” substitute
stwenty”, (1)
Page 1, after line 19, insert—

“(1A) Upon receipt of such notice,
the approptiate Government shall, upon
giving opportunity to the employer and
employees through their organisation or
organisations in the said undertaking or
otherwise, dccide whcther there are
circumstances  justifying the  intended
closure and only upon sanction being
given by the appropriate Government to
the said effect, the intended closure will
be effective”.  (5)

MR. DEPULY SPEAKER :
amendments are now before the House.

These

SHR1 SOMNALIH CHATTERJEE : So
far as amcndment No. 2 is concerned, I feel
that there must have been sume inadvertent
omission on the part of the drafting depart-
ment to take note of the fact that by reason
of the clause which is being incorprated in
this diaft Bill, the entire object will be
nullified,

I would like to draw the attention of the
hon. Minister to the proviso which says
that nothing 1n this section shall apply to
an undertaking in which not moie than 50
worhmen are employed. I submit that the
later part is dangerous. I'he second part of
the proviso says ‘were employed on any day
of the proceding twelve months’. The result
would be if out of 365 days on one day the
employees did not come up to the number
fifty or weie less than 50 in number, then
this section will not be applicable at all to
that undertaking, although on the other 36%
days there might have been a hundered em-
ployees. I would like the hon. Minister to
appreciate that it has been put in a negative
fashion because it says :

“Providing that

nothing
scction shall apply to—

in this
(a) an undertaking in which not
more than fifty workmen are
employed or werc employed on

any day of the preceding twelve
months”,

Kindly see how the object is being nullified,
because those undertakings which employed
less than 50 workmen or not more than 50
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workmen on any day would be beyond the
purview of this Act because out of 365 days
on just one day the numhber of employces
might have been less than 50 or just 50. I
am sure that this is not the intention of the
hon. Minister. I feel that this may bave been
a drafting lapsc on the part of the Departs
meat. I would request the hon. Minister to
kindly consider this., This is also a2 new type
of provision, because we do not find this kind
of provision in other picces of legislation.

In the Factories Act, a factory has been
defined as follows :

“* ‘factory’ means any premises includ-
ing the precincts thereof where upon ten
or more workmen aie working o1 were
working on any day of the preceding
twelve months,”

It is put in a positive way, Su, we know the
minimum number of workets that must have
been working theie in order to ning it within
the meaning of the term “factory’,

Similarly in the Payment of Bonus Act,
1965 in the definition in scction 1 (3) we
have :

“Save as otherwise provided in thir
Act, it shall apply to cvery factory and
cvery other establishment in which twenty
ot more petsons arc cmployed on any day
during the accounting year”,

So, we know the minimum number of persons
who must work. Then, again, in the In-
dustrial Disputes Act itsclf, section 25 A(l)
provides that :

“Section 25C to 25E inclusive shall
not apply to industrial establishments in
which less than 50 workmen on an
average per working day have been eme
ployed in the preceding calendar month.”

No similar provision has been made here,
Suppose on the lst January of a particular
year there weie 50 employees in that une
dertaking and from 2nd January to 3lst
December, the number was 200, then in view
of this proviso, that undertaking will not
come within the scope of this Bill, Therefore,
I submit that this part of the proviso should
be delcted, because otherwise the entire
object of the Bill will be frustrated.

SHRI VASANT SATHE : All that the
cmployer has to do is to lay off a certain
number of workers on one day.
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SHRI SOMNATH CHATTERJEE : If
bn one day the number of employces is 50 or
below 50, then the establishment comes out
side the scope of this Bill, becausc of the
phrase ‘on any day’. That is very significant,
No average is being indicated. Therefore, anv
day, if the number is below 50, he goes scot-
free. Therefore, I submit this isa very great
lacuna in the Bill, I am sure the intention of
the Minister is not that,

So for as the next amendment is con-
cerned,—amendments 3 and 4—the hon,
Minister has not replied to that although all
the hon. Members had referred to it, namely,
the second proviso, that is, proviso (h). What
is the rationale behind excluding entirely the
construction workers or the undertakings set
up for construction of buildings, bridges, etc.?
We know the Hindustan Construction which
is onc of the higgest concerns in India. We
have Martin Burn which has its own undei-
taking for making or constructing buildings,
bridges, etc. Why should they all be altogether
put of thc purview of this Bill? If the
intention is to cxclude those undertakings
which have been set up for the purpose of
carrying out one particular project, and  after
that project is concluded it is intended tu
close it down, oue can understand ; thacfore,
1 am pioposing in my amendments 3 and +
that if an undertaking has boen  temporarily
sct up for construction m for taking up am
patticular project, this need not apply. If the
hon. Minister will kindly note, what I have said
is, after ‘undertaking’ insert ‘temporarihy’
Then the clause will read, “an undeitaking
temporarily set up for any particular project
for the construction of buildings.” efe. Then, it
will be outside the purview of this Bill.
Otherwise, we know of regular construction
business, regular undertaking which carries on
a large scale business of construction of
buildings, etc. There cannot be any rativnale
in leaving them out of the purview of this
Bill. Therefore, if the amendment suggestcd
is accepted, I submit that a particular project
undertaking will be outside it, but the regulat
undertakings will come within the scope of the
Bill.

The last amendment which T suggest is to
sub-clause (2) of clause 2. That is, for
omission of the entire sub-clause. You will
find that this is the exemption provision. If
the intention was, as the hon. Minister said
in his introductory speech and also in his
reply, to sce what are the ills that are
afflicting a particular undertaking so that
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1emedial measures can be taken, that is one
thing. But the period is not a long onc either,
Why discretion is being given to the Govern-
ment in the absence of clear guidelines being
laid down in sub-section 2, namely, what
would be the exceptional circumstances,
accident or death 2 These two have been
mentioned. Why cannot any undertaking wait
for 60 days before it closes down, and why
should th¢ Government give any such oppor-
tunity to particular under takings not to comnply
with the requircment of giving notice ? The
importance s this. There will be a spate of
litigation on the construction of the words
“or the like it is nccessary to do 80," because,
whether it is efusdem generis, wircther it is of
of different specics, whether it is a completely
ocw  thung  which  ate  depending on the
Government o not, nobudy will know and
there will be a spate of litigation. What will
be the true meaning of the words “or the
like”—whether it s simila or completely
different, has to be found out. Really, the
object will be frustiated if this cxemption
provision is given,

I will make one mote submission, Take the
the case of death, There are big undertakings.
Again, take the case of the employer ; there
must be others to fill the gap in the under-
taking. then and there. Why should not
other persons come in the shoes of the dead
employer and wait for 60 days Ixfore the
dosure ? Therefore, 1 submnt that the hon,
Minister  should  consider  favourably  these
amendments and accept them, hecause  there
is no justifying circumstance to give these
powers to the Government which they do  not
at  the moment require, because, at the
mom¢nt, we want the undertakings to continue
and not close down.

With these words, I commiend the amen J-
nents for the acceptance of the House

SHRI DINEN BHATIACHARYYA @
i1, I should like to speak on amendment No.
5 which is very simple. The Minister  himself
has admitted the reasonableness ol this amend-
ment, and the reasonablucss of the approach
that is indicated here. ITdo not find any
reason why he should be  hesitant to accept
it. My amendment is simple. What do you
doafter two months notice or even within two
months ? What will be the function of the
Governmene after getting the notice ? Will
they sit tight or will they take some  steps so
that the workers and the Government may
know under which circumstances the employer
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has decided on his course of action. If it is
proved there aze 5o reasons for closure, some
steps should be taken so that atleast the
closure notice will not  be effective. That sort
of guarantce must be there. He is giving
sermons to adopt this attitude and that
attitude. I have adopted a rational atiitude.
But a reasonable and rational attitude must
be taken by the Government, so that there may
not be any malalide and intentional closures.
If you want to stop them, you must accept
this amendment.

The other amendinent is to reduce the
nuruber of workinen from 50 to 20. If twenty
workers are cmployed, it is called a factory.
Here also the provisivns of this Bill should be
madc applicable to establishments with 20 or
more persons. Thete is no difficulty in accep-
ting this amendment,

SHR1 R. K. KHADILKAR : Regarding
the objection 1aised by my hon. friend to
clause (2) about an undertaking in which fifty
or more men e employed, this clause was
bodily lifted from the West Bengal Act.
About sub-clause 2, that was also bodily taken
from the West Bengal Act.

So only one point was made : why are
the construction workers cxcluded ¥ In any
statutc  there are certain  exceptions.  This
Iegislation is primarily concerned with  indus-
trial undertakings, I do realise that construc-
tion workers also nced coverage and security
of employment and so on. Butit can be
provided in a different way. If you see the
scheme of things. we can go to the help of an
industry which is about to close for want of
capital, raw mateiial or due to labour trouble.
We cannot adopt the same method if the
eonstruction of a building is nearing its end,

SHRI SEZHIYAN (Kumbakonam) : He
should amswer the point raised by Mr. Som-
nath Chatterjec. He only says that it bad
been bodily lifted from the West Bengal Act,
That is not a proper explanation.

MR. DEPUTY-SPEAKER : You should
have spoken before the Minister, not after he
has spoken.  What about the ambiguity which
was referred to ?

SHRI R. K. KHADILKAR : Ido not
think there is ambiguity. At the spur of the
moment I cannot reply whether that type of
ambiguity is there. . (Interruption)

SHRI VASANT SATHE : How does it
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justify, because therc is something wrong in
the West Bengal Act ? If it is prima facie
illegal, it will be struck down.

15 brs.

SHRI R. K. KHADILKAR : As [ said,
he has raised a point which creates some
doubt. I am not just now on the spur of the
moment convinced, when it was examined by
the law officers of the ministry. . (Interruption)
I do not know whether that point is very
valid. I am not convinced myself. Therefore,
I would like to retain it as it is.

SHRI SEZHIYAN : The minister himself
say hc is not fully aware of the implications
and he has not siudied it. He admits there is
some doubt created ;3 no legal opinion should
be taken. Hence, I suggest that the discussion
on this clause be postponed under Rule 109,

MR. DEPUTY-SPEAKER : Before I put
it to the House, I would like to know from
the minister whether he is very clear in his
mind that this ambiguity is not there.

SHRI R. K. KHADILKAR : So far as
I could follow argument, I was not convinced
ahout the ambiguity. He has created some
doubt. Beyond that. I do not think thereis
anything.

SHRI S. M. BANERJEE : After your
pin-pointed question, the minister states that
a doubt has been created, whether rightly or
wrongly. We ate passing a Bill, a doubtful
legislation with a doubtful mind. May I req-
uest you to pustpone it till tomorrow ?

SHRI R. K. KHHADILKAR : Any law.
yer can create some doubt in the minds of
all. So far as Iam concerned, I have follo-
wed it very clearly and I do not think the
substance of his argument 1s tenable so far as
this case is concerncd.

SHRI DINEN BHATTACHARYYA :
Originally he was in doubt, This is an after-
thought.

SHRI S. M. BANERJEE : All of us have
expressed doubt about the proviso, both lawe
yers and non-lawyers. Tomorrow somebody
may go to the Supreme Court or High Court
and get it struck down. Itis a sad commen-
tary on this Parliament. Let him come with
an amendment tomorrow.

MR. DEPUTY-SPEAKER : Whether it
desirable or not to adopt a legislation with a
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doubtful mind, I cannot pronounce on that.

T am in the hands of the House, I have no
remedy.

SHRI SEZHIYAN : With your consent,
I want to move under Rule 109 that the
debate on the Bill may be adjourned till
tamorrow.

SIIRI S. M. BANERJEE : The other
day; Mr Raj Bahadur also moved for adjorne
ment of the debate on the Bill on untoucha-

bility, under the same rule and it was
adjourned,
MR. DEPUTY-SPEAKER : For the

adjournment of a discussion on a Bill, there
must be some vaild reasons.  In this case, the
munister himself has said that he entertains
some doubt. I think under these exceptional
circumstances, 1 should give my consent for
moving this motion. Under this rule, he can
move that the debate be adjourned. That 18
all. Not till tomorrow or any such thing.

SHRI SEZHIYAN : I beg to move ¢

“That the debate on the Bill be
adjourned.”

MR. DEPUTY-SPEAKER : The ques.
tion is 3
“That the debate on the Bill he
adjourned.”

The motion was adopled.

MR. DEPUTY-SPEAKER : We
take up the next Bill, Shri Khadilkar.

will

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHABILI-
TATION (SHRI BALGOVIND VERMA)
rose—

SHRI S.M. BANERJEE : When Mr.
Khadilkar is present in the House and the
motion is in his name, can anybody else move
it ?

MR. DEPUTY-SPEAKER : He has given
the responsibility to his Deputy. Itis all right,

SHRI S. M. BANERJEE : We accept it,
as a special case,
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MATERNITY BENEFIT (AMENDMENT)

BILL

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHABIL-
LITATION (SHRI BALGOVIND VERMA) :
Sir, I beg to move *:

“That the Bill further to amend the
Materuity Benefit Act 1961, as passed by
Rajya Sabha, be taken into consideration’.

Sir, in 1961 the Maternity Benefit Act was
enacted to securc uniformity in the pay-
ment of matetnity benefit to wornen industrial
workers throughout the country in certain
industrics. There is then also the Employees’
State Insurance Act, 1948 which provides for
the payment of maternity benefit,

Sub-section (2) of section 2 of the Mater-
nity Benefit Act, 1961 provides that—

“Nothing contained in this Act shall
apply to any factory or other estabilishe
ment to which the ptovisions of the Em-
ployces” State Insurance Act, 1918 apply
for the time being,”

The intention is that a woman worket
should ccase to get maternity benefit under
the Maternity Benefit Act, 1961 when she
gets the same bencfit under the Employees'
State Insurance Act. 1948,

In accordance with the provisions of sec-
tion 50 of the Emplopces’ State Insurance Act,
1748 matainity benelit hecomes payable after
a period of about nme months froni the date
of application of the Employees’ State Insu-
rance Scheme 1o an arca subject to the fulfil-
ment of cerfain qualifying conditions in re-
gard to payment of contributions.

The Government of Gujarat brought the
Matermity Benefit Act into force in factories
with effect fiom  the 1st Maich, 1964,
The Employees’ State Insurance Scheme was
extended to Ahmedabad with cffect from the
4th October, 1964, Some employers in Ahmes
dabad stopped payment of mateinity benefit
to women workers to which thay were entitled
under the Mternity Benefit Act, 1961 before
the 4th October, 1961 on the ground that
they were not required to do so in view of
section 2 (2) of the Act. To meet the situas
tion, the Government of Gujarat amended the
Maternity Benefit Act, 1961,

#«Moved with the recommendation of the President,
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In order to safeguard against the recurrence
of such cases it is proposed, through this Bill
to amend the Maternity Benefit Act, 1961 so
as to provide that in the event of the applicas
tion of Employeey’ State  Insurance Scheme to
any factory or establishment maternity benefit
under the Mateimty Benefit Act would continue
to ht available io women workers employed
therem, until, they become qualified to claim
similar benefits under the Employees’ State
Insurance Act.

Sir I commend the Bill for consideration.

MR. DEPUTY-SPEAKER : Motion
movee 3

“That the Bill finther to amend the
Maternity Benefit Act, 1961. as passed
by Rajva Sabha, be taken into considera-
tion.”

it o WMo &Y (AINT) : IuTeAY
ARy, St =i afafer fasr o Frar
T ¢ ag @gd weaw § A § zaw
qqtE F7AT g | W AvF ang g &
Fzar 2 5 1901 § #=f=r Iffee
b 891, I & 127 1966-67 ¥ W ag
FHY 7 T | YA TAHT A AT TG0
sz frar @t gardr TadRT &1 W e
g 5 oz sevi wfeam s oW
Aefady afalwe fsrar e
“Every woman entitled to the pay-
ment of maternitv benefit under this Act
shall, notwithstandmg the application of the
Eniployees’ State Insurance Act, 1918, (o
the factory or other establishment in which
she 13 emploved, continae to be so entitled

until she becomes qualificd to claim mater-
nity benefit under scction 50 of that Act.

TNUE T8 T FT NGHTT 47
I F AT FETFA FT YL & SLE G
& ag aga wsay niiedz & oy W S
@R A 4 fastan ag ¢ B
TIQHERZ® 919 AT F o, &y ww
o qx & e Foar Arzar g1

RHRI C. K. CHANDRAPPAN (Telli-
cherry) ¢ Sir, T rise to support this Bill. I
wonder why the government has come with

such an amendment so late, If I remember
correctly a similar amendment has been moved
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in the Rajya Sabha a few years before and
it has been adopted there. Now aflter four
years the government is coming forward with
an amendment to this Bill in the House.

While supporting this amendment I would
like to take this opportunity to remind the
government that the enforcement machinery
with regard to the maternity benefit should
be such that it will be given to the lahbourers
or employees who deserve it.  There are so
many industries in the organised sector, like
the collicries, where the management is  scut-
tling the provision of maternity bencfits to
thousands of women in their own way. 1
hope this amendment will make the enactment
fool-proof and it will ensure that thc benefit
will really be available to the women emplo-
yees. With this hope that the government
will ensure proper implementation, I support
this amendment Bill.

SHRI BALGOVIND VERMA: This
Bill has been brought forward with a limited
purpose. By this amendment we want to
ensure that where the maternity benefitis at
present available, if the ‘Employees’ Insurance
Act 1s brought into force on a future date,
that should not put the employees to any
difficulties. That is the object of this Bill,
and 1t has been supported by hon. Members.

MR. DIPUTY SPEAKER : The question
is ¢
“That the Bill further to amend the
Maternity Benefit .Act, 1961, as passed by
Rajya Sabha, be taken into considera-
tion*’,

The motion was adopled

MR. DEPUTY-SPEAKER : We will now
take up clause-by-clause consideration. As
there are no amendments, I will put all the
clauses to the vote together. The question
ist

“That clauses 2, 3, 1, the Enacting

Formula and the Title stand part of the

Bill.®

The motion was adopled

Clauses 2, 3,1, the Enacting Formula and
the Titls were added to the Bill,

SHRI BALGOVIND VERMA : I beg to

move :

“That the Bill be passed™
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MR. DEPUTY-SPEAKER : The question
iss
“That the Bill be passed”

The motion was adopted.

13.14 hrs.

DRUGS AND COSMETICS (AMEND-
MENT) BILL

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (PROF. D. P. CHATTOPADH-
YAYA) : Sir, I beg to move :

“That the Bill further to amend the
Drugs and Cosmetics Act, 1940, as passed
by Rajya Sabha, be taken into considera-
tion”.

This is a very small piece of legislation to
extend the Drugs and Cosmetics Act to the
State of Jammu and Kashmir. The whole
purpose of the Drugs (Quality Control) Order
is defeated if the legislation is not uniformly
applicable throughout the country. Because
of the constitutional limitation it could not be
extended to Jammu and Kashmir. Now to see
that this is extended to that part of the coun-
try as well, we have brought this legislation
before the House.

The subject of the Drugs and Cosmetics
Act falls under entry 19 of the Concurrent
List which was made applicable to Jammu
and Kashmir only in 1967, So, we have now
brought this legislation to extend the provisions
of that Act to Jammu and Kashmir, This is
an enabling measure and I hope it will be
passed unanimously. With these words, 1
move this motion.

MR. DEPUTY-SPEAKER :
moved :
“That the Bill further to amend the
Drugs and Cosmetics Act, 1940 as passed
by Rajya Sabha, be taken into considera-
tion.”
st aeo o ¥F (W) ¥
ur meiferg giwdiE faw ¥a9 @
giw ¥ mrar war & R ogawr ovy-
I g oy qeark fear @ @ 0 &
awwar § fr atfewr 370 WY ¥ ¥
qare wAEw A aqr ga @i ¥ R
FoTar 97 ST fak AR A WegeT A

Motion
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YT TR 8 vy o o faeft oY

MR. DEPUTY-SPEAKER :
separate thing. It is a larger thing,

It is a

SHRI R. V. BADE : I want to say that
article 370 is there and that is why all this
difficulty. That is my criticism.

afz @ sfera w1 fugr st faar
WY @Y T7 95 # faw am ) aww
TE qxt | S W e g1 Wy & oad
T Ay kT W} g€ w03
FIRHIT | 97g FRAT qT IEH a0
FsA ¥z ¥ @ & o@-
four faer and &1 sty FTOAR QT TEEY
an #W ¥ g =g amfa ad 4
afva arg @ T Rz qTH
HrevTEE 4F o F foa 2

‘The subject matter of that Act falls under
entry 19 of the Concurrent List which has
been made applicable to that State only in
1967 by the Constitution (Application to

Jammu and Kashmir) Second Amendment
Order, 1967.

Fasie free Y 4t 19 w1 1967 &
wrey AT FIEHIT 9T meard FT e ar
9T 1 1967 § ¥ 9F WA I
gar @y & qgamar agm g &
AT AT A9(E & ¢ 9 19 94 qHE-
Hz AT wY Qe Ay Tl ?

gargyl anfy § geAdew AT W)
9 IR AGH I UFY & Ay FH
AT | 9§37 Fredfaa faq w1 fae
SEIT W & 9eq At § ofeqraw gar
& 3t werv @1 ofgEw SFg @l
Frefie & Y g @ waam & ower
w31 Aafaal « Awd sz af § o Ay
sT AN I A § @ awg ale
ST § 99 @ A B RN sh
FX) AN FT ey § O W@
fq FW 7

faadt cargai T YT SRAF
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[uﬁ' #ATTe Ao Q@]
aret § av IR FwOAST g qArr §
Ay ¥ qgA JA1 qA Y 0

MR. DEPUTY-SPEAKER : But that is
about the main Act. This has the linited |
scope. ‘That is a httle outside the scope of
this Bill.

ot @Co Mowd : TT FIXT AT §
¥bF THT T AT AT AT $3 E
2y O AN AR A WA,
o & daden o oy 4y afs dade
quAt 2 IR AT AX X JAT SvAr E !
gz st 9" & aE wQwT SUAT 2, "AE%
YT & | e AFTA qF qATAT ) FA AEY
w5 avg #1 werfaa #w 3dz dfem frar
qraT 8 |

MR. DEPUTY-SPEAKER :
side the scope of this Bill.

Drugs & Cosmatics

This 1s out-

SHRIR V.BADE: This is the came
criticism made in the Rajya Sabha which I
have read.

MR. DEPUTY-SPEAKER : I don’t want
to say anything wlich is said in the other
House. 1am only pointing out the scope of
the Biil.

ot e o W@ F FIAT FEAT
wrzar g B faady o qarg el A
qr TFT § ATEY § ITHT AE HT A
g HiT 3T Y\ @y o9 Rz F9 )
o o &1 sy frgr sar Anfed
g A1 st argfae gaE R R @ @
2, SEY AT RAIT F |

WAkl d A § @ fqdus @1
aadq F7@T § 1

MR. DEPUTY-SPEAKER :
jee.

Shri Baner-

SHRI 8. M., BANER]JEL. (Kanput): Sir,
let me get an opportunity to say somcthing
about this Drugs Act.

MR, DEPUTY-SPEAKER : It is a little
outside the scope of the present Bill. This
is only an extension to the State of Jammu
and Kashmir,
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SHRI S. M. BANERJEE: I have only
confined myself to the State of Jammu and
Kashmir.

~ ~
{_Sir, may I request the hon, Minister to

realise that some of these adulterated drugs
and spurious cosmetics will harm us. Suppose,
the spurious lipsticks is used by the ladies.
1t will not harm her, but it will harm all of
us.

AN HON. MEMBER :
uses this,
danqe;‘.'\‘

If Mrs. Banerjee
then Mr. Banerjee will be in

SHRI S. M. BANERJEE: The question
is that we should do something to check this.
I am sure the young Minister, Shri Chatt-
opadhyaya will have a new vision and  kindly
see that the spurious drugs are banned.

My hon. friend, Shri Bade, said about
life-saving drugs. What are the prices of these
life-saving drugs in our country when we are
manufacturing these drugs in our own country,
in Rishikesh, in Pimpri and in other places?
What 13 the cost of production of these drugs?
The cost of production of M. V. tablet is
hardly 16 pase. But it is not available in
villages, even a small place in Kashmir, ...

MR. DEPUTY-SPEAKER : You said,
you will confine yourself to only Jammu and
Kashmir.

SHRI S. M. BANERJEE :
tioncd a small place in Kashmir,

I have men-

I wonld request the hon. Minister to
kindly assure us that the prices will be con-
trolled at least in Jammu and Kashmir, if not
in the whole country. We want to have that
assurance from him.

PROF. D. P. CHATTOPADHYAYA :
Sir, as you rightly pointed out, some of the
issues referred to by the hon. Members are
extraneous so far as this Bill is concerned,
because its scope is extremely limited, that is,
to extend the provisions of the existing Act
to Jammu and Kashmir. I can only assure
the hon. Members that the agency or the
machinery responsible for controlling the
quality of drugs has been strengthened and
will be strengthened further,

With these words, I commend the Bill to
the acceptance of the House,
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MR. DEPUTY-SPEAKER ¢ The question
ist

“That the Bill further to amend the

Drugs and Cosmetics Act, 1940, as passed

by Rajya Sabha, be taken into considcra-
tion.”

Ths motion was adopled,

MR. DEPUTY-SPEAKER : We now take

up clause-by-clause consideration of the Bill.

There are no amendments. So, [ put all the

clauses together to the vote of the House.
The question is:

“That clauses 2 to 5, clause 1, the
Enacting Formula and the Title stand part
of the Bill”,

‘The motion was adopted.

Glausss 2 to 3, clause 1, the Inacting Formula
and the Litle were added 1o the Bl

PROF. D, P. CHATTOPADHYAYA : 1
beg to move;

“That the Bill bc passed”
MR. DEPUTY SPEAKER : The question
is:

“That the Bill be passed”
The motion was adopled.

MR. DEPUTY-SPEAKER : Today, we
are in a happy position. We have disposed
of all the business before the next item, before
time. Since Mr. Atal Bibari Vajpayee, the
mover of the Motion is here and the Minister
is also here, we can take up that item,

13.22 hrs.

MOTION RE: STATEMENT ON SUICIDE
BY DR. V. H. SHAH, A SCIENTIST OF
IARI, NEW DELHI

oY @z fagrQ woddft (vrfeaas) @
IuIsAy WERA, { qEA F@Av§ -
“fF g qw wET Ffw ggEam
degr, wf faeedlt & uF duifaw
o dle WHo W@Ig gra HTH-
gaar & ar & fy @A grw
9 w§, 1972 ¥ AT 2T 4T
W qu TR 9 fgwm s

t |"
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Jureqer wgEg, 9 @A d o
557 | o WIE Y ATH-ZEAT 9T M
sFe fFar § 1 3 S 1 OF T
T & qUNT Jqg a¥ 94 IT WA ¥
gfy @i qrar gwaea ¥ fear aar an,
g o FIAF T ATH-eAT FT o7 | I
qum gy g3t = orfew &1 A M aw
b Y STew-gear 9% WIGW §AEr
9T | 39 gHEAT &1 41g ay¥ A7 W | uF
I 991 741 | g9 A § gfaar qqw 0f )
fasma & wgsy F) ==z AT o og= A wfw
NI AT L W F oy sy awer
g ol # o afcads gar | ag aza
Fgar | afer dwfaal A srew-gear @
RRCRIE ARG A L S )
fazr g a1 & g § gw @ 9T
faae #3 <@ & f& guk ¥ - 9g
dYqarT darhr w7y F1 arferr w3 &
fera =t faazr grav &)

15.24 hrs.

[Sur1 K. N. T1wARI in the Chair].

glo S &1 qY ¥ qX CF A1
g ofv 1 s w1 qar afnry fawa, 99
e & qfeoraRasy F1T & of@ET frg
g, wfasy & 3@ g &% AtaEw
dTfF ST I 9 T GF, T OF-
g & fro 3¥9 § wew 9o AN, T9E
X ¥ gz #) fagary § agf faar warn )

Tro [IE * AH-gAT F 9gH A
3 Irew-geand g€ ) At ¥ Sy fead
TRy § e fas afee &
&9 & FIH FIF a1 ETo THo THo AT
28 ®rd, 1970 #t ATH-IAT TG TH
gfaar ¥ 9y a% | 78 oF drfrae s
¥, ¥fpw oa% g o o g safe
fost fear mar 1 IR § IAEHT FTA-
zar &1 gnrEr g At faedt adf
a1 -zt ¥ gd SN Swar
qg faar, gz o gar aE § 1 s
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[ sz fagrdy wraddt]
I ATA-ZEAT & ARG F WE ATH
adf g&

i ST A OF ARA-FTAT o
ardaredt & #, @ gfeaw  NHAD
{eizgz # SgEnTT #1 FTH W &)
IT Fgr v 5 ag fada 8 wfweor
&1 ag A FT AW, 7T ITH Y
g AE) gar | 4% Wg ¥ RATH I
# w1H % 41 Qav way avar & fF oagr
W—wget qedi A SrAwT FEIar gei-
go qIAATIR F qTq WA AT AT
IR qOF) 1T T AT ) ATAY WY AW
7 g€ SAA W7 9T 0w o g T
qgrar |

o oz @z & o aficfenfas &
ara-gert &1, ¥ ofcfeafogt e aroo
& 1 aror wraAr a3v gafaaew g 39
af %1 uF doEe dwfaw, foak qu
ast &, &1 A g 759 §, o fadwi
frar wred s gwr g, Foady fada &
FI9 #37 & fawqor fasr @ &, o o ¥
aren-geat & fady faaw v 8, ar awmar
wfzn & 59 ¥ afdfeafrat F, g9
) smaeard o, fFEN zro W W
yreA-gaut & fam faaw Gear

ag FEAT 197 g 5 oeEi gafy
ATen-gean &1 % S Svhae Ay qAnan
AT | 4E FZAT AT IAH QA A1 FIAT
gy g fF 9% AR o awe & 9
&9 At Ife F & aw, o e ag
ATH-ZEAT FT AW 7 971 Forer g
N IFHA FRA-FAT F, IT YT W
FEW Slo TAHEATAT & 19 o 9
foar, ag d@yfra #fass ¥ fraraar
9T I9% W91 FT SaATg 7EY §, qear
# fasqor g | o9 & IS g 97 TUT-
T agar g, @ § a@@ N A% A9 @r
§ | S A w1 wawr 7 o ut o
ag difvw T frer ) 1 SN s
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“It has become impossible for me to
bear the happenings around me in the
past.”

qumfa AEE, g wedi §  Pralr AT
w& &, ww amw ¥ fegdr e fgdr

gE e
o qTg A AT FFr:
“It is too much of a struggle to get
*  a better oppot tunity.”
gfaar &t st ¥ adara srAear
¥ favg wgmr afigmar wsge =@
g ro g ¥ forar :
“I think, the time has come again
that a scientist will have to sacrificc his

life in disgust so that other scivntists may
get proper treatment.”

Igq gErats & fair area-gear
3 |, & & far ag w7 0T A AT
7z Sfwezy & o @ 7 7 ) 48 @Y FAw
wiae fede AT §, TG AL, YAT
sgagre faad afrwr fasfag & a9,
fraw A\oarm dmfas  sAr Aafaq
g & fody gufea #F usz & faafo &
Wi @ gyl 9 aw, dar
gagv faa¥ dmifas arafveafs T
% | ¥few Qar sav s WNE Y A
faar | QAT saaT qAF Aoawa Fwelrwy
1 g e w1

gy o, sto @wrg F AreA-geAr
g A 1 o7 gF AT FL FIIT WA HT
A 30 & g, ero WIE #7 gear v
€1 g &I & garyw wrE sl A
o ATE A gear & Ardy #  fowely oY
Fza3 ¥ &Y w1 frar ar wrar, ey &
A A8 & o FeAT | JfwT IART
AT OF sqftn A9, UF sqgedr 41, ¥
qfefeafaat ot % 2re Wz #1079
& fag woge 4, (@ ofdfeafn fawd
IRt @ ar 5 9% 9w g A
W SAF Uty em g wE)
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fear o TEr g ey wmw ¥ fawg
a¥ | dmfawi &1 geAm faar ¥ fog
gl redreadt frar | swr we o &
AT ¥ Ay A 5 osmAmr gene
To AE HAATT g2 F 5 § afer )
T |

gwrafa o, SET T g o
gz A o wxo Ao Ao F AT ¥
=i 97 @ o, frgfel § aeas, o
qig, WE-adiaEE B searEa fE A
T §9% F q9g 97 G HrouFoaArEo
aree # smifafy A siw w37 & fag
oF FHEY qAY §1 G A9 § iy doami
H wm &7 9w darfast Y ag s an
f& o ggo o Ao § 1 wATEI
Uy greg o Wo Yo Ao F §,
o o we HITo F¥ W FiF AT
aifgm | IAA) AT ¥ oswgAT F fear
AT | AR BT AG JABC qT A A
qY drero JG HF AW A HI
@Y & Ar gEar o)

1966 # wrdo o o HTTo FT
gtz fpmr marar famer sEem 99
wfagt w1 g7 #71 a1 faad@ g #fv
geata Nfgr & 1 g st frerd
wE 4i-

Delayed and wrong sclection of scientists
by the UPSC.

Low and several scales of pay.

Frequent changes in lines of rescarch
work of scientists in quest of promotion to
higher posts.

Inordinate delays caused by burcaucratic
procedures and red-tape.

9g¥ gfy il &1 7797 o o
Tqo dlo & X0 AT AT | AX 7 JTHA
fieat aat s go fro gao Wo zaw fA
ur g9d dedt Af 31 daa aadaE
aE F™ T v gwd, gaw fl fadvasi
w1 weAre fpar o oedr § ) et
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¥ w1 ww wifgw W W) e
AT & Iad gy fear qar 1 QAr @
g wifgn av fr ga¥ feafr gazadr
AfrT g ag aarr & B feafy fardh
graar ¥ A af o dma T
SAIET uTaw qifad gE | reT F w-
TET HAEo Yo ATe HTSo, FEANT &'
THo o Ao #rdo, TEaFAMT HT
qrEo dro Jrio o, ¥ T TFR &
fra=or & @ fawsr FX arfodio mo anvo
F g 7 @y g | freg 3% Fad gae
§ ®1§ HraF A FAar aqv ) A qadsT
& qy ity T oW W, w7
fafwr goamall § wrd o< ary F4d-
aifeal w1 qox faare gre w77 A gz
& wEggr ar & wEET GsEl W
gadt & w% FF a7 o #re go AT
FY Har § agf i ar ¢ fawre faar
WA | & awmA # owwd gfr o
aFg § #AT § BT 47 A gAmr
wat, Awifast e wdifat & ur =5
agr o ng ?

yu fyga g fs faw g § @-
W1 frar war ar ag sdw faww
AT | wE & ¥ gar § ag foead
ar <@ & fwoardo dho o AT UF
arersy a9 T & famd g W af fam
arEt & arearar § 1 fRgfedi § esrara
&1 Ay dwifast 1 seaET a1y
Arg it qrde &1 & g faae §
A At Y AT 91

SHRIN. SREEKANTAN NAIR (Quilon) ¢
1 risc on a puint of order under Rule 353. He
first referred to murder and then he has come
to favouritism and ncpotism. I will read out
Rule 353 for the benefit of the other Members,
who do not have it. This is retarding Pro-
cedure regarding allegation against 3 person.
It says:

“No allegation of a defamatory or
incriminatory nature shall be made by a
member against any person unless the
member has given previous intimation to
the Speaker and also to the Minister con-
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{Shr1 N Sreckantan Nair]
cerned 8o that the Mimister may be able
to make an mvestigation mnto the matter
for the purpose of a reply’

¢ Provided that the Speaker may at
any time prolubit any member from mak-
ing any such allegation if he 18 of opmon
that such allegition 1s derogatory to the
diguity of the house or that no public
toterest 15 scaved by making such ke
gation ’

He 13 a very scmor Member of the House
1 did not want to intersene atall I hadto
mtervene only when he stnted  cntering nto
dangerous ground [his organsatin 18 an
orgamsation of scicntists lhe members of
thesc vigunsaty s have 1utesnativnal repu-
tition  Lhey have done yeoman sirvice to the
country by bingng in the grean revolution
and the Government owes 1 debt to them

SHRI ATAI BIHARI V\JPAYFI
18 n¢ pont of ordar, 1 refuse to yield

SHRI N SREEKANIAN NAIR It
the Chair whe has to give the ruling

MR GHAIRMAN Iam giving

SHRI AIAL BIHARI VAJPAYLL I
also know about green revolution

This

SHRI N SREIKANIAN NAIR My
submmsion 13 no spe iker should be allowed to
pomt out any allegation agamnst any officer or
scientist especially when an nquiry  has  been
ordertd by the Governmunt

MR (HAIRMAN Hc has not named
any oflicer

SHRI AIAL BILUARI VAJPAYIE.
Names cannct be avoided ( ertain names are
mentioned by the hon Minister  lumself 1n
his statcment We hae to discuss certan
matters  How ¢ in you avord names ?

MR CHAIRMAN There 1sno  pomt
of order because he has not mentioned any
names He has not named anybody

SHRI N SREERANIAN NAIR TIhe
digmty of the House has also to be protected
by you That 1s all T have submitted

MR CHAIRMAN Iheie 1 no pomnt of
ouder as yet

SHRI PILOO MODY (Godma) Ihe
point of order has been overruled

MAY 25, 1972
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SHRIN SREEKANIAN NAIR, It will
come up at the appropriate time

o srze fagrdt wrddy . aurafy off,
ag @& SY o ¥ qeaer g gt
T @ 2w wf ¥ gevq ¥ wad
g9 A f5y T4 §, 3G ATH ;o AR F
afew o7 ¥ fa¥ a1 3977 Ire A
forar s

wamfa W AN gARY A
quar § 1 gux ¥z A8 wFev g Peooht
@ fufreer ame F Wz Fgar
o wiz H gy W ¥ INFT SeAw A
2 1 &Y o wev ¥ fyaa sodE @,
gaFt faw fray oy @var €1 sl a%
& sy arw # wf Frar ar, faw
9T P amfa A 1 a9 AT 98
ard &

st gz fagrdt aywdat  anaw S,
af &7 ¥ fr o faa w1 & g
9T T @ 9T, ¥ar anAr & & g
SHIRIK MANOH AR AN (Madras North)

Kindly ask Shri Atal Bthani Vajpayee not to
lose histemper

THL MINISTLR OF STATE IN THI
MINISTRY Ol AGRICULTURI (SHRI
ANNASAHFB P SHINDL) I do not think
that he should get up-set

SHRI K MANOHARAN Let Shr1 Atal
Bthati Vajpayce be calm

ot yzw fagt ¥ g9 careE
A% HTET FT FE qTT T |

e W@ aTEE A% eTET
I A AR IS, wT A, GAAT
qgat & |

o wew fagrdt wodd . g diw
¢ a7 o e wgwa @ e
T

dfAma e rar fF o ¥ g
WS gAr ANy ¥ fowad o <l §
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fr frgfesl &, axferal &, 37 o &
fa¥ dwfel ¥ waw § afafraad
o & o A X Hay Ffaw
9% § §7 1T FT wWne yeory (v -
T & R B IFF AT ATGAT §-
“Whenever it suits someone, seniority
counts in the samec line; at other times,
seniority, contributions, basic qualifications,
capacity to inspire intelligent young scien-
tists ectc. are completely ignored, for
example, the appointment of Dr. De as
head of the division of agronomy, selection
of Dr. Prasad as Professor of Agronomy,

men with qualifications in plant physio-
logy and soil science. .”

8 @y § g3 wEaTd uE
A F1 A frar § @ ga oY sm-
1l fasr § 3% srare 5T & Qur A
grar § B o amF A e H
afaar st &, 37 Fromare adf Ay
T GFAT | IEW F fad a8 e FEy
ar 74 & f 2re & uF fagg car-tam-
foez &, 9% qra gwAE A fasi
afl &1 ¥ w5 W@UE A AAY
ALY IGFT G FT GFT § 1 €To &
FT ULFTF QeATLHT frar a91 | To AE
q oy srfear ax § gg N AT IIETRY
fe Y sfam & sat-aml dgai & ¥ g
Mgy § vIgT weargede 5Q §, e
gy § qEETF weargeedz ¥ Q@ ¢ ) o
safs ¥ Avgar adt §, dfew fad o
FAAT q FFaAT STAT &, ST TG qEAH
geargede frar srar &1 9 1 faei
Fg FIW FIAT Y, FIAT N FAT g,
IF qC IF 9% 7T g4 AfuwI AT
srar § o 312 9g¥ afuw arvw § SR
LIFT ag 39 g qx fagad & fRw
qET Y |

% w9 weT w7 Ia M gow fr
QT gaTgRis v # i ATy ?
Ig% framwar§ 7w 9 daw Af6-
Fifet ¢ g fear oy ?
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q sfasifat s s ar ada fedy
1§ G § gy Al g ) 9 9 A
AT AEy & & SRy W gEww ad
galk ot g aMT Fare fafra
FEAT AEA § & oA o wgwa @ g
¥ wre & R F e & dx ¥ o
vt oA &1 e & wgr §,
afeaat r 77 a5y & s afear &
§ il arer g @gw A S wfeAay 9
faare AT i

R AT 9T wEarE weaTgeE Ry
Ty & ? TTo Wi AT IUAT FF To @
®Y AT AY FGEAT TAT, FAT FART AT
et wE? T oag gwady §fE oo
AZETT AT o  IEATT FT IV&AT F&
Tro & FY 959 A1 TATATAT FT & q9700
Y, f6T 9 BT 1 99 ¥ Ry Ay
Wy & ¥ g nzafradz ad) fear
T | o T F AR F g Y awr wmar §
7% ¥ T AT -G o WE @Y
T Y, I WE F FAT FIH FI7
N7 QF W9 Gy ar-Fo  Glo &I, AT
To qIg ¥ @G H Wy ®T @ @,
I ere XA auw Fefiw ¥ faar wi
gay Nfag 97, IUF T 9T A9
gearyT F7 &Y | 99 o ;F #IT T
Ty & I I ArSA g, AT A
§ wgr gt g€ | gE Agi AF aAvar T
& fr 310 mrg & fay AAHT AT ITEN
FTAT AT AT FT ITAW FIAT Y 47
qrt gfc 97 ATA9 97 § @Y a37 WL
T & 1 g1 fRA dmfaw Fam za
a7g 1 smagre frar smar sfar ¢ ?

gq g faam & =10 wang v
e s & 99 A wr ol @@ oA
T AFAT | HAT ADIT T T E—TA
gt & g =i &1 Sw W go-w
fadwsrT FRET T TEF IF AW T WHAT
qr, AgF Lo ;g T SIYTH FHET 74T,
afigr w@ NBIT FT FAIH AT Y
TR WE A gAM A Yo R A
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[ swew fagrd araidt]

q G AwwT AT | Afed T wFE
oF arq a9 Gl sy v & 1 w10 WA
7 Sfeerzat oy ng g7 faar ar foasy
@ ad% gf 13w ww faew a1
o FAR HF AG A, Tpffa TWo FA
Y A IF | o wifear W A |
Mo AT FT 3¢ FF T 25 A §F FT
qUETIL foemt, @ qar S @ & o
o gAE A &7 § geepa frar A
AT gz AT ALY 2 ar THAT @A fEar
STt faw erRT e A govere 7R
o X A FF¥ 07 q¢ 307 AT 41, A
Mo T 3n fydwma %A W& A, W
T Mo AF A AW T AT EAI
afe FHATH g7 wraar dav gE @ fw
wH Ay g ferram E-FroA
arTl Y A g A 2

# safardt ¥ smewr AP A ST
AT~ araeaT ¥ AT T IET AT
F77 417 fagfe w1 far a0 fo
foriy mF are ot for erfaw 4 foge
AT &, T T qF FT 43 JA@T R
®AT A9 ST A5 2V ) el gy
q T 9T FATET ¥ A A AW
IET FIAT ARAT g-

* My Ministry would ik to  express
1ts utmost concern over this tragedy and
1 wish to convey the asswance that a
thorongh  study of 1ts taphications wall be

made 1n ordcr (0 (volve a better system of
1ecruttment, tules and wothing procedures **

Wit wEw o @A @ fF oarw Wy
sqger §, 97 9-AGATE AF 8, FroaT ¥
ofeada g avar d 1@ gw syl &
fa¥ o5 dmfrs N 7 P N wrae-
Far oft ? g4 gz WiAAr qgd s A9
IS 91, 1 Emfaw a9, sigfefew
THE g A I oA A\ T @y
MY AR WARAE AT A @ )
1wl wieg & @@ N oo
fisar §-
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inevitably provides
disappointments

“The system
frequent occasions  for
leading to frustration.”

“#fen z gareer” ¥ o AT § NY
wg

Ay fadga g frete g oW
o & &% dmfawy & a9 AW 4g
fasras 9t & fr oo RAwr gl §, 5]
frega frar T g & ¥ & OT
AT FT IFA FTAT AT

“Dr Mahapatra, mysell, Dr. Dastane,
Dr Bharadwaj, Dr Sadapal, Dr. Pandey,
etc are strugghng hard aganst heavy
onslaught, mentally as well as administra-
tivcly, as they aie supporting mediocre
and pseudo agionomists at the expense of
mtelligent agronomists »

a7 919 A sAfen ¥ AT TOA &
fag 78 fow awar &1 faad @ s
T HA TN AT b= 77 fAar g, oy
FAL FY NN AAHF BART LT AT
ATAT QYA FT AFET FT AFT § IAN
grov ama i Afany FoqF HEF
TE TrAT A1 AFAT ¥ wigwAr § A
T, SAFTHIE AT AR & ) &7 ATAN
£ mefrrar & grada sl Gl @t ag
9 FAT v 5 wfaer ¥ 39 awg
¥ Fve 95 g e

aarTf oft, cqTgeE STw ATET Y
TRY 977 w47 § IANy Fywrw g

it aamafy - gawy Frever fear &

sft wzm fagrQt wld ¢ & fadew
FTAT A1EAT g *w ¥ Y gfew wifa g
g ag ur wZA SyAfew § 1| g W g
#Y FFFY IAH WIEE [N FH HEH ATFAT
A AT | T A G A 9T Iy
¥, o1 97TEY WY aew BA F fAX dar
3 1 9EY W 9 ¥ A qy O Sfe
WA A, AT FAR AT GATA A AT
fRRat a o & fagdare g o efia
wifer ¥ o faa S & g faan g,
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oz dmfas &, {offas g, fad &<
i Y, fear &, fewm & o aw
€, &R, 9 FT oW AT I A
g ¥ 9T FHAO g, T o N
FUEAT B A AR, IT WA wv AP
Fegq fpar s ofgy | foe Fr age
rag #gfr faac Y s9g Traw
FO & fag gg qW A7 1 WAL TF
IR F AR A frzd & fag A @R
§ 1 afy gfea wif o1 8 gy e o
qe guar AT afEm A% 1 qA w7/
ar afer wif & gre o = = S
AT g qrE & W00 & Arg A Ay
e awnfy W eafsa qem wer wEAl
% R & =) fawe A dwas &
HATHTT TT AT AT 2 | Fa7 uF saf
1 fofg gamr ofmdq 98 #2 awdm)

Suicide by

T A A W ot T wnfga e
g 7g 37 dwift w1 a7 o e
a7 mar & 5 ¥ ®if @t @ § o A
IUFT T F7A & 77 qg ofva 31 4
qrg %% Sargwr § frad 9% ¥
foy wgafss s ¥ = fF 9a
gEl § gwd Ay ¥ @y aff 9,
fead & | ga%7 fagg § w7 ear nay
q I AT 9T qTEwd qE T
afen sod guda § wrf dmifas qen
agY fEe w0 1 YT oA W ATHT qAT AW
ffy s atgy ¥ AU fagT d fr
Y sygeqr Y Arfee B fedt o) ag-
€91 T GEATHA T AT J47  qF |
durfrs @1F 9 ¥ I F qAA, qrHA-
qofy 9 sedr wfgrar w fawd &
TN IFHT qearsT vy ¥ fa¥ dare
&

awrefs oY, sy frar § g S
§ gx zrar fear wr wr ¢ 5 o
TReerd wawr qE T NfAge &
TRty qifezs § | sq R AT # Red
fiags g ofw & Iy WA
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qEY FTN W ATAATAT &Y AGY & 1 e
HIFT F9 FT 9 5T G §, A w7
Hqar fy wr W eau A dw
w3 6 9am aren smqR
9 AT HR graay § @ feT ey ¥t
XY AT ey A FeqAr wY gey & fw
AFHL WAL AL FYT AT AN
feT qig & wAr A B wEwr B fag
gt & ardifir frar qar av ¥ qor A
graufadea §fr 2z o 917 fxy
Ty ?

@ FAT WIIT qF G AG B,
W waR ¥ frwg war & uw
aEt @A gz fwEr Tar g oo
dfsg®r & srnfag @ 64 ¥ afaw
M AT g HT A7 g & qUAT
& mar ur feedfaw & a7 F@r mar
fF .

“The piotein content of wheat has
thus been made merely comparable to the
protein content of milk with regard to
rysine content.”

freg Afrat & ferimme A QE el
TrgadE 82T X 39 AR w7 e A
frar | & 9§ Wt 3gT FRAT A1q@TE ¢

“The analysss do not corroborate
the results obtained in India and in no
case was there a significant diffeience
between the normal varieties and the
mutations.”

qg 771 T W E f5oagm A ow
fren graead) ff g ar @ § faai
gy 3, Y TR § =@t &, 1 fagsar
affg 1 forg 97 39T T & oF
dwifar ¥ 3g ot qdeor Fear ar gar
o 9% sAreE rArd A i &y Iy
¥ ey w2 §F @1 AP anw
as 7% faeelt & 39 1 B e fHIT A
oy ar

ara & a2 F oft ur aar fear oy
@ g wg o g B ardo qo ATt
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[ arew fagrdy avoddY]
wido & n Yar wrawr favfua frar §
frady oF AT § 15 ffea € 9ag
80 figzer arorer dey frar at w%ar )
Wy qg arar A9 § ! owr wfy S
£ A A qfez wear g ?

ot swr gg W zvar Bear wan
fr ox gF¥ ¥ 15,000 To T STHEAT
R grf &1 o dfaw g2 W W
e g AW IR L PF ar e d
15,000 §o & AraE«T g A%t § SAH!
w77 Y9 T FI FW FEAT AR
¥t w7 Al ¥ @ q@nan e oF qEy
Fowd gartgo ¥ SURET ®F qrHIA
@Y @Fdr ) ¥l 15,000 To &7
arar fFar TR | A T T FT gSH
frar mar gtz w o g o ol
g T FW g dmfes s @
ST P §, AT ATEATEY 2 W R

wanfa whew ;. oF uEE #
6,000 %o ) Azl Y 7l At &

o} waw fagr@ woddt : Nt aga
itfer frag 3 39 Gr A gAT ww
s w1 shafrmadr feam #1€ @
a1 w3 AT Fag of AT AT

¥y fadaw § B wre g ¥ oY o
Xy A FETY IAR AN AG

fear s aFAr ¥ § fee ggv Far
qIgar g -

“A lot of un-scientific data are col-
lected and passed on to you to fit in your
line of thinking. For example, in relay-
cropping very large-sized seed potato was
used to show high yields. Who will know,
besides some persons in agronomy, that it
is highly uneconomical to grow ? Why is
it that somuch publicized Baisakhi Moong
did not prove successful in national de
monstration ? Why is it that so much
praised work with slow-release N-fert or
Nitrification inhibitors did not find experi-
mental validity anywhere else in the coun-
‘ryll.
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vgaedy vy’ ¥ W oft
quaa fog § Y ww 9% feorofr wr §
frgg oy a7 g7q o o § o
A T F F w swweay g &
Y ard g § gard dard gt
&

gagfa sft, Arde e o e #
FIH FLH AN Hg77 FATFET F71 & ga190
afr &, wdwfal &1 qava oot
avag a7 Ag g fF amo dvo wo
Ao T TET FAT &, ITFT o1l 4T
¢! T ag Wawe dD g, Ag
ANATwE N &, AT 9% T FT F
faar & ? ooTa gr{ ME H wwr wnAT §
f ag siftamam ateh &, fawet gr§ e
gl AT § f5 4 @R 1 0F
o &, #T S wHETd aeEd ¥ T
TREDNFTAIN I § MR @
et qrg FEH S sy &) wiea
g & usT 9wt § @@ froag ow
#Emmy a9 & afFa o Ml
5 gz aa 21 T o9 qF & Al w4
it ? Sl s TF AT SEr aAy Oy
0 ar 3w #1 g 0 Frarwar ?
wo 39 16 gare Fd=fay &1 6 § o
fafirnr deqri} & o s W@ § 9w
wiasy F a1 & fr foiy gar arfggy

16 hrs.

sy wEiea, ¥ro arg A steAgear
¥ % & W FY wESOIT aav § AT g
gafaax 547 & fag faaw AT qer g
zafay 78 aEws § 5 s gsafawic
g @iw SRS g St R 99
FE § uw qamfF N A s gea &
Frew o ggd wifew Feg omg 1 AT
#o q¥e o Ao XY oy duw ¥
e FT 9FY § a7 & guwy ¥ waad
g fr g B off oo R Wl o o
¥ doxr gmedi W wifewr F@ ¥ @i



305 Suicide by
AU @ § | I RN Fy gAfAT
frar g 1 g e &9 & gfw sy
wiRa @ faae & @17 Ha @ o
& §, afea ate N wrfgm—ais Y
wifgg ar afen &, iisaa §eiege
Wy off T *fae A of o gud w@dfus
forady deard § 9 FY W) 9 1A A
A stiw ) =fgy, St dwifis T )
¢ an< foreg areafasar & sare o< fag
7@} foar ar qwar | arr ax fyT safewal
¥ amq frgledl ¥, srag § s &
HIAT @y TY §, I W S A
g | T AT FT LT Faow rav Aifgw
fr o Brey dwifas #Y smewgear 78
Fuil oW, sa frdr Asara @ el
AN 9T WAAT ALY TEW | gA §T A
fasmy FAE 1 T AN AAFAE B
oY fadmr &% A § AMTE o Y qE
F@ & AT 99 gw AT ¥ H IE
GAY-FAN BT HAGT AL ¥ AT, IAH
qrg ATAFAT F1 PR TG HI F,
& g7 aN Atorart #Y fade o & A
QAF g5y | JU AT § 5 oo o 4
ACHZYT FT ATHAT F1E qF T AAAT
agi 189 9 @ weaR H @t § 9%
g, UE d9g, aru @ gl dw
wWafFegn aur Jafri & arg far
wAgly &W § | ag anagar afaw
srgat g =g sk fer feed
dmfrs | I ICAAX £ A TE
ot =ifgr  afeT ag xa T o i
wear § fF @ 547 wigH Iory §
Mo T, o AT AT Tro  grofaref
o Fearel 1 AT # uF 79 A qE
ot ¥ g8 &% stfaw W sifge afe
wa fag gz srauas § fr g9 arad
RN oiw FT F R qEAT FT R AT
a1 gad a1 fewgx o1 gara Td
g 2w Mol dwifas F Oy aff @ &
waw dwfas Y @t & omAar aw A
g8 s A arAf W E 1w
gRy I Wy W gar g ¥ whaw
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gmme gray Y § R g w1 A w
atorar § fF #9T @ 1972 & wrew &7 fam
ag & 1 gn fawa oY Eeranelt & ga
¥ o ¥ § T dwifaw Seanell &
garfrF &0  Adf 99T qFA | gH TS
q A Al I3 96N, TW AwAEAT T
fazere a@ FT oy, gw Swfasf 8
FAX FAT FT AIAT AL X FTA |

Ju fA3ga ¥ 5 wew go fauw g%
faare w3 sitT vt wEtaw gsw @iy
Fiw w ART & 59y 99 ¥ gaw g

& A1 Afasy # gg avg A 9@ T
g4 |

wamfa wgrea : s arRdy w1 g
W AN goT §, I9% A F WY
A g Ao 1 Ao 2 1 o HT g
FAT 9TEA § 7

ot s fagrdt arnday : § 4o 2 Y
Y FeAT AEATE ¢

*That for the original motion, the following
be substituted, namely : —

“This House, having considered the
statenuent laid on the Table by the Minis+
ter of Agriculture on the 9th May, 1972
regarding suicide by Dr. V. H. Shah, a
scientist of the Indian  Agricultural
Research Institute, New Delhi, directs
the Government to appoint a Committee
of Scientists and Members of Parliament
to enquire into the entire working of the
Indian Agricultural Rescarch Institute
and the Indian Council of Agricultural
Research with special rcference to the
rules and procedures of recruitment. pro-
motion and service conditions of scientists
aml other staff memnbers,

‘Ihe Committee shall investigate all cases
of promotion, supersession, termination of
service cte. that have taken place in these
institutions during the last 5 years.

The Committee shall further cxa-
mine the validity of the claims about
scientific advancement being made by
these bodies in recent years.”,’ (2)

MR, CHAIRMAN : The substitute motion
is now before the House,
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SHRI 8. P. BHATTACHARYYA (Ulu-
beria) : Sir, the death of scientist Shah
should be an eyc-opener to our Government.
The achievement of this rescarch department
is accepted by all and we are proud of it.
It is accepted cven by the forcign countries.
The Minister has stated in his statement that
even the Soviet Univn has asked how India
has progressed so much in agricultural re-
search.  So, 1egarding the contribution of
scientists we are one that they have contri-
buted something. But when any scientist of
any research department is compelled to
commit suicide, it is a challenge to us, to the
Government of the countty and to the depart-
ment which is controlling it.

Dr. Shah has said that aftet the end of
his life a situation should arisc where scicntists
may not be illeticated Like this and their
future may not be dathened any more and
for that he is giving his life. I hope our
Minisrer will consider these things very ser-
iously. As Shri Vajpayce has said, our sys-
tem is such that the acientists, instead of
doing mote research and developing new
things for our country, are compclled to end
their lives. This situation must be puta
stop to. For that the whole system of deal-
ing with scientists and research departments
should be changed in the interests of the
development and rescarch workers.  The sys-
tem should bhe changed in such a way that
every ruscatch worker can dovote his full
encigy and attention to his rescarch work so
that the country will be benefited by his re-
scarch work. If we cannot create such a
situation then we shall be  unworthy of runn-
ing this administration,

We must have a thorough <hange n our
dealing with the scicnufic institutions, The
rescarch workers should have confidence that
their futwe will not be  adversely affected by
the action of the admunistration. There
should be no occasion or scope for any
scicntist to have any genuine grievance be-
cause of which he may think of committing
suicide. I want the Minister to take the
necessary steps  to create that atmosphere in
which our scicntists may have sufficicnt con-
fidence in the Ministry and thc House will
have sufficient confidence that the Ministry
will deal with the scientists in a proper and
just way., The death of Dr. Shah should
arouse in us our scase of 1esponsibility to do
the right thing for the better functioning of
our research institutions,
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SHRI VASANT SATHE (Akola): Sir,
I rise to speak in this discussion because I feel
that it is a matter of serious concern for the
entirc country that in frce India, which is
louking forward to our onward march in the
field of science, in this age such a tragic
situation should arise where a scientist, in-
stead of devoting himself whole-heartedly to
the growth of science with ecnthusiasm,
should feel frustiated to the cxteat of being
pushed to the well as it werc and be forced
to commit suicide. This is the saddest com-
mentary that there ever could be any system
in the world. I would like to know if any-
body has made a research in this; whether
in any countty in the world there have been
such instances, in any field, where scientist
after scientist—this i3 the fourth scientist
now—Shri Joseph, Shri Batra, Shri Partha-
sarthy and Shri Shah (the fourth scicntist)
who committed suicide. This is most amaz-
ing, The rcasons have been given in cvery
case.

MR, CHAIRMAN:
iuto all this, If you have to speak something
you speak, There will be ntertuptions and
you will lose time in interruptions.

Why you are going

SHRI VASANI SATHE: Thank you,
Sir. I only hope that we had saved the life
of the srientist, I want to point out that in
this case there is somcthing basically wrong
with the system, I am not today going to
attack the scientists, I do not believe in
that, I entitely agree that this attitude of
witch-hunting is entitely wrong. It is not a
particular scientist today or yesterday or any-
where who should be attacked. 1Itisa system
in which the scientists do not get an oppor-
tunity of job satisfaction. There is no use
crying over his death now, because we cannot
bring him back, But we must cure the ad-
ministra tion,

I will make some concrete suggestions in
the light of the experience that we have
gamned in working in the I C. A. R, and
L A, R. L. The defect is this that a scientist’s
main satisfaction, as you will appreciate Sir,
is in his work, his research. In that line he
must feel that he has complete scope to go
to the highest. maximum height and also
the highest pay scale. He should not be made
to fecl that there is some one who is gomg to
boss over him and handicap or hinder his
research to suit his convenience. No scientist
would ever like to be interfered within his
rescarch work and therefore, there should be
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a system wherein we can provide continuous
pay cadre. That means, in a particular line,
if a scientist is making rescarch, he need not
go to a higher posts That in a particular line
there should be that potentiality a continuous
cadre, Then he could go in a higher scale
right from Rs. 400 to Rs. 1000, Rs. 1,000 to
Rs. 1,500 and Rs. 1,500 to Rs. 2,500. There
he must not be made to feel that unless I go
to a higher post, I cannot go in higher scale.’
‘That feeling should not he there to a scientist.
A scientist should not bother about becoming
a Dean or head of the Department. How
many heads can you have in the Department ?
After all, there is going to be a limit to that.
Therefore, why should a scientist hinker to
be the head of a particular Department or
even a Professor for that matter. Every
scientist nced not be a good professor, need
not be a good teacher, But today with that
professorship certain status is attached, certain
power is attached, certain further scope is
attached. That is why it creates all this
feeling and brings the politics into it. That
is one thing.

Secondly, I would suggest shat in addition
to continuous pay cadre, project-wise sube-
division of budgets within the Department
should remain so that a licad of Department
of some other discipline does not control
cither the reseaich work or even the budgeting
of a particular resecarch man in his field as
Dr. Shah had said in his letter. He said, iff a
man, the chief is interested 1n publicity, then
he can always encourage the juniors to give a
particular type of research or result.” Then,
he can always encourage the juniors to give a
particular type of research or results. That
will hinder real research. One man can
provide larger budget to his own favourite
field and starve the field of another scientist.
Therefore, I would suggest that there should
be project-wise sub-division.

My third suggestion is that all superior
and administrative posts should be tenure
posts, both in the Instititutc and in the
L C. A. R. Tenure posts mean, you give the
post according to your job, on the basis of
“‘hire and fire”, as in other countries. What
is this false notion about security of service
that we have borrowed from civil administra-
tive service to the scientific fleld also ? It
should go. This has created a wrong approach
in the entire bureaucracy. We are bringing
in burcaucracy here also. So, I suggest, it
should be tenure-oriented. Say, for, exemple,
four years, tenure, If you give results, you
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continue to be there, If you do not show
results, you go out. There should not be any
fecling of per y. Till he dies, till he
retires and, ever after he is superannuated,
he wants to continue. That is the attitude
we find here. Have you not got an example
of I. C. M. R. where men of 65 years of age
are in service ? Even after retirement, the
persons arc re-appointed. There is no age
bar. How can you eacourage younger people
in this country ?

SHRI M. RAM GOPAL REDDY
(Nizamabad) : Expeiienced people cannot be
thrown out.

SHRI VASANT SATHE : Experince
does not go only by age. In scientific field,
you will never have brilliant scientists if you
put a premium on age. If he is so learned,
he can do research privately. Why does he
want to occupy any post? So, these posts
should be tenure posts.

There is an unfortunate factor which has
pained us very much. Why have this publicity
fanfare in the field of science ? Scientific
work must get recognition in the world of
science on its own merit. Why go about
tushing to the press, to the newspapers, to
the radio, ef., publicising certain inventions
which later on are proved false ? There are
three or four examples of it. My hon. friend,
Shri Atal Bihari Vajpapee, has already given
a few examples. This is what was pointed
out by Dr. Shah., This is very shocking. He
said :

“If he does this, or encourage this,
his colleagues and subordinates will,
naturally, feed him with half-cooked, half.
baked data. Such reseults cannot stand
in the field ...”

What happened to that high lysine wheat ?
There was no such thing as high lysine wheat
or triple dwarf wheat. That also proved to
be a dwarf in the field of science. About
triple dwarf wheat, it was suggested that it
would yield hundred maunds per acre....

MR. CHAIRMAN : What is the subject
and what you are talking about ? (Inferrup-
tions).

SHRI VASANT SATHE : We are not
having the post mortem of Dr Shah, We are
trying to find out the causes why Dr. Shah
committed sui¢ide so that these causcs do not
recur. That is why the propagation of false
or bogus research is to be discouraged. About
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this triple dwarf wheat, that you can have
hundred maunds in an acre, and if you find
in the field that it does not happen, will it
not discourage a scientist ? Sir, you as an
expert Aisan know it. That is why 1 pointed
it out. I would submit that this must be
stopped, whosoever the persons are I do not
want to talk about other things.

In conclusion. I would say that wc are
proud of our scientists ; we want to encourage
our scientists ; the name that they have
achieved in the world, we acclam, We want
only to sre that our scientists, particularly
the younger ones, get the best opportunities to
show results and to bring about development
of this country faster.

SHR1 K  MANOHARAN (Madras
North) : Mr Chairraan, a4t the outset,
I should pay my homage tolatc Dr. V. IL
Shah and offer my condolences to his beloved

family. I am very sorry for whatever had’

happened in the scientific field.

I have heard with rapt attention what
Mr, Vajpayce talhed about. After having
heard his speech, I had a feeling that he
should have been directed to the scientific
field, rather than to the poliical field He
spoke like a scientist. But m his speech he
said-and also the spcaker who followed him-
that certain scientists had a bogus claim, indi-
rectly involving some top scientist who could
now be acclaimed as a scientist of interna-
tional fame. I had an occasion to hear the
discussions that took place mn the other House
where personahties had heen singled out for
attack. I feel very sorry for saying this. This
is my humble appeal to the Members of
Parliament that they must be proud of having
ICAR as one of the important and outstanding
institutions in the world and we must be proud
of having scientists of international reputation
But, unfortunately, we, members, have develo-
ped a sort of fascination to indulge in witch-
hunting, to indulge in mud-shinging on top
ranking scientists or anybody without any
basis whatsoever. My humble submission is
this. We, Members of Parliament, should
feel that we are the servants of the nation
and not the masters of the country. We must
understand our limitations and limits. I am
for the dignity, decorum and deceney of
Members of Parliament and not for their
arrogance and conceit to be displayed inside
and outside the House. We think that we are
masters of everything : we think that we can
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criticise anybody. But I may tell you that if
tomorrow an elcction is held and I am rejec-
ted by the people, I will be in the streets, but
the scientists will never be in the streets ; they
have got their own standing, they have got
their own calibre, they have got their own
position in life. These scientists are doing a
marvellous job for the country. But, unfor-
tunately, in the other House, specifically Dr.
Swaminathan had been picked out for attack,
Dr. Menon had been picked out for attack. .

AN HON MEMBER : Dr. Pal also.

SHRI K. MANOHARAN : I do not
know. These two people had been taken out
for attack. Somebody suggested in the House
that Di. Swaminathan’s claim was very bogus.
;Wh.lc I heard Mr. Vajpayee saying that we

; should not indulge in witch hunting, I was
very happy, but I want to draw his attention
to a particular ncws item that had appeared
in a paper which I wish to be white and not
yellow. The name of the paper is Motherland,
I think, thatis the official organ of the Jan
Sangh Party.

SHRI PILOO MODY (Godhra) :
is the ‘Rising Sun’.

SHRI ATAL BIHARI VAJPAYEE :

That

3
\ “Motherland’ is not the official organ of our

! Party. We have no official organ,

SHRI K MANOHARAN : Thank you.
¥ Mr. Vajpayee and his friends have no organs
at all. I am very happy.

. SHRI PILOO MODY : Thisis the only
rescarch Mr. Manoharan has done.

SHRI K. MANOHARAN : I am very
thankful to Mr. Piloo Mody for his discor

Here is a news which apprared—it pains
me very much, it ought to pain the entire
people of this country.

“The case of Dr. M. S. Swamina-
than, Director General, Indian Council of
Agricultural Research appears to be getting
curiouser and curiouser.

Dr. Swaminathan fancies himself, ,”
You just watch the expression, .

“Dr. Swaminathan fancies himself
father of the green revolution, His Ameri-
can friend even got him the Magsaysay
award carrying a cash prize of Rs. 75,000,
But his claim about developing a revolu-
tionary new wheat.."
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We are talking about land ceiling, I think
a cciling on the ignorance of these people is
a MUST now. I wish thesc people should
read the bio-data of Dr. Swaminathan; Dr.
Swaminathan has got national and interna~
tionl awards and here it is said that through
his American friends, he got it. Through his
Amcrican friends he got | Not only that, for
what he got ? According to the Motherland.

“His claim about developing a
revolutionary new wheat, which would
cure the protein deficicnies of India,
namely Sharbati Sonora on the basis of
which he got the Magsaysay award appe-
ars to be phoney at best.”

This is what the Motherlond said. But, Sir,
here is the citation of the award :

“In electing Moncompu Sambasiva
Swaminathan (Dr. M. S. Swaminathan)
to receive the 1971 Ramon Magsaysay
Award for Community Leadership, the
Board of Trustees recognises his contri-
butions as scientist, educator of both stu-
dents and farmers, and administrator
towards generating a new confidence in
India’s agricultural capabilities.”

Another thing is : how he got the Award ?
This is what the Motheriand said. I am very
happy the Times of India came out with an
editorial which clarifies the whole position
like this ¢

“The controversy over the affairs of
Indian Council of Agricultural Rescarch

has taken an unfortunate turn. It cannot
be denied. ..”
I entircly agree with the Times of India
editorial.

#,, .that it has made some serious
mistakes ; and it is only appropriate that
these should be exposed to public censure.
But it will be wrong to usc these errors,
glaring though they are, as a pretext for
the wholesale condemnation of the ICAR
which is what some persons scem to be
doing, Nor will it be fair to use these to
denigrate the Council’s Director-General.
Dr. M. S. Swaminathan, who is unques-
tionably one of the country’s most distin-
guished agricultural scientists.”

Another thing, Sir. The cditorial says :

“Some of them, for instance, have
insinuated that Dr. Swaminathan owes

his eminence to the family connections of
his wife.,”

JYAISTHA 4, 1894 (SAKA) Dr. V. H. Shah of IARKM) 214

Sir, I don’t call them as fools, but, I have
no guts to call them as intelligent people
cither,

Then it says,—

“This kind of sniping is not only
unfair but indecent. If it is allowed to
continue it can only result in tearing to
shreds the carefully woven fabric of the
ICAR.”

I want to draw the attention of the hon.
Minister to this point. Dr. Shah committed
sujcide. What are the conditions which
promoted Dr. Shali go commit suicide ? This
has already becn explained by several Mem-
bers. So far as I am concerned, I wish to refer
to one thing, There is another man who was
chosen for attuck. lie was Mr, Menon. When
the House took up this debate earlier on some
other occasion, I had occasion to meet one of
the friends who wanted to attack Mr. Menon.
I asked him whether he knew Mr. Menon at
all. Ie openly tuld me, J did not know
anything about Menon, 1 said, without know-
ing anything about any individual, how is it
that he could attack on that personality. lle
said, I have been receiving cnough informa-
tion about him, so I amn going to attack.
Regarding Mr. Menon I krow him  for the
past 7 years, He is a man of integrity,
administrative efficiency and capability. He
has becn criticised by some Members, that he
is a Keralite, that he used to go to Kerala
often,

AN HON. MEMBER : Who has said it ?
Nobody has said it. May be in the other

House.

SHRI K. MANOHARAN i He bring a
Keralite, he has to go to Kerala, "There have
been umpteen allegations. He used to assist
the institutions, there have been 4 or 5 insti~
tutions connected with the ICAR. He is res-
ponsible for strengthening the institutions.
Kerala has got an agricultural university.
One Man commission of inquiry is going on.
Menon had to go to assist that porticular
judge. He had to take team of scientists to
Kerala. By why he is being dubbed as Kera-
litt and why Mr. Swaminathan is becing
dubbed as a Tamilian is something which I do
not understand at all, I don’t know where
we will be. Scientiic community is the
community of the world. Dr. Swaminathan
and Dr. Menon both have got reputation,
they have done meritorious service for, this
country, they had done enough for this coun-
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try, for the prosperity of the nation, and the
green revolution was ushered in because of
these people. Instead of appreciating them we
should not humiliate them. It will never
speak good of this country.

SHRI SAMAR GUHA (Contai) : My
friend does not know that the new variety of
wheat which is responsible for the green
revolution is the Mexican variety of wheat.
There has been only marginal contribution by
the ICAR people.

S$HRI K. MANOHARAN ; I know you
arc a scientist. -

SHRI SAMAR GUHA : There has been
only marginal contribution by the ICAR
people.

SHRI K. MANOHARAN : This is the
tragedy of countiy. Prople who know nothing
about science speak about sdience ; I am very
sorry for it. Before he commitied suicide, 3
months before that, he wrote a letter to Dr.,
Swaminathan.

SHRI SAMAR GUHA : I am prepared
to give my degrees to hitn  after  he (inished
his speech.

SHRI K. MANOHARAN : I reject your
degree. 1 shall send you to Bangladesh.
This is the letter which Dr, Shah wrote to
Dr. Swaminathan :

“It was a unique experience to listen
to your lecture entitled-Cau we face a
widespread drought aguin without food
iraports ?

On March 20, 1972, the complation
of the available information, its analysis,
intespretation and  pres ntation were such
that it was difiicult for the people to find
wotds to express their appreriation,”

So, I would like to impress upon the
House today that let bygones be bygons s, but
let us be very cam ful about the future  Four
people have alteady sactificed their lives, and
hereafter let the history not be allowed to
reprat itself. Asicgards what must be done,
we must think positively about it. There is no
question of Post-Moriem examination. What
should we do? Why have all such things
happencd ? Here, I would like to make one
suggestion,

Every two or three years, these scientists
are expected to appear before a board or a
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selection committec, Formerly, they had to
appear before the UPSC. Then, a different
board was constituted and every two or three
years they had to go before that. Dr. Rajen~
dra Prasad was not selected, but he was found
to be outstanding. Then, Dr. Shah was selec~
ted. And then Dr. Rajendra Prasad was
sclected. I am not attacking Dr. Shah ; I have
no bad opinion about him, but scientists should
not be so sensitive about things.

What arc we expected to do now ? I would
suggest that just as we arc having the IAS
and IPS cadres, let us have an Indian Agris
cultural Rescarch Service cadre, and these
people should he selected from that service.
Once they ase selected, automatic promation
would be there and  there would be no ques-
tion of the humiliation of appearing beforc
the commission often and often,

SHRI K. 8. CHAVDA (Patan): He has
not replied to my question whether Mr, Menon
was a scientist,

SHRI K. MANOHARAN : Mr. Menon
has been offered several times the post of
vite-thancellor of the agricultural university ;
Kerala has offered and another State had also
offered it. What does that show !  Unless he
has some background, how could he have
been offered the post 2 Doces my hon.  friend
mean to say that they would have invited him
without any backgiound? So, my hon. friend
should understand that also.

SHRI K. 8. CHAVDA :
the rephy.

He is evading

SHRI K. MANOIHARAN : I am not in
the habit of evasion.  The last point that I
want to make is m regard to section officers.
My hon. friend Shri  Aanasaheb P.  Shinde
may please note it and while replying, let him
find out a solution for this and give the
correct answer. While examining the recruits
ment procedwe, Govermnent should give
thought to the conditions prevailing in other
fields also, AS an example, they are conduct~
g examinations periodically for section
officery’ grade, aund the yard-stick adopted by
Govermnent is wrong. 1f a person gets 80 per
cent marks in one examination, he is not given
the post, whereas a person who gets even 60
per cent at another time is given the post of
section officer. The reason is very simple.
The whole thing is dependent upon the
vacancies available. This procedure is very
wrong. My request is that Government should
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review the cases of the last few years and sec
that a person who gets higher marks in one
examination is given due recognition, and the
position should be reviewed. I request the
Home Minister to look into the matter seri-
ously forthwith.

There is just onc last point, and I have
done. I appreciate your patience,.., .,

SHRI PILOO MODY:
done.

He has over-

SHRI K. MANOHARAN: Lastly, I
would request the hon. Minister to institute
a committee. I think he has promised that
he would institute a committee. That commit-
tee should not be an eyewash committee, but
the entire gamut of this must be gone into,
and the points raised by Dr. Shah must all
be attended to. Each and every item which
agitates the minds of the young scientists who
want to come up in life should be attended
to. That committee should be representative
of not only the scientists, but the scientist
Members of Parliament. We have got some
scientist Members of Parliament, some
bogus scientists also. So, I wish that they
include some real scientist Members of Parlia-
ment and a full-fledged committee should go
into the question and see that such kind of
deaths does not occur hereafter.

MR. CHATRMAN : Shri Piloo Mody.

SHRIMATI T. LAKSHMIKANTHAM-
MA (Khammam) : Sir, I just want to bring
to the notice of the House that we are discuss-
ing a matter which,~—~whatever it is, whether
it is right or wrong—is a scrious matter
concerning an eminent scicntist who had com-
mitted suicide. So, this kind of laughing and
all that is not proper.

MR. CHAIRMAN : Shri Piloo Mody.

SHRI PILOO MODY (Godhra) : Mr.
Chairman, Sir, 1 pray to God that if I ever
commit a mistake in my life, Mr. Manoharan
does not defend me,

We are today discussing a matter which,
as the hon, lady Member has just pointed out,
is extremely delicate, and extremely tragic, I
think that it is indeed tragic that every now
and then a scientist of our country has to
commit suicide in order to shock the moral
conscience of this Government, I think that
it is even more tragic that in spite of the fact
that a scientist of our country has committed
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suicide, the moral conscience of this Govern-
ment just does not move,

Sir, the aftermath of thesc suicides, I find,
is that the great omnibus of the Government
moves along the same well-worn paths, To
this day, we have no clear idea of whether an
institution of this magunitude and age is an
autonomous body or not, When it suits the
Govermment they instruct their lawyers to
show that it is an autonomous body, But
when it does not suit the Government they
instruct the lawyers to show that it is not an
autonomous body, and ultimately, the judges
themsclves depending on the evidence produ-
ced before them, rule first one way and then
the other way.

Sir, as far as autonomous bodics go, we
have always charged this Government that the
autonomy that it gives to thesc autonomous
bodies is pure eyewash, hccausc it is never
autonomous in its real sense, [t continucs to
put a finger into the administration in its day-
to-day running ; it continues to influence the
hiring of personnel ; it continues to hold tight
the purse-strings; it continues to trcat some of
the memhers of the autonomous bodies  as o
sort of acjyunct of the departinent to  which
that body may belong, 1 think that a great
deal of this trouble arises from the fact that
this Government just  canuot  hehave
itself,

Sir, on this particular issue, we have a
very delicate problem, We have a  delicate
problem because, on the one hand, we have a
very great scientific institution, which on all
accounts, has heen doing good work.  But we
have, on the other hand, a mass majority of
the people within that institute who are  both
totally dissatisficd with their lifc and totally
dissatisfied with their lot in life. And, there-
fore, we have to think very seriously whether
we arc going to continue playing this sort of
autonomous game to which we invite people,
We cry when people leave this country and
go abroad and settle abroad and we invite
them to come here, We offer jobs and all
manner of opportunities, But once they
come within the administrative cogwheel,
there is nothing but suppression which takes
place.

About the green revolution also, if it is
at all a revolution, it should have been a
scientific revolution: nota revolution of
publicity and propaganda, What we have
done as far as the green revolution is concer-
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ned is merely scratched at the surface, Yet,  in which very eminent men of the calibre of

we have held it up to the whole world a3 a
green revolution, because we revel in grandiose
terms and now we are trying to make it
appear as if it was a green miracle of some
sort,

A great deal more hard work, a great deal
niote sweat, a great deal more of research
will have to go into this country beforc our
agricultural economy becomes viable, because
it is not merely enough that the agricultural
cconomy of this country should merely feed
the mouths that we have to feed ; but it is
necessary that all those who eke out a living
out of agriculture in this country get a fair
day’s wage and a fair day’s living and get
the profits that aise out of a hard day’s work,
'T'u that extent, the green revolution has not
yet been fulfilled, 1 visualise that it will take
many more years before the agriculturists in
this country will become anywhere near as
aftluent as theis urban counterparts.

SHRI K. 1), MALAVIYA (Domariaganj) :
Science alone will not do it,

SHR1 PILOO MODY: Only science and
technology will do it. But socialism will never
du it, Only science and technology will do
its socialism will never do it in a hundied
years. Take the example of all the countries
that you seem to tevel inj in not one country
has socialism produced food, Do not give me
this gup; just listen fora while. . (Interruptions).

A scientific institution cannot be patterned
on the basis of a department—secretary,
additional sccretary, joint secretary, under
sccretary, deputy secietary, section officer,
head cletk, lower division, upper division and
so on, all the way upto class IV.  You cannot
run ascientific institution on this basis,

SHRI ATAL BIMARI VAJPAYEE :
Lower cannot come before upper.

SHRI PILOO MODY : Vajpayee has
some notion about upper and lower which 1
do not quite undetstand.  You cannot have a
hieraichical socicty in a scientific institute.
You have an institute in which you have
scientists ; each scientist performs his own
part ; cach one gaining his own job satisfac-
tion within the research he is doing and each
one is treated by the head of the institute
with due defercnce and knowledge of the
contribution that he is making. In my own
obeervation I have known many institutions

Einstein and Oppenheimer have worked some-
time as ordinary lecturcrs and assistant professors,
and sometimes as professors and the head of
the organisatioa who controlled him, who had
administrative control over him had been an
ordinary man with mediocre ability but with
capacity to manage the men and that man had
the good sense to give deference due to the
great scicntist and listen to him, even though
in the hicrarchical structure he may not have
been anything at all. It is this sort of attitude
we have to develop in our research institute.
Otherwsic we will end up with the Peter
principle, each scientist will be promoted to
the level of his own incompetence and we will
have no further progress, particularly in the
field of science.

A lot has been said about the administra-
tive set up, about selection procedures and
about even the brain-drain. But I should like
to focus attention on one thing. We have
over a period of time become very indifferent
and callous to the way in which our citizens
react, We here have a scientist who was a
man, at best, with a delicately balanced
temperament who had to be nurtured in the
same way as a little seedling that is to usher
in the green revolution. Unless we do that
with our people, particularly the ones who
have by onc means or another acquired
talents to push this country forward, unless
we recognise that it is only through the efforts
and dedicated work of such people that this
country will ever make progress, we have not
only failed as Government, we have failed
as a nation. Therefore, I urge you that in
the sacrifice of Dr. Shah, we learn the lesson
that burcaucracy, the oldmeans and estab-
lished practices are not the answer to now-a-
day’s problems, that we shall have to think
afresh and utilise technology and convert
ourselves into human beings with a scientific
bent of mind and stop shouting slogans,
because slogans arc not going to take us anye
where.

DR. HENRY AUSTIN (Ernakulam) : It
is said that this debate is carried on in the
shadow of death, death by suicide, not one or
two, but four deaths one after another. This
should really alert us to the problems of the
young scientists, on whose discoveries depend
the progress of our country to a very large
extent.

Hon. members who spoke before me had



221 Suicide by
highlighted the conditions obtaining in some
of our scientific institutions, Jawaharlal
Nehru, in his vision, thought the foundations
of rescarch would be the surest safeguard for
the development of our country. But ata
time when his vision is coming true it is
unfortunate that our scientific organisations
become the subject of criticism. I agree with
Mr. Mody that the sort of bureaucratic set-
up of administration we have now will not at
all fit in research centres where development
of science and technology take place. It is high
time we devoted our attention to the creation
of a new pattern of administrative structure
where the creative mind of our scientists and
scholars would have a better atmosphere and
forum for the making creative contribution. I
do share in the sorrow of the bereaved fami-
lies of these scientists, But this pathetic situa-
tion or sorrowful background should not blind
us to the fact that the contributions of the
Indian Council of Agricultural Rescarch have
really come to the rescue of the Indian
people. Prophets of gloom and doom had
predicted that by 1972 or 1973 our country
would plunge into an abyss of starvation. In
a book published in America, Famine 1975 by
Paddock Brothers, it was predicted that in the
carly seventies most of the developing countries
would be victims of famine, that India will
be in a hopeless situation and nobody can save
this country from famine. It is in this back-
ground that this problem will have to be
viewed.

The contributions of TARI ICAR under
the stewardship of Dr. Swaminathan cannot
be forgotten, I wish to highlight this aspect,
because although we should share in the
sorrow of the bereaved families and of the
nation on account of the loss of four scien-
tists and the scientists who are not getting
opportunities to show their talents, the para-
mount task of the nation is to analyse the
contributions of our scientists to the develop-
ment of our country, When we run down the
scientists because of some incidents here and
there, we are doing a great disservice to the
nation. If our Indian nation survives today
and if we are able to say loudly that we do
not want any more PL 480 imports or foreign
aid, and if we have been able to develop the
concept of self-reliance, it is largely because
of the fact that we have attained self-sufficiency
on the food front. When the whole nation
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not fair to the scientists, whose contributions
made us self-reliant on the food front.

Therefore, while T would urge that ade-
quate steps should be taken-for that matter,
the hon. Minister of Agriculture has already
announced that he is constituting a committee
to go into the points raised by the late Dr,
Shah and, I am sure that the situation.will
be taken care of by that committee-we should
also sec that our scientific organisations and
institutions should not he made the subject
of indiscriminate criticism, If we allow our
scientists’ namcs to be tarnished, that will not
be a service to the nation. I do not want to
make a lengthy speech. I would only say
that we certainly have to bestow some
thoughts as to how to create circumstances
so that the young scientists can work without
any disturbance to their work caused by
unnecessary bureaucratic interference. In Socia-
list countries like the Sovict Union the scien-
tists are given higher salaries and they are
also given frecdom of expressing new and
original ideas, Similar conditions should be
created here and their salary structure shoulit
also be revised.

Therefore, I wish to impress upon the
House that while the security and well heing
of our young scientists should Dbe assured by
taken care of by organising new thoughts on
the subject we should also ensure the repu-
tation of scientists like Dr. Swaminathan and
other eminent scientists of the Indian Agricul-
tural Research Institute ICAR and other orga-
nisations. JCAR has won universal recogni-
tion for making many contributions by its
scientists of international repute, If we in
Parliament run them down, I am sure people
who are jealous of our country will get a
handle to run down our country too. There-
fore, let, us be objective in the assessment of
the situation. While I fully sympathise with
our scientists who work in ditheult situations,
we have to see at the same time, that adequate
encouragement is given to the leading scien-
tists who have helped usin many ficlds
through their dedicated research and scholar-

ship.

SHRI P. V. G. RAJU (Visakhapatnam) :
Sir, Shri Vajpayce read out the letter written
by Dr. Shah., Therefore, I request that I
may be permitted to say a few words about
the letter. By reading that letter Shri Vajpayee
has appealed to the emotion. I use the word

owes so much to these scientists, i d of
thanking them, if we do harm to the scienti-
fic society by indiscriminate remarks we are

“smotion” advisedly because if he had not
read out that letter the discussion would have
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been at a higher scientific level, but by read-
ing that letter hie has imported cmotion into
the debate. Su, I may also be permitted to say
something emotional in the matter.

I would like the hon. Minister to examine
why Dr. Shah committed suicide. When a
person joins government service he acquires
two rights. One is the right to provideot fund
and the other is the right to gratuity. Pro-
vident fund and gratuity go with the scrvice
of an officer, Unfortunately, in the matter
of these two rights Dr. Shah  was not verv
sober, T use the term “sober”  ddliberately.
I am saying this hrcause, unlibe the other
officers of government, he refused to give the
right of his provident fund and gratuity to
his wife. I would not have 1eferred to  this
but for the fact that Shri Vajpayce read out
his Ietter to the department. Here T feel that
I should mention that Dr, Shah was over-rmo-
tional n the scnse that he did not nominate
his wife for  provilent fund and gratuity
which he should have, although, he was slightly
over~cmotional so far as his official career
was concerned,

Then I will refer to another thing which
happened before his suicide; For nearly 36
hours before he committed suicide he  did not
take food iv his house. If he was fasting, why
was be fasting? May be hecause Dr. Swami-
nathan ot Dr. Paul did not appoint him for
that post. I would not like to go into the
details. I pervonally feel that Dr. Shah was
rather an cmotional person.  Otherwise, he
would have nominated his wife for his provi-
dent fund and pension. But he nominated
his minor children aged 6 or 7 which is not
pormal.

SHRI VASANYT SATHE: That shows
that he did not expect to dic so soon. Why
do you say it is emotional ?

17 hrs.

SHRI P, V. G. RAJU: I do not know
the definition of ¢suicide”. But, certainly,
suicide is cinntional. This is what I think.
Otherwise, nobody will commit a suicide un-
less be is emotional.

These are some of the things which I
wanted to say. Of course, other Members
have said many scientific things. I would
like to say, at the same time, that I persone
nally feel that this Research Institute has
donc a yeoman’s service to India and we
should encourage it. Instead of becoming
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emotional and running it down, I think, this
is an occasion for us to be objective in our
attitude regarding the death of a scientist.

SHRI INDRAJIT GUPTA (Alipore) :
Mr. Chairman, Sir, I associate myself with
the sorrowful sentiments which have been
expressed by all the hon. Members here at
the tragic suicide which has given rise to this
discussion,

These tragic suicides, one after the other,
serve only one useful purpose that they seem
to stimulate public conscience and the con-
science of this Parliament to wake up and at
least have a discussion on the question of
how our scientific community is being treated.

I do not hold to the view that until a
suicide of a scientist takes place, we should
not bother ourselves about what is happening
in the rescarch institutions and lahoratories in
our country. Nor do I hold to the view that
because a suicide has taken place in a
particular institution, everything must be
wrong with that institiution.

Sir, I have had the privilege, the opport-
tunity, of working on the Sarkar Committee
which enquired into the C.S.I.R. We
spent about three years over it. We looked
into the affairs as far as we could of about
30 to 35 national laboratories and we met. I
think, several hundreds of scientists, parti-
cularly, young scientists, excellent scientists,
who arc the pride of our country. From
my own experience, I can say that I am not
prepared to hold to the view that until a
suicide takes place, we should take it for
granted that there is no frustrasion, no dis-
appointment, no grievance, amongst scientists
nor do I hold to the view that we should go
in for any sort of character assassination of
individuals.

I have very little time at my disposal at
the fag-end of this discusion. A committee
is going to be appointed. We have taken that
for granted because that is what the Minister
has already said. So, let us look to the future,
I do not hold any brief for Dr, Swaminathan
nor am I prepared to give credence to all
manner of accusations hutled against him
now. That is not the point at all, Dr.
Swaminathan has taken over his present res-
ponsibility only very recently, Mauny of the
things which have been referred to took place
long before he appeared on the scene. Dr.
Swaminathan was on¢ of our colleagues on
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the Sarkar Committee. I had occasion to
wark with him for nearly three years there. I
cannot judge his professional work as a
scientist because I am a layman in this field.
But from what I saw of him at close quarters
working in the Committee, particularly, when
we were drafting the report, I hold him in
the highest esteem. That does not mean that
I consider him to be infallible, as none of us
is infallible, and cannot be so.

Snicide by

The point is that this mattcr has been
certainly thrown into the lime light because of
Dr, Shah's suicide. Let us now consider what
arc the broad lines of cnquiry which are
called for by the committee which is proposed
to be set up and, I hope, will be set up very
soon, and what are some of the glaring
maladies which have been brought to light.

17.05 hrs.

[ Surt SezinvAN in the Chair ]

The first question which I do not think
any hon, Member has referred to, and I
must bring it out, is the question of the tic-
up, between the ICAR and the IARI on the
one hand and the so-called foreign experts on
the other. I want it to be probed into. 1 am
not, on the face of it making any very positive
allcgation. but I know that a large number of
our Indian scientists are very much rescatful
of the way in which we have made oursclves
over-dependent on institutions like the Ford
Foundation, the Rockfeller Foundation.
Because wu get grants from them, in exchange
for those grants, all kinds of privileges and
powers are being given to foreign experts, the
so-called experts—some of them nust be
half-baked experts, I do not know—who are
injected into these organisations to hold ime
portant posts, to influence important decisions
whichare taken and even, we are told, tositon
sclection committees, This whole arrangement
must be probed into carefully. I think, now
at least, when this Government is swearing by
the slogan of sclf-rcliance, particularly in the
ficld of fuod production, we must be very
careful to see that, in the name of getting
forcign expertisc, we do not demoralisc our
scientists to an extent where in fact we move
away from self-rcliance and become in-
creasingly dependent on others. I am not
going into this matter in detail ; I am posing
it as an isue which must come within the
terms of reference of this committee which is
proposed to be set up.
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We know one case of Dr, Richaria, who
wis the Director of Rice Research Institute,
who is alleged to have lust his job only
because he had the temerity to disagree with
the foreign expert who was working there in
close proximity to him or to challenge his
decision or opinion. If that is so, I do not
consider that to be any better than a suicide ;
if he loses his job on that account, how is it
any better than suicide ? It is a sort of
murder of an Indian scientist,

I do not see why they should sit on seleca
tion committees and I would like the Govern«
ment to be carcful to sce that under cover
of foreign cxperts so-called experts, no kind
of male volent and evil agencies are allowed
to operate in our country, because Americans
arc very frank about this. The Dircctor«
General of CIA has said openly that under
the guise of various technical experts, they
have got their people working in various
countries of the world,

I know, in 1905,—Mr. Mody tay not
know—one of the gentlemen working here,
called Williame, when the Indo-Pakistan
hostilities broke out, tried to run away across
the border into Pakistan taking some of our
materials, pulses materials, from the Institute,
and actually it was Di. Swaminathan who,
discovering that, gave timely information to
the police, and Williams was caught and
brought back, for which the American com-
munity in this country is 1ather annoyed.

Another point that [ would like to be
probed into, not by this Committee, but by a
separate inquiry, is : is it oris it not a fact
that substandard jute seeds have recently been
supplied to Bangladesh ? Please find out if it
is true and who is responsible for it. Is there
somne hand behind it which wants to create
bad feelings between our country and Bangla-
desh ? T have it on the higliest aathority that
only recently in the name of assisting Bangla~
desh, jute sceds which were sent are
substandard jute seeds, and I cannot take it
on the face of it that there is nothing behind
it.

Now the question is this. For once, Mr.
Mody spoke one or two sensible things one of
which was that Government (Intevruptions) is
to blame for not clarifying, upto now, what
should be the exact status of ICAR. For this
nobody else is to blame except the Government.
The declaration that it is an autonomous body
was made seven or cight years ago. Some
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legislation was supposed to be brought to give
that a proper statutory basis but nothing has
been donc uptill now, Please tell us ‘Why'
and what you propose to do, because, when-
ever there is any trouble over appointments,
we are told that it is an autonomous body, so,
we cannol. intertere because they are responsi
ble for their appointments. When it isa
question of overall administration, scientific
administration, then we are told that it is a
Government Department, and, therefore, there
are all these Government Rules and Regula-
tions and ‘What can be done ?°

According to the concept we have inhetited
and according to the Rules we have inherited
from the Buitish days, a temporary employee,
in the Central Goverument service, can remain
temporary for years together. And are our
scientists to be treated as such ? Many sciens
tists are appointed as temporary scientisis be-
cause there is some opening in a  particular
project or plan and he is taken on and if he
is to be given the status of a temporary appoi-
nttee and the temporary appointment to go on
for years to come, this kind of things cannot
be done. Mr. Muady, for onee, you are right,
You cannot run the scientific rescarch institue
tions like Government Dcpartments, It is an
impossible  thing. I will commend to you the
report of the Sarkar Committee. I have no
time, At Icast, we have thought and I don’t
say we have succecded, but we  tried at least
to tackle this problen and make some new
type of 1ccommendations  with 1egard  to the
CSIR. 1 would request the Government and
this Ministry to kindly refer to those and see
if there is anylhing useful which they can
horrow.

SHRI PILOO MODY : Why refer ? Just
ask them to read it.

SHRI INDRAJIT GUPTA : Sccondly, I
will say the real thing which is required is
that thare should be a flexible structure, A
kind of rigid structure, a rigid infleaible struc-
ture of a cadre system, a hicrarchical system
mcans absolute death of a scientific rescarch
institute, “There must be a flexible structure.
Had there been a flexible structure in this parti-
cular case, Iam sure, the two scientists, Dr.
Vinod Shah and Dr. Rajendra Prasad, if you
go into their histories and their bio-data and
their qualificutions, there is very little to chuose
between the two. It is almost likc a tic, It
is as if onc is pitted against the other, It is
as if onc is competing against the other. This
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is because of the type of structure we have
inherited. If you had flexible structuve, it
would have been pomible to provide and
absorb both of them without causing any heart
burning or mutual rivalry or jealousy. But,
you cannot do it in the present system. There-
fore, T suggest that there should be a running
pay scale with cfficiency bars if you like, but
there should be a running pay scale for all the
scientists from the lowest to the highest.
They should know they can reach the top
provided they cross the efficiency bars
I am totally opposed to Mr. Manoharan's
idea of an All India Agricultural Service where
promotion will be automatic, just as it is in
the Government Department. It is not the
way in which the scicntists are to be evaluated.

SIIRI VASANT SATHE : That will spell

ruin.

SIIRI INDRAJIT GUPTA : Then, Sir,
the Heads of Divisions in this ICAR and the
IARI enjoy powers and opportunitics which
are, what shall I say, like those of grand
Moghuls. Some decentralisation is necessary
within these institutions. I believe Mr, Swami-
nathan, as Director, did try to at least divest
the Directors of some of the powers and distri-
bute them among the Heads of the Divisions,
but the Heads of Divisions, unfortunately, did
not carry that process further at the next stage.
For example, a Head of a Division is in the
Grade of Rs. 1300-1600. A Profcssor is in
the Grade of Rs, 1100 —-1600, not much diffe-
rence. Both are very senior peaple. But, as
it is the structure, the Head of the Division,
by virtue of his post, has complcte control
over the budget, the facilitics and everything
of the project on which the Professor is wore
Ling. . (Interruptions) 1ie can help him or he
can absolutely finish him off,

So, senior scientists, that is, the Project
Leaders like Dr Vinod Shah was, they should
get the necessary freedom to operate  within
theit budget and to recruit the personnel for
their own project andin exchange for that,
of course, they must be held responsible for
their own projects, But they must be given
that frecdom. This is the problem we found
in 30 many of our national laboratories. That
is why I am referring to it and somebody has
mentioned, I think, it was Mr. Sathe, in the
higher posts of Managers and Heads of Divi
sions, Dircctors and so on, there should be
some fixed tenure, There can be fixed tenure
or there can be a system of making them rota-
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tional. But there must not be a hierarchy,
a rigid hierarchy which t be changed or
which caonot be movgd., Responsibilities as
well as opportunities must be shared. They
must be shared. Otherwise, this misuse of
powers will be very likely.

May I refer briefly to one of the recomme
endations of the Sarkar Committee just as an
example ? I don’t know whether you consider
it to be anything new. It says:

“It was pointed out to the Commit.
tee by scveral persons that the existing
system of writing annual confidential
reports should be drastically altered to
make it reflect more objectively the worth
of the scientific work of the person concere
ned. The Committee are of the view
that each member of the scientific staff
should be asked to write at the end of
each year an account of his own woik,
He should prepare a statement describing
the work allotted to him during the cousc
of the year and the work actually done by
him. His immediate superior should add
his comments whether the account given
is correct and give his opinion as to the
value of the work done. A reviewing
officer, higher than the immediate supe-
rior, should make the final evaluation.
In the event of disagreement on facts
between the person concerned and his
immediate superior, the reviewing officer
should call a meeting to discuss the matter
jointly with both and arrive at his own
decision. A copy of the report in full
should be made avaiable to the person
concerned while the original should be
retained as record in the office. In fact
it should not be called a confidential
repart but an assessment report or an
evaluation report because secrecy is demo-
ralising to the scientist and lraves room
for the superior to wiite a non-objective

report.”

This is the type of thing that we have tried
to do and I hope you would try to benefit
from this, Sir, I wish to finish in a minute.
You should try to apply similar types of
methods here.

Then, Sir, I am told there is no staff
council there. There is no staff council at this
instituce, There lsno grievance machinery. The
Sarkur Committee has tried to provide for
these, After all, if the prople have some
gricvance whom are they to goto? Who
will hear the grievance unless there is some
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sort of ecstablished recognised machinery ?
You don't allow trade union there under the
Trade Union Act. There are only scientists
workers Associations. But many directors and
heads don’t want to recognise them, they don’t
want to talk to them. They have a contemp-
tuous attitude and hostile attitude towards
thera. There must be a recognised grievances
machinery and a staff council must be set up.

It has been biought to my notice that the
condition of housing of the scientists there is
very pathetic, particulaily here on the campus
of Pusa, you find, it is a lovely place with
wide open space and beautiful trees and all
that, but have you tiied to find out how miny
people have been housed ? You find that the
majority of the scientists, particularly in the
middle and lower categories are not provided
with housing facilitics. Most of them are
living in one 100m places that they have taken
on rent and they are being fleeced by tne
landlotds, rackrenting is going on. Half his
income is gomg out almost in tents. {low
do you expect people who are engaged in
valuable scientific rescarch to devote their
mind fo theit woik when they are having to
suffer like this ¢ Why has the Government
not doune anything about it ? Clinnot we have
a housing project for the scienusts ? We are
talking of housing project for so many people
Quite rightly. But scicntists, as somcbody
said, have to be nuituted. They are the tica-
sure, the prize of our community, they are the
people who can make this countiy go foiward
out of the hackward condition in which it is
who can lead the country towards self reliance,
if anvbody can, and they have to be prized
and treasuted and they have to  be guarded
as the apple of our eye. They must be provie
ded with housing and with other amenities.
Why should only MPs alone enjoy the ameni«
ties which are denied to scientists ? I would
like to know that. For what reason ?

‘Therefore, Sir, I hope this Committee
which js going to be set up will go into all
these matters, particulatly the decentralisation
of powers, how far it can be dune, what
structure should be set up, how merit pro-
motion is to be done, how jobh evaluation has
to be done, grievances machinery, how  selec-
tion committees are to be set up, ete, All this
must be done, There must be no room for
any justified grievance and fiustration on the
part of the scientist, I hope this Committee
will be set up very soon, I am not parti-
cularly enamoured from my own experience
with the idea that we must necessarily have a



281 Suicide by

{Shri Indrajit Gupta]

large number of MPs on that Committee,
Our Sarkar Committee had a large number
of MPs unit. They are all valuable and
trusted colleagues, But thisisa subject in
which they were as ignorant or more ignorant
or less ignorant than I am, I include myself
in that, In the CSIR we found there was a
whole fild of inquiry on which we could do
nothing, we could discuss nothing, because we
could understand nothing, We had to see
that those 4 or 5 scientists who were members
of the Committce should be constituted into a
separate group or sub-committce and all these
subjects should be dealt with by them and
they should submit a  report to the  whole
committce and, as was inevitable, we more or
less agreed with everything  that they  said
because we had no better knowledge to suggest
anything. So, I am not saying that MPs
should be ruled out, I think perhaps after
what has happencd the  scientists  themselves
would like that there should be some publie
men associated with it, But I think outside
scicntists who arc not directly connected  with
the institutions must also  be there, There
should he 2 propetly  balanced  team which
shuold comprise  this Committee  and they
should go into the matter as soon as  possible,
and the terms of reference should be  made
sufficicntly wide so that they can examine all
aspeets of it, Then only perhaps we may  do
justice—1 o not  know whether we shall he
able to do—in the futwie to other young
scientists who may not have to suffer the same
fate as Dr. Shah,

SHRI VAYALAR RAVI (Chirayinhil) ¢
I fully agret with my hon, fricend Shri Indrajit
Gupta who has saud that the amenitics  and
facilities to the young scientists should be
increascd and we should not take  them  into
nattow political corridors ;1 make  them sub-
ject to the bureaucratic methods,

Shii Atal Bihari Vagpavee who initia-
ted the discussion has  already narrated  the
story which led to the sad suicide of Dr. Shah,
Of course, there were suicides even before,
but I consider the suicide of Dr. Jeseph much
moae gerious, Dr. Joseph committed suicide
due to poverty. It was poverty which forced
him to commit suvicide. Govermment had
failed to give him more facilities, to enable
him to earn his own bread and to feed his
wife and children, But, unfortunately we
parliamentarians and the public weie unable
to go into the matter deeply when Dr, Joseph
committed suicide, Now we are only thinking
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of the frustration or humiliation suffered by
Dr. Shah,

1 do want the House to consider that the
ICAR had done great service to the country,
We are having rescarch activities in so  many
ficlds, We are having rescacch activities in
the agriculture, medicine and in space ficld,
But except in the agricultural field, we cannot
say much about research in other fields, In
the space rescarch or medical rescarch or
industrial 1escarch we have not made such
significant progicss as we have made in the
agricultural ficld,

SIIRI VASANT SATHE: It is not neces-
sary to make such comparisons, and bring
down the scientists in the other ficlds.

SHRI VAYALAR RAVI: It is in the
field of agricultural 1escarch that we have
made significant contributions, and in fact,
our green revolution is the result of those
rescarch activitics, So it is necessary to project
the importance of ICAR.

My hon, friend Shri Indrajit Gupta had
refaired to the airest of the American scientist
working here when he was fleeing to Pakistan,
These are all things contributing to the situa.
tion that annoyed certain people of Public
Law, For the last two years, there has been
a consistent attack mounted against the ICAR
from different corners, So, I would submit
that we cannot judge the ICAR on the basis
of a single incident.

Anyhow, we have to think about what has
to be done in the future, We have to think
of the scientists of the country in such a way
that they would be dealt with in such a way
that they can concentrate their energies on
scientific  activities, The Government must
provide them more facilities and amenities,
But unfortunately, I have to say with great
regret that the entite scientific community of
the country has divided itself into different
groups fighting with cach other for their
own positions, They arc more concerned with
these things than with research activitics,
That is the whole pity of this country,

I know that Shri Atal Bihari Vajpayee
never makes any false allegations, But unfor-
tunately I have to disagree with him on this
occasion, I am sure he will agree with me
that every scientific achievement is subject to
debate; it has always to be debated in
different forums by the intellectuals and the



298 Suicide by
scientists, and it will be disputed also on many
an occasion. So, we cannot come to any judg-
ment at once, So, we cannot say that the
different claims made by the different scien-
tists are bogus, So, I have to disagree with
him on this point.

Unfortunately, the names of Mr. Menon
and others have been dragged in the other
House, and different persons have been singled
out and attacked, I know some of them
personally, and I would like to take this
forum to express my own feclings on this
occasion,

One hon. Member has asked whether the
sccretary of the ICAR is a scientist. No, he
is not a scientist. Shri T. N. Kaul was the
secretary of the ICAR ; he was not a scientist;
he was not a doctor also. With regard to Mr.
Menon, I just like to quote one paragraph
from the report of the Issac Commission, the
onc-man commission constituted by the
Government of Kcerala to inquire into allega-
tions regarding the Kerala Agricultural Uni-
versity,

The Sccrctary of the ICAR has been sum-
moned four times to Kerala by the Commis-
sion. He had to go to Kerala, Otherwise,
the court could say he was not respecting the
court, 1 quote from what the Commission
said :

“I record my gratitude to the Indian
Council of Agricultural Research, New
Delhi, and its very able and energeitc
Secretary, Shri K, P.A. Menon, for all the
assistance that I have derived from them,
The ICAR had been good enough to
arrange my visit of the agricultural uni-
versities and other allied institutions,
Shri K.P.A, Menon, in the midst of his
heavy official work, spared time and
accompanied me while visiting some of
the universities and institutions, He
inspected the lands at and around Man-
nuthy with a team of experts and furni-
shed a joint report, expressing their views
regarding the nature and extent of the
land required for the Agricultural Univer.
sity and the selection of a proper campus
site. He evinced great interest in the
establishment of the Agricultural Univer-
sity in this State; and I have received
invaluable assistance from him in my
work.”

This is the comment by Justice Issac of
the Kerala High Court. I hope my firiend
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will correct himself about the doubt he men-
tioned about this matter.

I am not taking any more time, I am
concluding by saying that I agree with Shri
Indrajit Gupta in his suggestion regrarding the
future set-up of the scientific institutions
including the ICAR.

SHRI K. S. CHAVDA (Patan): Mr.
Chairman, Sir, Dr. Vinod Shal’s death this
is the fourth case of suicide by scientists work-
ing under the ICAR because of frustration,
because of dissatisfaction over the denial of
opportunities for promotion,

In today’s newspapers also, there is one
case mentioned. It has appeared in the Indian
Express of today. It says that Mr. T. S,
Raman, a biochemist in the Indian Agricul-
tural Rescarch Institute, has sent a telegram
to the Prime Minister today—that is, on the
24th—urging her to ““intervenc immediately”
in the affairs of the IARI. Copies of the
telegram have been also sent to the Union
Agriculture Minister and to Dr. Swaminathan,
the Director-General of the IARL In the
telegram he has said that he is “being perse-
cuted and made desperate, Under intolerable
mental strain, Intervene immediately.” This
is the telegram.

AN HON, MEMBER : Is he also going
to commit suicide ?

SHRI K. S. CHAVDA : The Government
should take care so that he would not commit
suicide. This is also another case. This
scientist is also Joint Sccretary of the IARI
unit of the Association of Scirntific Workers of
India, which published the Young Scientist
Bulletin last year, in which certain claims of
the institute were challenged in an article:
‘Agricultural Research—Claims versus Reality’.
This has appeared in the Indian Express
today.

Sir, there are general complaints that
promotions are made on considerations not of
merit. There are examples. Sume of the heads
of the departments are sclected by the Select-
ion Committee not belonging to the concerned
disciplines. Then, the question is, how they
can appreciate the rescarch work done hy
scientists working under those people.

I am giving one example. The head of
the Agronomy Department wha has got a lift
after superseding the claim of others is basi-
cally a plant physiology man. -And we know
that Dr, Kburaaa's request for a junior posi-
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But when he got international recognition in
the United States of America and when he
got the Nobel Prize, then they repented the
loss,

I would hike to 1ead one more news item
which appeared in the Evening News of Friday,
May 12, 1972 in which it is mentioned how
they choose the men. It is by a Selection
Committee. A Selection Committee iz set up
by the ICAR, and the Chairman of the Selec-
tion Committee is appointed by the Govern-
ment on the recommendation of the Director-
Genetal of the ICAR,

SHRI C. M. STEPHEN : We are not the
sclection Committee for the Member to argue
anybody’s case !

SHRI K. S. CIL\VD\: I am giving
the facts and it is for the Government to reply
1 am holding no brief for anybody. There is
a question here : “Can a non-scientist hold a
senior post, cssentially meant for a scientst ?
Yes, at least in the Indian Council of Agricul-
tural Rescarch,” Then that paper gives the
example. The Council needed a person to
fill the post of a research officer (planning)
and without bothering ahout selection rules,
the Council authorities promoted a section
offices to officiate in that position and he was
allowed fo continue for over 1} years. He
gives another example, but I shall not take
the tume of the House in giving more examples,

D:i Shab’s letter says something regard-
ing the Director-General, 1egarding appoint-
meuts and promotions and so on It is for the
Minister to reply whether it is a fact or not.
The letter says : the Duector o the Director
General seldom  hhes to hear complaints
against the heads of departments or officers ;
mediocre peaple aie (ecrnited In preference
to candidates with expelience, enerrgy and
drive merely because they have the tact to
keep the higher officials close to them by
fair or foul means. He fuither says : a person
with ideals is always victimised when it comes
to promotion or employment. Fven their
achicvements shown in their reports, the
contributions made and their programmes of
future work were changed so that they do not
appear outstanding. That is the position of
the TCAR. Therefore, I rise to support the
motion that the Government should appoint
a committee to enquire into the working of
the ICAR and IARI, the service conditions,
recruitment, promotions, and so on.

speaking ; Shri Unnikrishnan,

SHRI ATAL BIHARI VAJPAYEE : Al
from Kerala ?

SHRIK. P. UNNIKRISHNAN (Badagara) :
I thought that Kerala was as much a part
of India as U.P. or M.P. and it docs not
lie in the mouth of Shri Vajapyee to say this ;
at least I did not expect a respected leader
like him to say so.

SHRI ATAL BIHARI VAJPAYEE:
What have I said.

SHRI K. P. UNNIKRISHNAN : All
fiom Keiala . . . (Interruptions)

SHRI ATAL BIHARI VAJPAYEE ; It it
a statement of fact.

AN HON. MEMBER : Hec said in a
light vein . . . . (Interruptions)

SHRI K. P. UNNIKRISHNAN : The
unfortunate sunicide of a  very promising
scientst has led to a debate on the function-
ing of the Indian Council ot Agricultmal
Reseaich and its subsidiary organisation the
IARI in both Ifouses of Pailiament. It has
generated a lot of interest in the Piess and
among the public. All deaths, as John Donne
said, are a Jloss because it diminishes
humanity”. Death 1s tragic, suicides ate the
more s0 because it makes you think about
the compulsions and inner urges of human
mind. When Marylyn Monioe, the noted
American film star committed suicide yeais
ago, 1t made many of us think about the value
system of the Umted States of America and
its socisty. But the Parliament of a country
which ought to be concerned with institutional
framework and policy cannot be allowed to
be swept of its feet by sentimentality : there
is a lot of cheap sentimentahity in this country
and I am sure at least Mr. Vajpayee will
agree with me that it is not part of Bharatiya
Sansk:iti. Manliness was part of Bharatiya
Sanskriti To judge all issues on a sentimen-
tal basis results in complete loss of perspec-
tive and it does not befit the Parliament of
this country. Unfortunately, this is what has
been going on during the debate about the
ICAR, both here and outside. This is going
on not only inside the House but also outside
in the press and among the public,

But, unfortunately, the debate has provi
ded more froth than substance, During the
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last few vyears, if there has been a single
achicvement on the Indian economic front
and on our developmental front, it has been
on the agricultural front. I concede the bene-
fits and achicvements of greem 'revolution.
1am one of the sharpest critics of the green
revolution because of its social costs and the
social tensions it has generated in the Indian
village scene. But that is not to deny the
contribution made by our agricultural scien~
tists. M there arc certain social mal-adjust
ments which have come up as a result of the
green revolution, it has to be remedied  elses
where and that is the duty of the Parliament
and the policymakers to remedy them. But
the blame should not go to the poor scicntists
of ICAR. They have done a tremendous
service for the country and to a certain extent
even helped us to win the war because it
made us a viable entity at a critical juncture
of our history.

Dr. Austin, my friend, referred to ‘Famine-
1975, There were many prophets of doom
who said that India would collapse under the
weight of famine, There were some friends
here who felt in this manner and some of us
even felt so. But, more than that, the United
States of America, their mass media and their
scientists felt so. That was the importance of
Dr. Austin’s quotations from Paddock Bro-
thers book  “Famine-1975.> Except for a very
few like Nurman Borlaug, gencrally the ten-
dency among the Americans have been to
run down the contribution of Indian scientists.
1 am so sorry that some Mcmbers and some
Indians should have also juined this and tried
to decry Dr, Swaminathan and his eminent
team of colleagues. The whole point is that
under the guidance of Dr. Swaminathan, Dr.
Pal and other officials of ICAR, they have
been able to give a positive re-orientation to
our agricultural effort. It is not their duty to
concern themselves with the policy (rame-
work of development and distributive justice.
It is the business of the Government of India,
the political lcadership and this Parliament.
Itis not the business of the ICAR and its
officials, If we have failed on those fronts,
we have to remedy them and we shall soon
remedy them.

Sir, there have been some references also
about Dr. Swaminathan. I fclt it was very
tragic. Dr. Swaminathan is not where he is
today because he happens to be the son-ine
law of somebody or he has marricd somebody.
He is there because of his own eminent con-
tributions which have not only been acclaimed
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in the Western world but also in the Sociatist
world including the Czechoslovakian and
Soviet Academy of Sciences, It is such a
scientist, b body here unfore
tunately committed suicide, is being pillorised
and this is what I referred to earlier as comp-
lete luss of perspective.

Sir, unfortunately, there arc disgruntled
scicntists in this country just as there are
disgruntled politicians or just as there are
disgruntled elements in other sections of
socicty. But are we to be guided by thosc dise
gruntled scctions ? If you say that there are
genuine reasons for this, they must be  solved,
I agree with that-but we should not be guided
by them, This is, unfortunately, what has
been going on.

I want to know specifically about an asso~
ciation which parades itself as the Associa-
tion of Scientific Workers. Of course, it had
even the blessings of Jawaharlal Nehru at one
time but now it consists of complete nincom-
poops who have not contributed anything
worthwhile to the Indian agricultural effort.
Many of their lcaders have not even written
a paper during the last ten-fifteen years.

I also want to know, while they have also
gone to many friends of mince, whether they
are bringing outan wigan called ‘Young
Scientist’, which some time ago came out with
charges against Dr, S han, Shri M
and everybody. There was also an intcresting
gentleman called Ahuja who was a part of
this and suddenly he disappearcd and I under-
stand with reliable authority that he has been
later found to bea CIA agent. I want the
Government to tell me, is this a fact ? What
was Ahuja doing with Kathawate and other
groups of disgruntled scientists and association
of scientific workers? Every member of the
agsociation of scientific wokers disowned
responsibility for this article and said, “we
hiave nothing to do with this association or
allegation.”” I want to know what is Ahuja's
role in this.

That the wholc problem of promotion,
selection, etc. in ICAR has to be 1eviewed
afresh, I am glad an opportunity has arisen
to do so As Mr. Piloo Mody pointed out, we
are bound by the hierarchical system. More
than in any olher country, there is a basic
element of inequality and hicrarchy involved
in our socicty. In any sucicty it is bad, but
more %0 in our socicty. As Mr. Sathe pointed
out, we think in tcrms of Secretary to Class
IV. There are separate houses for Secretaries,



239 Suicide by

[Shri K. P. Unnikrishnan]

Class IV and for everybody, based not on his
contribution to society or his social achieve-
ment, but based on incquality, This problem
cannot be solved by Swaminathans or Menons.
It will again have to be solved by policy-
makers and Government. Even the Indian
social milieu is inhospitable toscientific temper,
because our social milicu has respect for
babas, vibhulis, etc. Unless we change the
whole sct-up and attack the root of the pro-
blem, we ate not going to solve it by attacking
some scientists or some officials or ICAR or
any part of Government. Modern scientific
rescarch work is organised by effective teams.
Team work plays the most crucial role. That
alone can produce scientific results. That
has been the experience of the western  world
as well as the socialist woild. Selection and
evaluation of performance will have to be
based on what I would cail non-hierarchical
basis. Why should there be 4 head of a divie
sion? There can be somebody who can guide
research and he can get any amount, Rs. 2000
ot 2500. But there must be a new approach to
the whole problem, instead of giving room for
scientists  like Dr. Shah to commit suicide,
because he was not chosen for xyz post. Dr.
Rajendra Prasad was considered to be very
good by the committec, So was Dr. Shah,
but there was 1oom for only onc. Our whole
approach to the problem of scientific person-
nel is absurd and wrong. It can only be done
by the policy-makers. ‘There is no point in
attacking any of these unfortunate gentlemen.
It is unfortunate but very interesting to find
that a large number of assorted individuals
and groups have come forward to attack ICAR
and the Ministty of Agriculture. Tt includes
politicians of the right. Normally they have
never shared anything with pseudo-radicals,
but as far as this attack is concerned, they
arcon the same side as also the disgruntled
scientists, those who have not contributed
anything and still MPs keep on writing letters
asking that they should be given promotions
even though they have not done anything
during the last 15 years except to run down
this or that scicntist. This unfortunate politi-
cs of the scientists has to be ended, justas
the scientific work of the politicians will have
to be ended ! We are not the people to decide
in this House about protein content or mole-
cular biology. That must be left to the scien-
tists. This task cannot be taken over by my
colleagues in Parliament or political parties,
What we can give them is a positive policy
frame-work as well as a genuine concern for

MAY 25, 1972

Dr. V. H. Shah of IARKM) 240

the scientists and his work. I am sure with
this changed emphasis, the minister will be
kind enough Lo institute a probe into the whole
thing and I am sure once again ICAR will
be able to make its contribution to national
well being, just as any other scientific body.

SHRI J. B, PATNAIK (Cuttack) ; Mr.
Chairman, may I raise a discordant note to the
trend of this debate. While I do not want that
an idea should go round that this Parliament
glorifies the casc of a suicide, at the same
time, Ido not want that the idea should to
go round that this Parliament completely
brushed aside a very serious case of suicide
by an eminent scicntist,

ICAR has done very good work and has
contributed to the self-sufficiency of foodgrains
in this country. It has many glories to its
credit and it should be given credit when it
deserves il. At the same time, in its admi-
nistration if certain things have cropped up
which deserve to be criticised, and this critis
cism is not being made fairly in a democratic
set up, I think this Parliament does not do its
duty towards the country. This sort of
ctiticism at times against a scientific institu-
tion which has grown to a very big organi-
sation in our country, whether it is a corpo-
ration or an autonomous body, is good.
Certain  things have been found out
which require to be clarified. This spring
cleaning is certainly good in a democratic
sct up.

I would like to point out certain things
in regard to those appointments that have
become responsible for the death of the scien~
tist. I am afraid, I will have to mention the
names of some scientists because Dr. Shah in
his letter referred to the names of certain
persons, and that letter was quoted here.

SHRI 8. M. BANERJEE (Kanpur) :
That is because Shri Mahapatra is not pro-
moted. Remember this person is a gold
medalist,

SHRI J. B. PATNAIK : The person who
is holding the post of head of the department
of Agronomy does not hold any degree in
agronomy. He is really a B. Sc. in Agricul~
ture,

There are certain points that are to be
clarified in this House. It is not a question
of a particular individual. If a particular
individual becomes a cog in the machinery,
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we have to criticise that machinery. It is not
a question of Dr. Dey. I am stating certain
facts which have become responaiblc for the
present state of affaira in the ICAR. This
gentleman was first appointed as Professor of
Agronomy, superseding two seniors who were
highly qualified in the subject, namely Dr.
Mahapatra and Dr. Dastani.

MR. CHAIRMAN : I would suggust that
to the extent possible he can avoid names
and give designations.

SHRI ATAL BEHARI VAJPAYEE : Sir,
how can you prevent him from mentioning
names ? When Dr. Swaminathan was praised
to the skies the Chairman did not object. So,
how can there be any objection when they are
criticised ?

SHRI M. C. DAGA (Pali) : We are dis-
cussing a personality. He is mentioning Dr.
Swaminathan and Dr. Shah. We should think
what we should do about it. We must make
an inquiry.

SHRI J. B. PATNAIK : The first shock
to Dr. Shah was when he was superseded by
some person who was less qualified than him-
self was appointed as Professor on an ad hoc
basis, Another thing was that this professor-
ship was not advertised during the period
when he held his professorship and he was
confirmed in the post. To thc post of no other
head of the department has a person been
appointed on an ad hoc basis, and that too he
has been made permanent in the post. This
has become an exception only in the case of
this gentleman.

After the death of Dr. Bains, this gentle-
man was again promoted to the post of Head
of Agronomy and he was appointed on an
ad hoc basis. This was the sccond shock to
Dr. Shah. This gentleman was junior to Dr.
Shah and yet he had now become the Head
of the Department. After some time the post
was advertised and the qualifications required
were mainly two. One was a doctorate in Ag-
ronomy, rclaxable to M. Sc, degrec or cquiva-
lent postgraduate qualification in the case of
candidates of exceptionally distinguished record
of productive research.

(2) 10 years cxperience in Agronomy as
evidenced by published work.

This gentleman-~I am not taking his name-
had neither of these two qualifications. The
then Secretary of Agriculture, ShriT. P, Singh,
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I understand, advised the I. C. A. R. not to
call this gentleman for interview as he did not
possess the essential qualifications required.
But he was called for interview, The Govern-
ment may say that he might have been wrong-
ly called for interview, but the Selection Board
sclected him. While no wrong can justify the
right, even the constitution of the Selection
Board was defective. For the post of the head
of the Department of Agronomy, an expert in
Agronomy should have been called from outside,
No Agronomy cxpert was called from outside,
Instead, those who were called were Plant Phy-
siologists, As the Plant Physiologists arc birds of
the same feather, as this particular gentleman,
he was selected.  So, he was selected while two
gentlemen who senior to him and head and
shoulder above him in terms of a brilliant
academic career and qualifications in Agrono-
my were left to their fate.

This was the sccond shock to Dr. Shah who
found his junior not only superseding him but
all the senior people in the Agronomy Depart~
ment to sit at the head. So, when he was
appointed to this post, the professorship post fell
vacant and, in the Sclection Board, Dr. Dey, a
junior who worked under Dr. Shah sat in judg-
ment over his qualifications. He was the de-
partmental head and had a big say in the se-
lection and he sclected a Plant Physiologist,
not an Agronomist. This was the last straw on
the camel's back as a result of which he com-
mitted suicide.

The whole chain of appointments has he-
come a subjcct of controversy. We are not go-
ing to defame any particular person. There
are many promincnt persons in this Depart-
ment who have contributed highly to agricul-
tural science in this country. We must certain-
ly praise them and whatever is due to them
must be given to them. This country must
have great regard for the scientists. But it
does not mean that when there are certain dee
fects in the administrative setsup, if there are
certain cascs of nepotism, weshould excuse this
matter.

There are other irregularities which I
would like to point out. I have a painful duty
of doing this, In the I. C. A. R., there is an
undermatric who has become a Class I officer
in the welfare Section, There is onc who is
the Chief Photo Officer without any officer
under him. A Geologist has got into this orga~
nisation as a senior agricultural scientist and
now he is in-charge of foreign aid. Fellowships
are distributed at will and not to the deserving
candidates.
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There are many instances of alleged pro-
motions. What I say is that we should not
ignore thest cases of omissions and commi-
mions. Theretore, the Government should
appoint a special committee of enquiry. Of
course, the Government has appointed a spe-
cial committee, I am thankful to the hon.
Minister that he 13 now trying to enquire into
the whole set-up, But what I mean to say is,
to go into the circumstances of this special case
of suicide, there shoukl be a high-powered
commission with a person of a status of a High
Court judge to go into the whole circumstances
of the suicide and suggest remediesand these re-
medics should be carred out by the Govern-
ment,

SHRI S. M. BANER]JLE (Kanpur): I
only tequest vou that when the Muuister rep-
lies, Ict him also 1¢ply whether in the matter
of one promoation, 2 Minister of the Council of
Minsters also wanted to influence Dr, Swami-
nathan 1o promote that gentleman and, be-
caunse he was not promoted, he also incuried
the displeasure of that Minister.

ot goe o ( arr ) ey
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o e fFf Y ggwr AR w2 fE
IR aga s v fran, SA agA
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farrmn &, gfa agrama deam Y syawdr
¥ @ sar st ¥ fasy awE ¥ ow
sfawraeft dmifew fraw o gfse @
FLEE AT T8 a7 | gH oY
N g FEr 30w A wA
fegema ¥ fFr AR ¥ o dar @
&, ot sftrmrareft Y & 399 QU ans
famr ) vt fees s
FX & ag W agy 97 € gETT Ad &
fegemm & =z gy B dmfas
WA AT § @ ges wafa @t
arfid, wr§ aframarsht dmfre & &Y 9w
w1 S g gy frad ¥ o oft
I gY ) gAY Fe & FF 1969 & sy
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afl arAT wfg 1w w1 wedfas
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way ® § {5 dwlis & W) o
waore Al @A el | feafedl 71,
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W YR AFA D @ & ¥ F Swv-
fret oY wfed f feafe o1 g 2%,
Y oY & € Jar £ W4 &, 9 I
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SHRI SAMAR GUHA (Contai) : Sir,
I think, it woald be extremely unfortunate if
an impression is carried either in this House
«or autside that this debate on the tragic death
of one of our promising scientists is meant to
run down our scientific community or in any
way to denigrate them. On the contrary, we
should say that it is with a view tu uphold
their dignity, their research initiative and
their inteectual freedom, unfettered, so that
they can have the pleasure of creative research
and creative work, that these discussions arc
being held here. To me, the tragic death of
Dr. Shah is a sensitive Instance of martyrdom
for science. I should go a step more. 1 consi-
der it as a very delicate case of self-immola-
tion of a young scientist for the causc of
science, for upholding the ideals of science and
also for the scientific researchers.

18 hrs.

He was not a sort of melancholic person-
ality that he committed suicide. It cannot be
considered as a pathological case of melan-
cholia, Even beforc his death, even upto
the last moment, he maintained his dignity,
calmness and composed balance. That would
be evident from the letter he had written to
Dr. Swaminathan, He said :

¢T think it will go in thc annals of
the scientific research that a scientist has
sacrificed his life so that other scieutists of
his calibre, of his position, can have the
freedom of doing scientific work in a crea-
tive manner.”

,He wrote ¢

4] think time has come again that
g scientist will have to sacrifice his life in
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disgust so that other scientists may get
proper treatment. I have onc request to
make to you....”

Please note the noble scntiment expressed by
him, He said :

“Kindly guard the interests of persons
dedicated to scientific work.”
This is the kind of the noble sentiment cx-
pressed by him.

I would have been happy if the Minister
in his reply in the Rajya Sabha would not
have mentioned about the payscale Dr. Shah
would have enjoyed if he was appointed a Pro-
fessor. I do not know whether it is known to the
Minister that he comes frum a very wealthy
family that if he had chosen the profession of
his family, he would have been one of the
men of rich community, many in this country
would have perhaps envied. He had no
economic motive behind his self immolation.
The question of whether he got the post of a
Professor or not was secondary to him ; it
was the wurge of a scientist to become more
creative, to become more purposeful was his
principal id¢al. Failure of this ideal agonised
him from within his soul.

I would alsu have been very happy if the
quetion of appropriatencss of appointment of
Dr. Rajendra Prasad was not justified by the
Minister. It is a matter to be  judged and
investigated, if you really want to enquire
into the whole matter.

In his letter, although it has been alrcady
read out by other members, yet I want to
reitmate a single sentence of that letter was
written by him. In that letter he said 3

“Personal ideas will always by victi-
mised whenever it comes to promotion or
getting employment.”

This has to be underlined. He furthet wrote
“Even their achievement reports, the contrie
bution made by the section as well as the pro-
gramme of future work were changed so that
they do not appear outstanding. Administra-
tive bottlenecks are so many and so humilia«
ting.” Really, by his death, by his sacrifice, he
has highlighted the whole problem of young
promising scientists. He has mentioned not only
the bottlenecks, he hay also accused the scientists
of underrating, even changing the bio-data of a
scientist, the creative of activities, his statistics
and even the figures of a scientist. I do not
know in a scientific world a greater accusation
can be made than tampering with the data,
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figures and conclusions of a scicntific rescarch
work.

I have innumerable allegations from the
Institute about which we are discussing here.
Many outstanding scicntists camc, many young
professors came to sce me. Many young
rescarchers also came to me. I ask the Minis-
ter concerned onc question. Why so many
scientists, why so many young researchers
should come to us ? There must be something
wrong. It may be they are feeling that they
are bound by certain rules, they cannot
freely give cxpression to their grievances, and
this tragic occasion has given them an oppor-
tunity to speak out frankly to some Members
of Parliament.

I do not want (v cnumeiate the charges
against the Ditector o1 the Deputy Director
or the Sccretary of that Institute, But thete
are allegations, innumcrable allegations, of
preferential promotion, of favoured selection,
of favoulitistn and nepotism, of mal-adminis-
ration of woist type. Even some 1eports have
come to me of moral turpitude against some of
those who are in charge of certain sections, 1
do not say these allegations are tiue ; I do
not say these are wrong., But I only want to
say this. Here is the case of the death of a
person, the sacrifice of a scientist, the martyr-
dom of a young promising scientist. It is the
national duty. it is the duty of your conscience
if you have any conscience, to sce that the
whole matter shonld be  probed nto  and
should be investigated. not only thooughly,
but impartially, without any piejudice, with
no other consideration but achicving frecdomn
for science. His intellectual initiative should
not be hampered. The scientist must have the
feeling that he can cicate something, that he
can have the joy of that creativity, That is
the mainn consideration for a tiue scientist. I
have many allegations that eminent scientists
were not given proper places here, they have
to go outside, there arc instances of brain
drain and peisons going abruad and getting
eminent posts there, but I am not going into
that aspect now.

I am cxtremely sotry that an fmpression
is being created that Mr. Swaminathan or
Mr. Menon belangs to cettain tetritorial area.
and therefore they are some how malefically
involved. There is another person, Dr. P, K.
Paul who belongs to other State. Dr.
Swaminathan gave him many undue extensions
of service, Do you think T will not say that
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because I belong to certain territory to which
Dr. Paul also belongs ? There are grievances
against Dr. Paul also. I was told about some
kind of trio. Dr. Swaminathan, Dr. Paul and
Dr. Menon ruling our IARL I don’t know;
jt may be wrong or may be right. But I
request you to go through the whole allega-
tions, the whole grievances so that the whole
project of scientific research may be set right.

I have been a humble student of science
and I was a research student of a very emi-
nent scientist. Dr. J. G. Ghosh, I did some
research work also I should say, Dr, Swami-
nathan undoubtedly is an eminent scientist,
one of the raie eminent scientists in India.
But Sir, a scientist is hke an artist or a philo-
sopher. Fle 1s scnsitive, he is delicate, he is
inwaidly creative. He is by nature shy of
publicity, But unfortunately D1. Swaminathan
has cxcelled the politician in his craze for
press, An applied scientist should never go
to the press o radio before his results are
verified in the ficld o1 tested adequately.
What has he done, Sit ¢ For Sharbati Sonora
he has claimed 16,3 per cent  protein content
and 3 per cent lysine content. If il is so, it
is unigue achicvement, Immediately he goes
to the press ; he goes to to the radio and on
the basis of that he got the Magsaysay Award.
I don’t want to quote because Mr. Mancharan
has already dealt with it. But Sir, I am ex.
tremely sorty, I feel unhappy, in theoretical
scicnce it happened that a 1csearch work of
the day, a finding o1 conclusion may change
after 10 years. On theoretical scicnce that
concusion or that rescarch may be challenged
ot could be completely icjected. But in
applied science, it never happens. Agronomy
is an applied science, Without testing the
rescaich f{indings in the field and also in the
other national laboratorics, he should not have
publicised the results, This result has been
challenged by an cminent scientist like Dr.
Norman Botlaugh of Mexico, who is a Nobel-
Laurcate 1n agronomy and who is the Direc-
tor of the Maize Centre in Mexico. Is it
something not very commendable on our part
when it is said by him that these results were
not borne out by experimental data or field
test 2 But that has happened.

It may be that it has happened because a
scientific directo: does not really do all the
rescarch work by his own hand. He has a
circle of researchers, and they provide him
with the data and on the bass of these data
he derives conclusions, It may be that certain
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rescarchers around him, some orbit of rescar-
chers around him may have developed some
kind of flattery and provided him with wrong
data and on the basis of the wrong data, he
may have arrived at a wrong conclusion. But
that should not have happened. That is why
Isay that an applied scientist should not
rush to the press without making ficld ex-
periments.

The whole crux of the problem has been
very niccly put by Shri Indrajit Gupta, The
issuc is one of the principles and systems,
promotion and sclection. Are the Government
going to set out some principles and definite
rules, independent of the authotity of certain
institutions, so that no personal flattcry, no
prejudice, no closeness, no regional considcia-
tion or any other except scientific meiit alone

ould prevail ? That can be achieved only
if an independent authority is allowed to
make a choicc or make a selection or pro-
motion,

The second problem, where also I agree
with Shri Indrajit Gupta, is how to coordi-
nate the different pieces of research and how
to 1un the administration properly without
authoritarian contiol of a hierarchy. Today,
there is a lot of gricvances against the adminis-
tration of the institute which we ate dise
cussing.

Let the sacrifice, martyrdom and self-
immolation by a brilliant scientist, a young
promising scientist who had the whole life
before him, who had before him his family,
his wife, children and ceverything, bu. who
was inwardly so much agonised, who was
inwardly so much upset that he forgot his
family and his wife and his children that he
sacrificed his life, move us to positive action.
Consider the noble sentiment that he has ex-
pressed in his last letter while bidding good-
bye to Dr. Swaminathan, namely ‘Guaid the
honour, dignity and the future of dedicated
scientists’,

1 would appeal to Government to institute
a real inquiry committee with eminent scien-
tists, a few Members of Parliameat and if
possible a few international scientists also, vo
that in future no young scicntist feels that he
isin any way gagged but he fiels that he
has unfettered freedom in his creative activity
and in his research work.

THE MINISTER OF AGRICULTURE
( SHRI F. A. AHMED) : Ishare the grief and
the concern which has been expressed by the
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entire House over the circumstances under
which this tragedy of cutting short the life of
a scientist has taken place in our country. It
is a matter about which I know every Mcm-
ber of the House fecls very seriously, and they
want to discuss this matter not because a sui-
cide has taken place or a life has been lost
but because they want to see that something
should be done so that in futurc these things
may not 1ecur and the scientists may be allo=
wed to do their work unhampered in future,

Now, a number of questions have been
raised, but I compliment the Members of this
House that they have avoided bitterncss, and
have considered the subject not subjectively
but rather they have gone into it objectively,
and have given many suggestions in this res-
pect, I have taken notes of the various sugges-
tions, and whatever can be done by the Mini-
stry in implementing them will necessarily be
done.

The only point which requires considera-
tion here is : what are the implications of
the suicide committed by Shah ? What are
the implications of the letter left by him ?
These are important matters which require
consideration, That iy why I thought that the
best thing would be that instead of one or two
persons forming judgment, all these matters
should be referred to a Committee so that the
matter may come in its true perspective be-
fore us and we may take corrcct decisions on
the mattd1.

Sir, I would not like to go into the det-
ails of this letter, but if the hon. Members
will be pleased to look at it they will find
that three main points have been raised by
Dr, Shah in his letter. Qac is, whether the
system of recruitment tequires a second look.
That is a matter which he has raised in his
letter. The second matter he has raised is that
there is some rescarch of a doubtful natute and
that is given prominence whithout its being
proved : whether it is 4 fact or not. The
third is that the supervision done by the head
of the division is very unsatisfactory and
hinders the work of scientists. These are sume
of the important matters which have been
raised in that letter, and that is why, on the
8th of May, 1972, a statement wasmade in
the Lok Sabha expressing the deep regrets of
Government over this sad happening. Since then
many things have been said and published in
the newspapers which have done a fair amount
of damage to the cause of agricultural reses
arch, for many things bave been said which
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are ill-informed or motivated. Taking every-
thing into consideration, we have decided to
take certain actions which I hope the hon.
Members will appreciate.

In the statement of 8th May, it had been
indicated that Government proposed to appo-
int a Committee headed by an eminent scien-
tist to review the recruitment rules and pro-
cedures of ICAR and suggest suitable changes.
In view of the subsequent development
and what has been stated by the hon.
Members and the anxiety they showed
in both the Houses, the membership
and terms of the Committee have since
been enlarged. - Therefore, it has been consi-
dered desirable to appoint a retired Chief
Justice of the Supreme Court, Dr. Gajendra-
gadkar, who has kindly agreed at my persua-
sion, to head this Committee. Three other
members who have also consented to be asso-
ciated with this Committee are: Dr. B. D.
Nag Chaudhury, Science Adviser to the Minis-
try of Defence ; Dr. H. N. Sethna, Chairman
Atomic Energy Commission ; and third, Shri
B. Venkatappiah, Chairman, Rural Electri-
fication Corporation Limited, New Delhi. We
are likely to appoint another member, but
at the moment, I am not in a position
to give his name. I shall do so in the course
of a day or so.

To be specific, the terms of the reference
of this Committee would be:

(1) To examine the underlying causes of
the suicide of Dr. Shah with parti-
cular reference to specific and general
points raised by him in his letter of
May 5, 1972, addressed to Dr,
Swaminathan.

(2) To review the recruitment and per-
sonnel policies of the Indian Council
of Agricultural Research and to sug-
gest measures of their improvement.

Hon, Members would agree  that the
terms are fairly comprehensive and should
take care of all reasonable matters—

SHRI S. M. BANERJEE: Promotion.

(Interruptions).

SHRI F. A. AHMED:
come under it.
finished,—which must be considered = with
speed to the satisfaction of the large majority
of agricultural scientists involved. - It would
not be worth-while to investigate every single

They will all
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case of termination of service or promotion
and supersession in the last five years, as has
been suggested. by Mr. Vajpayee.

SHRI ATAL BIHARI VAJPAYEE:
Make it for the last two years then.

SHRI F. A, AHMED: If the proposed
Committee finds that there is any further
detailed investigation necessary, it would cer-
tainly recommend or may as well, with the
consent of the Government, enlarge its own
scope. But it would be futile and utterly
calamitous to question every single promotion
or appointment in the ICAR merely because
a few people have made sweeping remarks
without basis and without full information.
Some of the hon, Members have, on warious
occasions, referred to some specific cases, and
I have looked into them. I do not feel there
is any warrant for sweeping condemnation of
the personnel policy followed by the ICAR or
question the intellectual integrity and impar-
tiality of the large number of scientists who
have: constituted these various selection commi-
ttees and been responsible for appointments.

Since this committee has been appointed
with these terms of reference, I think it will not
be desirable for me to express any opinion one
way or the other with regard to various names
and suggestions which have been raised in the
course of the discussion. I hope the House
will be satisfied with this.

SHRI S. M. BANERJEE: Why not asso-
ciate a Member of Parliament?

SHRI F. A. AHMED: One member is to
be appointed ; let me consider. I have already
announced the names of the members of the
committee.

SHRI INDRAJIT GUPTA: Would the
Minister consider drafting the terms of refe-
rence in such a way that it would not preclude
consideration of the role played by the foreign
agencies with which the ICAR is tied up.

SHRI F. A. AHMAD:
that.

I shall consider

=t staw fagrdr aw@dy o asaa
qIIT, AT AZIZT A TF AT FHET &
giqar - &0 g faaF swag ghwm w2 F
o fremd s afecq g 1§ awwe
¥ zg faua F1eama Far g wfee
# WM o AqTH W F AT Ay
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gr I T & qrE-q7 TR A9 Qrfire
T QU FAN AR fET g N wa
N a7 F@ N arAeysar g o2

MR. CHAIRMAN . Does he want to press
substitute motion No. 2?

SHRI ATAL BIHARI VAJPAYEE: No, I
want to withdraw it

MR CHAIRMAN. Is it the pleasure of
the House that substitutc motion No. 2 be
withdrawn ?

SOME HON MEMBERS* Yes,

MR CHAIRMAN"* VYes, 1t 1s withdrawn
by the leave of the House

The motson was withdrawn by leave of the House.
18.30 hrs.
The Lok Sabha then adjourned tsll Eleven of the

Clock on Friday, May 26, 1972/
Jraistha 5, 189¢ (Saka)

Tej Kumar Prems (P) Lid., Lucknow-=22.6-72-~1010





